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. LKEGISLATIVE ASSEMBLY.

1™ Monday, 2nd July, 1923. -

o

"Thé Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chait,
. o

[v]
L]

. DEATIH OF RAI S. C. SEN BAHADUR, M.L.A.

Mr. President : Gentlemen of the Chamber, it gives me much
pleasure to welcome you back to the resumption of your duties in this
House. I regret, however, to have to tell you that two days ago we
were deprived by death of the services of a well-known Member, nameiy,
Rai Sarat Chandra Sen Bahadur, who, besides being a public figure in
his own Province, was well:-known within the walls of this Chamber ;
and, I am sure, I shall be expressing the unanimous desire of this
Assembly if I send to his relatives in their bereavement a message of
the sympathy of this House.

MEMBERS SWORN :

*Mr. Ierbert Charles Barnes, C.I.LE., M.L.A. (Assam : Nominated
Official) ; Mr. Rajagopala Narasimha Ayyangar, M.L.A. (Madras :
Nominated Official) ; Mr. Hugh Rosser Bardswell, M.L.A. (Madras :
‘Nominated Qfficial) ; Mr. William Gaskell, M.L.A. (}inance Department :
Nominated Official) ; Mr. George Gall Sim, CT.E., M.L.A. (Finaneial
Commissioner, Railway Board) ; Mr. Montagn Sherard Dawes Butler,
C.B, CI1E, C.V.0,, C.B.E., M.L.A. (Secretary, Department of Education,
Health and Lands) ;- Mr. Clement Wansbrough Gwynne, 0.B.E., M.L.A.
(Home Department : Nominated Official) ; Mr. Geoffrey Rothe Clarke,
C.8.1, O.B.E! M.LLA. (Director General, Posts and Telegraphs) ; Mr.
James Alexander Richey, C.ILE., M.L.A. (Educational Commissioner) ;
Mr. Lancelot Graham, M.L.A. (Secretary, Legislative Department) ; Mr.
Hubert Calvert, M.L.A. (Punjab : Nominated Official) ; Mr. Abdul

a » -
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Hamid Khan Khudadad Khan, M.L.A. (Sind : Muhammadan Rural) ;
Mr. Harchandrai Vishindas, C.LLE., M.L.A. (Sind : Non-J uhammadm;
Rural) ; Mr. Sahibsing Chandasing Shahani, M.L.A. (Sind J agirdars and
Zamindars : Landholders) ; Mr. Khitish Chandra Neogy, M.L.A.. (Dacca
Division : Non-Muhammadan Rural).

QUESTIONS AND ANSWERS. °

R. A. M. C. SuBorDINATES oS MaLE Nuzses.

[ ]

1. *Lieut.-Colonel H. A, J. Gidney: (1) Is the Goverfiment of
India aware that, there is a body of subordinates’called R. A. M. C. Ranks
attached to all British Btation Hospitals who are supposed to perferm the
duties of male nurses to British soldiers ?

(2} Is the Government «f India aware that this Corps tetdls about
500 mwen of all ranks and that these men are costing.the Indian Exchequer
a total of about 6 lakhs of rupees in salary only ?

(3) Will the Government of India be pleased to state, when man of
this Corps were first introduced into the British Station Hospitals ir
India ?

(4) Will the Government of India state f it is a fact that the present
Director of Medical Services is personally responsible for the introduction
6f this Corps into India ? '

(5) Is it true that thic ostensible reason of introducing this Corps was
to replace the I. M. D. and if this is being given effect to ?

(8) If the answer 10 No. 5 is in the negative, will the Government of
India state : .

(a) of what use is this Corps at the present time ?

(b) if it is going to be retained or done away with in the very near
future ?

(7) Is it a fact, that men of this Corps are in receipt of total wagas,
including allowances, much higher than the professional and warrant -
officers of the Indian Medical Department ? .

Mr. BE. Burdon : (1) Soldiers of the Royal Army Medical Corps are
employed in some of the British Station hospitals in India. They perform
the recognised duties of that Corps which are connected with the care
and nursing of the sick of British troops.

(2) The establishment of Royal Army Medical Corps other ranks in
India is 414. Their pay and allowances are estimated at Rs. 51 lakhs
per annum.

(3) The principle of employing Rcyal Army Medical Corps other
ranks in British Station hospitals in India, in place of soldiers dyawn
from fightire units, was accepted in 1913, but it was not until early
in 1916, that Royal Army Medical Corps ranks first came to India and
then it was for duty in certain war hospitals. In July 120, they were
first posted to British station hospitals for duty as par. of the pest-war
garrison in India.
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(4) No.

(5) The answer to the first part of the question is in the regative.

The second part does not, therefore, arise. _

(6) (a). The corps serves in India the purpose which it serves else-
“where, the purpose for which it was constituted, i.c., it provides skilled
. nursing and care for British sick and wounded. It takes the place of a

corresponding number of untrained British soldiers who would otherwise
be‘employed in the hospitals as nursing orderlies.

(b) The present intention is to retain it.

(7} A statement showing the rates of pay and allowances drawn by

(i) Royal Army Medical Corps other ranks ; and (ii) Assistant Surgeons
of the Indéan Medical Department, is laid on the table. The Honourable
Member® will see that the figures do not support the general contention
suggested by this part of his question.

-

Statement showing the monthly rates of pay and allowances drawn by (i) Boyal Army
Medical Corps other ranks ; and (ii) Assistant Surgeons of the Indian Mediral

Department.
-
(i) Royal Army Medical Corps other ranks.

A P
. Warrant oficer, class I (B) .. 4 .. 438 8 4
‘Warrant officer, class II (B) .. . . 348 8 4
Btaff-Bergeant (B) .. . . .. 326 0 4
Bergeant (B) . .. o . 281 0 4
Corporal (B) .. .. . .. 236 0 4
Corporal (C) 230 6 4

Note.—(B) signifies the group to which the non-commissioned officer belongs ‘and
includes men who have qualified as dispensers, dental mechamics, cooks,
opticians, X-ray attendants, laboratory attendants and trained nurses.

(C)includes clerks, nursing orderlies, masseurs, and sanitary orderlies.
* Pay and allowances.—The Sterling rates of pay are converted at Rs. 15 to the £
sterling.
* (ii) Assistant Surgeons of the Indian Medical Depariment, «
Rs.
Assistant Burgeons, 1st class (of over 20 years’ service) .. 450

Assistant Surgeons, 1st class . 400

Assistant Surgeons, 2nd class . e .o 350 .
Assistant Surgeons, 3rd class . .. .. 275 .
Assistant Burgeons, 4th class .. . 209

These rates are consolidated rates of pay, but in addition, Assistant Surgeons
receive certain charge allowances, which vary according to the appointment held by
the assistant surgeons. The charge allowances range between QG 60 and Rs. 30 per
mensem, i

RicruitMeNT or NURSEs.

2. *Lieut.-Coloxel H. A, J. Gidney : (1) Is the Government aware
that about 300 nurses are engaged for British troops in the British Station
Hospitals 266 of whom are recruited from England and 66 in India at a
total cost in salary only of over 8 lakhs per annum ?

(2) In xiew cf the fact that nurses are obtainable in India, is Govern-
ment willing to discontinue any further importation of nurses from
England and to replace them by recruitment in India ¢ .

Mr. E. Burdon : «(1) An establishment of 267 nurses is authoris
for Britwh dné;Indiah station hospitals, 60 of whom are recruited in
i m are recruited in

“r ¢ Al

) .
. .
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India for duty in Indian station hospitals. The remainder are reeruited
éither in the United Kingdom or in India. The total cost of these nurses
is estimated at Rs. 8,57,100 for the present financial ycar.

) (2) No. For certain purposes it is considered necessary to continue
the long established practice of employing nurses belonging to a regular
military nursing service, recruited and trained in the United Kingdom.

Repucrion 1v R, A. M. C. »xp 1. M, 8.

8. *Lieut.-Colonel H. A. J. Gidney : Does Government intend re-
ducmg the strength of the R. A. M, C. and I. M.. 8. (eommmsmned-ﬁnks) ?
It 50, when and to what extent ¢

. Hr E. Burdon : The question of the reductions to be made in the
strength of the Royal Army Medical Corps (cmmlssmned ranks) and
the Indian Medical Service officers in military employ is now unger the
consideration of Government.
Eurroyurxr of 1. M. D. s’
. . .
4. *Lieut.-Colonel H. A. J. Gidney : Does the Government intend
to utilise the men of the Indian Medical Department in pore professional
capacity than heretofore ? It not, why not ¢

Mr. E. Burdon: As a result of Royal Army Medical Corps other
ranks having been introduced into hospitals in India, Assistant Surgeons
of the Indian Medical Department are now employed in a more pro-
fessional capacity than before. This process will continue as oppor-
tunities permit. ' -

REepuction oF HosritaL AcCcoMMODATION,

5. *Lieut.-Colonel H. A. J. Gidney : Will the Government stake
when they intend reducing the present Hospital accommodation in both
British and Indian Hospitals as exposed by the Incheape Committee 1

Mr. E. B_ui‘ﬂ'on : The question whether it is possible to close, forth-
with, certain hospitals, and also to reduce the number of beds in beth
British and Indian station hospitals, is being investigated.

Fcoxpwies 18 Miuitary Mepicst EXPENDITURE. *

6. *Lieut.-Colonel H. A. J. Gidney : Will Government» be pleased

to state the approximate amount of economy that will be effected during

the coming financial year, vide Inchecape Committee recommendations on
the Military Medical Expenditure on the Army in India 7 *

Mr. E. Burdon : It is anticipated that a saving of approximately
Rs. 524 lakhs will be effected in military medical expendlture in 1923-24
us compared with the budget for the year 1922-23. | -

Deata or Mrs, D’Cruz at Sasarvati: RErvsat, or COMPPESATION,

T #Lient.-Colonel H. A J. Gidney : (1) Is the Goyerement aware
that on 29th August 1922; the late Mrs. P. D’Cruz losteher life whlat

w -
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erossing the Railv}ay line fwom the Broad to the Metrg Gauge side of the
Railway Yard attached to Sabarmati Station f

(2) IseGovernment awarc that the late Mrs. D’Cruz was in receipt
of a pension from Government, being a Mutiny Veteran !

(3) Ts Government aware that some of her grandchildren were
dependent on her for their livelihood, and that an application was sub-

.mitted to the Agent, Bombay, Baroda and Central India Railway, for

adequate compensation ?
. (4) Is Government aware that this compensation has been refused hv
the Railway on the score of trespass in the Yard by the late Mrs. D’Cruz i
(5}. Do Government propose to bring this to the notice of the Agent,
Bombay, Baroda and Central India Raiway, Bombay ?
(6) JMill Government be pleased to call upon the Agent of the
Bombay, Baroda and Ceptral India Railway, to state definitely—
Ja) how many accidents have taken place amongst Railway
employees, their dependents and passengers who are compelled
. to cross from one side to the other either in their daily
% avocations or in their attempts to change' from the Metre
Gauge t0 the Broad Gauge and vicé versa ;
(b) whether the Agent of this Railway has ever paid any com-
* penshtion for any of the accidents which have taken place

in the past ?

The Honourable Mr. C. A. Innes : (1) Yes. It is reported that
Mrs. P. D’('ruz, an old lady of 84, was erawling under the wagon couplings
of a standing train, when the irain started and she was run over and
killed.

(2) Yes

(3) and (4). The Agent states that he has received no application
for compensation. ~

(5) Does not arise.

(6) (a). Various aceidents, mostly among the Railway Staff, have
oceurred at this station in the last three years, but only one of them is
attributable to the lack of an over-bridge. :

(h) No.

L

¥

RecoyyexpaTioNs oF ArMs Roures CoMMIeTEE.

8. *Baba Ujagar Singh Bedi : Will Government be pleased to
make a definite statement, as promised, on the subject of my Question
0. 367 recarding the recommendations of the Arms Rules Committee
under heads (a), (8), (¢) and (d), printed at pages 2474-5 of the Legis-
lative Assembly Debates, Volume 3, No. 40 ¢ ' :

The Homourable 8ir Malcolm Hailey : I regret that I cannot give an
answer in defail to the Honourable Member’s questior. We have, however,
already announced our intention that we hope to carry out the main
recommehdations of the Committee subject to inquiries ‘from Local
ﬁwgrnmgn_ts-gr.xc! othew authorities concerned, We have addressed Locgh

. L]

’
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‘Governments, but replies are still outstandilg from seme of the major
provinces. We hope, however, to get the rules re-drafted during the
‘course of the present year and the preliminary work is nows being done
in my Department. We cannot, however, publish revised rules until we
have received replies at least of the major Local Governments. The
‘Honourable Member will realize that as Local Governments are in charge
of the detailed administration of the rules consultation with them is
essential if a satisfactory and harmonious working of the new rules is to'
be secured.
-

ReroMuENDpaTIONS OF RATLway Risg Notks CoMMITIEF.e
L]

9. *Mr. Manmohandas Rathji : Will the Government be pleased
to state : .

(a) whether they have considered the<recommendations of the
Railway Risk Notes Committee ; N

(b) whether they have taken any action to give effect to them ;
(¢) if the answer to (b) is in the affirmative, will the Government
[ ]

state what action has been taken, and .
(d) if the answer to (b) is in the negative, whether they propose
to take any action hereafter ; and .

(e) if not, why 1

The Honourable Mr. C. A. Innes : The two risk note forms specially
dealt with by the Committee have been revised in accordance with the
“Committee’s recommendations. Before issuing them the Government pro-
bably will consult the Indian Railway Conference Association. The
Honourable Member will realise that the questions raised by the proposed
revision of the forms in the direction of enlarging the responsibilities of
railways are of great importance especially in view of the enormous

inerease in recent years of claims for compensation. o

SvrremMe Count ror INvIa. 3

) 10. *Dr. H. 8. Gour : (1) Referring to my starred Question No. 65
and the reply of the Honourable the Home Member thereto given on the
16th January 1923, regarding the establishment of a Supreme Court for
India, will the Government be pleased to state whetherf they have @ow
considered the qwvestion, and if so, what action they propose to take in the
matter }

(2) What is the number of appeals from India to the Privy Counecil
every year, and what is their approximate cost ?

The Honourable 8ir Malcolm Hailey : (1) I regret that T am not yet
in a position to give the information as to the action Government proposes
to take in the matter.

(2) A statement giving the information for the years #2920, 1921 and
1922 is laid on the Table. The figures of cost which have been supplied
by the High Courts are understood 1o refer only to charges for prepara-

< tion, printing and transmission of records, . .
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e
4 . ———
NuxeEa OF APrpils, CosTs.
Provinee.
1020. 1841, 1922, 1920, 1911, 1982,
—_—— L.
M:zd:as o 20 7 71 13,895 7 4 5131 9 7 9,024 9 0
Bombay 01 2 9 2,796 11 0 3431 1 4| 24041 9. 6
Sind 2| .. " 655 0 0 .
United I'mnl;lces 14 11 15 7,664 10 3| 183404 15 0 7,680 7 3
Oudh 18 9 730970 5 9 9,803 6 9 8017 2 8
Punjab (¢ ncluihn"' b1 3 6 11,219 8 0 5364 8 0 3604 6 0
Dglhi). -
Burﬁ a .. : 7 6 611,662 6 9 8,694 011 | 1181215 0
Lihar und Ui iisa | 19, 12 7113778 4 6] 20,795 1 1 92,627 12 §
Cent al Provinces | 4| . 4 £,266 4 11 e 3,186 6 0O
Argam | e . .- e e e
Nﬂl'tll w est Mﬁ | ses ™ e e e e
tier Prowince. |

Ccorg ’ . 1 1] .. e e e

TKkal oe ‘I €3 li 02 i 61 | 98,188 10 6| 67,279 10 8| 76,348 310

Benghl '. ... Total number for 17. Total cost for 1920- Rs. 16,638-13-8
. 1920-22. 22

N.B. ~The Bengal ngnres could not be included in the tolals abuve as the Local Government did not supply
ﬁxureu for esch yesr reluntey
Mr. K. Ahmed I wish to ask g supplementary question, Sir ¥ Has
the Government got any idea with regard to the exorbitant fees charged
by lawyers engaged in England for appeals to the Privy Counecil from
both parties ¥
Mr. President : That question would be more appropriate in the
House of Commons.

Prigue 1y Denur,

« 11. *8ir D. P. S8arvadhikary : Will the Government be pleased to
state :

(a) The total number of seizures and deaths from Plagne in Delhi
during the four months, January, February, March and
April, 1923, giving detailed figures for the city of Delhi, the
Civil Lines, the Raisina Area and the Rural Area

(b) When did the epidemic break out, what warning was given to the
people, what steps were taken to keep them informed of the
, brogress of the epidemic, and to get the plague returns pub-
* lished in the press, and what measures preventive and
curative were taken to combat it ¢
(c) Has their attention been drawn to a leaderette in the Tej
vernacular daily of Delhi dated 27th April whleh charac-
terises the conduet of the Delhi administration as ¢ eriminal
negleet ’ in not taking any notice of the epidemic till the
. « press started agitation against the apathy of the local
authorities ¢

Mr; M. 8. D, Butler : (a) A statement is laid on the tablg,
. . 4
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(b) The first cases in Delhi City werg reported in the middle of
December. All medical praetitioners in Delhi city were informed by the
Health Officer on the 19th December and were asked to notify cases.
‘Notices warning the public of the outbreak and advising ptecautionary
measures were posted and distributed broadcast from the same date.
About 1,500 such notices were issued at once and between 6 and 7 thousand
more subsequently. Simultaneously with the first issue some 700 special
notices regarding inoculation were distributed.

Daily bulletins of plagne reiurns were posied in all main bazaars,
and communicated to the press, as xoon as the epidemic began to show
signs of increasing, !¢, frem February the 26th. ©

"The measures taken were : *

Prevenlive.—Notification of cases and deaths, inoculation, 8isinfection,
segregation, intensive rat destruetion and examination, instruction by

publice lectures, appeals to influential citizens to co-operate. c

. Curalive—Free relief and treatment were supplied at all hospitals
and dispensaries, and through aceredited social workers. FExtwa staffs
were recruited, the serviees were enlisted of the private practitioners, of
the local female hospitals’ staffs, of the Cambridge Mission, and the Social
Service I.eacue, all of whom did most \'aluable work, and special hospltals
were opened in several places.

(¢) The Government of India have seen the article in question, As
will be scen from the above, the local authorities lost no time in taking
measures for combating the epidemic.

Flague Cascs and Deaths. ’

January. Fobruary. N arch. April.
— REMivEs.
| Cares. | Denthe. Cae. |Paith=| Cace~. |Neaths.; Cares. | Meaths.
Delhi Cily " 16 13 67 46 | B32 | 533 |1,320 | 887
Notifield  Area. . . 4 2 | Imported.
Livil Lines.
Rumleird'e .. | 192 | 85| 210| 187 | 481 838 | 410 73
Rei-ina vo. | #There were
. _no cases in
Raisina,

* 3 cares were reported from Majedpur village, and thee were 3 imported eases.

Desrir Srearisries vy Dennr.
-”

12. *8ir D, P. Sarvadhikary : (a) Has the atfention of the Govern-
ment been drawn.to the following form in which statistics. of. seizures and
deaths from all causes is issued by the Health Officers of Delhi §

.
.. .
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Plague,repart for 26th April 1923.
® Total number from
1tt Junanry 1923,
~h up to vﬂtlo.
Frorh | Fresh P laceswhercin fresh cases eccurred.
cases. | Ceatbs.
Gt Cascs, Deaths.
. —~
R, B
“ .
| W : 38—Gandi Gali (Kachnal Kua) 1
. { W : 4—Kucha " Seth, Kucha Katmal 2
. | W : 5—Chhatta Madon Gopal 1
- | W : 6B—Pipal Mabhadeo oo 1
W : 7TA—Rodgaran, Chanta Makwan 4
‘ W : 7B—Kucha Fatehul-Nisa, Zer
Fasil A .. 3
. L W : 8A—Kundewalan .. 4
. - W : 8B—Phatak  Talian Hayeli
Muzafarkban, Aqab Kalan
Masjid .. .. 4
. s W : 9A—Sarak Prem Narain 1
8 19 2193 22 | w. 12 Ram Dwara, Q@ali Dak
Khana Kothi Shora Kbaria .. 5
W : 13N—Bbhagwan Ganj, QGali
Penhiari Nai Basti .. 6
W : 14—Nabi Karim 1

Total number of deaths from all causes : 61.

N.B.—The average daily mortality of the city in normal times is 20.
If this is dedugted from the daily deaths registered and reported these
days, it will give a fairly correct idea of the daily mortality from plague,
#ince there is no other fatal epidemic raging at present. The « platuq
figures and deaths are only those that arve reported and verified by this
Department.

: DEevH® :
The 26th April 1923. *
(8d.) ILLEGIBLE,
for Health Officer,
Delhi Municipality.
(b) If so would the Government be pleased to explain what the

Nota Beng at thg bottom of the plaguc report means and how the state-
mfent made therein be reconciled with the figures given above the note ?

. (e) Would the Government be pleased to consider the desirability of
Wl.llng: st.qngtg_oa in‘a more intelligiblg and reliable form 1 e
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Mr. M. 8. D. Butler : (a) The Governmen} have scen reports in this

form which appeared during April in the press. It is not the official
form.

(b) The note was discontinued on 30th April.

(¢) The official form requires no modification. The figures are as
reliable as the system of registration permits,

Prague MorraLny 1N Drrar.

13. *8ir D. P. S8arvadhikary: (a) What action has been taken tn give
effect to the recommendations of the Delhi Municipal Committee for proper
registration and publication of mortality from plague %

(b) What preventive and curative measures were taken by the local
municipality, the local.administration and the Government of India ?

(¢) Are there any proposals under consideration to introdace sani-

tary improvements in the city and will the Government place them on the
table of the House ¢ .

Mr. M. 8. D. Butler : (a) Certain minor recommendations were Tade

by the municipal committee towards the end of April, and were eﬁrried

cut, .

() Tke measures have already been described in’ the answers fo the
previous questions. It is difficult to indicate separately the parts taken
by the publie, the municipality, the Local Administration #nd the Govern-
ment of India respectively, as the public co-operated with all classes of
officials. The President of the Municipality is also the Head of the Distriet
and the Chief Medical Officer is a member of the Municipal Committee.
Roth these officers were in close communication throughout with the Loeal
Administration. The Health Officers were also in touch with the Publie
Health Commissioner with the Government of India.

(¢) Yes. These are however purely municipal matiers. The main
improvements in regard to water supply and sewerage depend on the co-
operation of the Municipal Committee in the large publie health schemess
prepared by Government for the New (apital.

L
INDIAN SToRES DEPARTMENT.

) 14, *8ir D. P. Sarvadhikary : Would the Government be pleased to
‘state what steps have been taken for the development and expansion of the
Indian Stores Department ?

The Honourable Mr. A, C. Chatterjee : The Indian Stores Deparf-
ment was constityted on the 1st January 1922, frem which date
it undertook the work of purchasing textiles for the Army and certain
other Departments of Government. During the course of the year
1922, the office of the Superintendent of Loeal Manufactures and Govern-
ment Test House at Caleuttz and the Metallurgical Inspectorate at
Jamshedpur were incorporated in the Indian Stores Department. Owing
to the financial stringency ard ihe desirability gn that account of
subjecting the whole matter to review by the Retrenchment Committee,
no further steps were taken that year to expand and develop fhe Depast-
ment, with the exception of stzengihening the organization employed
on the purchast of textiles, ‘ '
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The Government of India have given careful cpnsideration to the
views expressed by the Retrenchment Committee, but have decided
to proceed with the expsnsion anc development of the Department, as
circumstances and the financiul sitnation permit. In pursuance of this
decision, they have sanctionéd the following additional measures :

(a) the constitution of a branch for the purchase of engineering
plant and materials ;

(b) the constitution of a branch for the acquirement and dis-
. gemination of information respecting actual and potential

. sources of supply in the country, market prices, ete. ;

(¢) tne recruitment of an officer for the post. of Director of

. Inspection and the provision of a portion of the subordinate

« _ gtaff required in eonneetion with the work of that appoint-
ment ; -

¢ (d) the recruitment of an officer for the post of Assistant Director

of Inspection at headquarters to undertake under the
. . Director of Inspecticn the revision and preparation of
. * specifigations and cther information relating to stores ;

(e) the re-constitution of the office of the Superintendent of Loeal
. Manufactures and Government Test House, and the separa-
tion from that organization of the Inspection work hither-
to undertaken by it. For undertaking this work they have
constituted a Cirele of Inspection at Calcutta in charge of
a Controlle: of Inspection. This new organization forms
the nucleus of the Inspection Branch of the Department,

Resurts oF IncHoare CoMMITTiR'S RECOMMENDATIONS.

15. *Bir D. P. Sarvadhikary : Would the Government be pleased to

. lay on the table a detailed statement showing what steps have been taken to

give effect to the recommendations of the Inchcape Retrenchment Com-

mittee, what financial results have been achieved thereby and what further
steps are proposed to be taken and when ?

The Honourable Sir Basil Blackett : I place on the table a statemerft
which shows briefty the action tsken with regard to cach recommendation
Jof the Retrenchment Committee. The statement has been compiled in
the form in which the information is most readily available, that is, the
progress report maintained by the Finance Department. It is not in the
exaet form in which the Honourable Member has asked for information
to be supplied but I hope he will find the statement rairly complete. If
he desires further informatjon on any particular point, T shall endeavour
as far as possible to obtain it. In a few days I propose to furnish a
further siatement showing for what reasons Government have been unable
to aceept a few important recommendations.

« T shtuld like to add, Sir, that arrangements have heen made for the
Standing Finance Committee to go through this statement with a view
1o being in a position to inform the House of progress made in more detail

than is ppsaible by jyst lopking at the statement, .

. s ® *

A
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1.—Statement showng the ac'ion taken on the recommendalions of the Inlian Retrenche
sment Committee rejarding the Military Services,

[]
'I R t o - renlo
enee to
3 proposcd Reduetim Remarks
; Head, Weport.1 g d.tion. lon budyet ! Aclion taken or proposed. effceted for; (furthor action
- s | 4 ol 10:3-34, | proposed, ete.).
2 - sE 1922.28,
o a
o h i
| i Ra. s Re.
1|48—Army ; © 4 | Reduction of eace | Re. 144 | The proposi] is nnder dic- | Nomo at .
estatlishment of | lakhs cussion with the fecretary ont.
i British  inf.nt'y | less the | of State. This will
! hatt-lions to 884 | meces- depend «
i DBritigh Other | sary lag. on the ]
i Banks. . decision
| nrrived
: at. o
i I[ <
10 Reduction of pece | -
3 » 8 | “establighment -of
netive Indisn in- [
fant'y  battalions )
(other than Gur- .
: khn unite) to 7e8
! Indian ronks, .
o
' e -0
1
s " 10 | 5| Bedoction of ;e:ce | | Rs. 42 | The propoeal is under dis- | Nono st
eftablishwent of |} lakhs | eussion with the Sce etary resent,
training  batte lean of Btate. Tg[l will ~
lions by 50 Indizn lag. depend
ranks. on the
decision
arlved
f at.
4 10 Beduetion of peace
- - B | “esta lishment of
| setive pionesr bat-
! talions to 722 In-
: dian ranks, y
[ » 10 5 | Alteration of terms |  Nil, This question has been Mil,
of service of In- taken op with a ‘iew to
diun soldiers 80 as the introduction of new
. to inelude eolour conditiona of mervice for .
: snd reserve ser- Indian soldie:s 38 Boon
: vice. s & definite deeision
i has been arrived at on
] items ?, 3 and 4. The
! gavings to he efected b
: this recommendation wil
! not be realised this finan-
‘- : eial year,
!
] - 11 ! 6 | Reduetion of 3 Bri- | Re. 74 . | The propoaal is under dis- | Nonoat .
| tish cavalry regi- | lakhs cussion with the Beeretmy | present,
| ments., Less the | _of Btate. This will
i L necec- depend
| sary onthe |e
Ing. decision
‘ arrived
at,
t 4
7 » 111} 7 | Reduction of 10 per | Rs. 43 The proposal in under dir- | None at
i eent, in artillery. lakha cussion with the Secretary | prerent.
! less the | of Btate. This will
| ! neecss N depend
H Biry on the
Lig. decision |¢ .
| arrived
| at,
| .
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T — et o
2 roposed cmarks
2! s BTl g dation. (on badget| Action taken of proposed. effvcted | (tarther fon
- : o proposed, ete.
E :! E 19: 223, 1324,
i
Rs. Be.
8 | #==Army |12 | 12 | Redue ion of oYeers) Re. 4 % | Thosc two recommendations | Be. ]
‘ cuploved st Avmy | lakh are being dealt with to- .
Headguartezs 1o | lessthe gether. tirdors of Govern-
full extent recome | neces- ment gi effect to a
mended by Innes jmery lag. rednciion of Bas. 6,85000
. Committee, Bs. 4 annem have already
lakhs heing effect- slenaed. These reductions
ed in 1923-24. will take effect from various
.. dntes ‘:I‘ﬂ;lg' t'h:neum
H, Yoor am saving
*will not {Leefore be
. l realisid this financial year,
v w® ... |13 | 12 | Reduction of .clori- Rs. 2 The question of reductions
enl estalilishment | lakhs tothe full extent recom-
of A - | lesx the mended by the Innes Com-
“quarters by Re. 3 | neces- | mittoe isalso under con-
. lakhs, sary lig. ) | sideration.
10 w .| 13 ]13 | The necessity for Nil | The matter is under cxe Nil
i . retention of 4 Com- amination.
L mands tole again
L reveewed after 12
months (i.e., Feb-
rurry 1924),and in
. meantime no ex-
o ®  penditure 10 be
ineu o new
otices for the
Commands.
n w - | 13 ] 16| The provision for | Te. 47| Thess  twe recommenda- [Re. @
Command,  d 5| lakhs tions are beivg dealt with | lskhe.
triet and brigade | lex the togcther.
stafls to Le reducs | pecey-
cd by Re. 4 lakhs larylag. ) | Orders  of  Governmmut
for 1923-24 in ud- giving eflect to a reduction
dition to savings t] of BRa. 724 lakhs per
under  transport anvum have alrerdy been
1nd forage charges. I issued.
12 " 14 |17 | All work in con- ns.s-ml The quesiion «f reduction
neerion with movet Jakhs, J | tothe full extent recom-
ment of troop: to mended is under considers:
be decenimlised tion.
to Cemmands and
diutriote and
total provisicn for «
cmbarkation and .
railway transport
staff be limited to
Ra. 3,00,r00.
] " 15 | 19 | Tenders should he XNil | Data Is hoing obtalned to Nil
obtuined for the enablp thie recommenda-
eonstruction  of tion 1o be considered.
the Hindu-Bsgh -
N Fort rurideman
t‘::"w::t' and iif
& cost ayproxi-
mate to HKe. 75
lukhe, work should
be pnt in hand
forthwith,
14 . .. |15]20| All the 1,702 ohso- Nil Balis are procecdin .. |Bs. 18
* lete  Mechanical ¢ Iakhs.
Transport vehicles
shuould be sold or
IE BCTAp] forth-
with +xoept vchi-
:les ufh imhh‘!ld
. Fpos w! on
be dismantled and *
their placed
N i iu stock as sparcs. *
P biisimiiing A N |
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L d
Refer- 1
Reduction
euoe 1o |

o Report, N propcsd ) R:t‘l;"":?' Remarks

= Head. B udation, fon hu’dgnt Action taken or proposcd. tor {Iunbeue:‘l:::;

= < | & [} roposed, .

4 ] £ 102223, 19824, | P

- &~

Le. Rs.
i

15 | #8—Army | 15 | 20 | While present Alnan.| The pro- | Proposals for revised estab- | The re-
cial  conditions | pesed| lishments are under con- | duetion
obtain, the antho-| reducion| videration. Eome redue- | effected is
rised  establish- | is inelud-| tlons have already becu | included
ment of motor | ed in | mrde provisionally. In ituma .
wvehic'es includioe | items 18 18 and e
reserves  should | and 31, 2.
oot exoced 1,600
vehie'es eaelusive
of motor cycles. .

|
N 1

1] " 18 | 31 | Etablishment of | 1 lakh... | Deper'mentul orders regard- 1 laih.
molor tats in  use ing rhe limitation of o otor; C
to be limited to ( 160 have beea |
160 and  their igsued. Urders of Guvern- |
mileage 10 be ment will ssue in due !
redtricted to 0,000 course, . ! ¢
miles peT annuim. : a

Ovders  of  Goverument | ©
regarding the restriction i
of milesge of motor cars :
huve already insued.
- €

17 " 16 | 232 | The possibility of Nit. Data are being collected 1o Nil

fucreasing the cnable the recommendas
mleage of Ford t.on to be congidered.
Cars Yar gallon
petrol to be explor-|
od (present mileage
being 14 miles per
gallon.)

18 " 16 | 23 | All lorries andmis- | Rs. 48 | Orders of Government re- | Rs. 335
cellaneous vehi- | lakhs, garding the limitation of | Jakhs.
cles to be limited mileage and the rationing
to 1,000 miles of petrol and Ilubricants
runni per have already been issued.
annum, petrol and \
other supplies The full mrings will not
being rationed to aceroe this financial year
ensure the milesge a8, owing to the bad state
Li;}iitnt-l;l'm being of repair of rnhinh:&eit;:p

oreed. neceesary to provi .
. litmhh.hs for special re-

: pal

w " 18 | 22 | Number of smbu- il The cxisting peace estab- .
lances in use to be lishment of motor ambu-~
limited 10 200, ‘ lances is 200, No sstion .

& n regarding this
. mo%t\iw.
.

20 - 18 | 23 [ Total  esiablish- | The pro- | Deparimental orders have | The
ment of motor pwopd issued giving effect to this | 4 ey
eycles to be fized | redue- r dati G effeotad
at not more than | tion is | ment orders la mﬂnwn i jne
350, and all obso- | ineluded] the revised emi ments | cluded
lote eycles to be | in item | will issue in due coarse, in item
sold or se 18 18,
forthwith.

No redue-| Bales are proveeding. The re-
tions duction
were effocted .
propos- on
ed on account
‘ aceoont of sales |
is Ra. 2| .
© lakhs,
r . [
e |
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|
Beduction

I dation.

proposed
on

o
172223,

Action taken or proposed.

lcd.uel.iuJ

effected
, for
1922-24.

Remarks
(further action
proposed, ete.).

18 | 24

17

I Tnmmrt should

The adoption of the
recommendstions,
=

waile ( ommittee,
with the exception
of that mhtl:f to
the inerease of t

establishment of
the Mechanical
Trans Lraining

school.

Total angual ex
diture
and

An ml
Mechanical

reduced Dy
Rs..'oﬁ Iakhs, ©'z.:—

Reduetions of
Persounel in
Mechanieal
Transpor

Tt
units  and

" formations

(para, 23) ...

' Reductions of

drivers  of
motor  cars
due to redue-
tion of
numbers of
cars in nse
(pars. 21) ...

: Reduetion in

running
expenses of
motor lorties
and other
vehicles
(pars. 22) ...

Deduct.

Net saving...

There will be Al
additional savin
under the stoc
seeount of Bs. 156
lakhs.

Owing to an over-
estimate in 193°-23
on aceount of Bea

be
of
in

¢
will
a  eeving
Re. 4505 lakhs
1023-24,

there

Pmmon for ]hil-

wﬁuﬂh onm-m
be reduced to

Bs. 4605
lakhs,

Rs. 1476
lakhs.

Rl- 1,85,00,000.

.| Orders of Government
reduct

| Beg remarks ngnml& items 16,
’

Departmental orders regard-
ing this recommendation
have issued.

ving
efect to the in
establishments will issue in
due course.

21 and 60

The reduction

for

The reduction has
;:Wul for in the hadset

Bs. 15
lakhs,
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[2xp*FuLx 1093,

' dBeATmiy

"

"

"

dation

2)

21

25

H

28

proposed
on budg

of
1922423,

Rductim]

Action takon or proposed.

|Boduetion
effocted

Remarks
for (turthar action
102224,

propesxd, ete.).

{7) Provision for
educationsl  and
instructional esiab-
lishments for
1923-24 to Dbe
reduced by
R 7,42,450.
(8) Grant for prac-
e ammunition
will have to be
increased by

Re. 7442
lakhs
lees the
neces-
sary lag.

Nil.

-

Rs. 23 lakhs. .

The provision for
Army bdnu‘.mu
to te

Re.
4,16,560
less the

Proilm‘ls giving cffect {o
recommendation are
under consideration.

The increased provision has
been allowed for in the
budget for 1033-24.

The second part of the
1coomimendation ®ill

d when & decisi

‘e
Ks. 33,00,000 for
1923-24 und to be
fixed at this fi;e
for the mext &
years, exclusive of
any additional
expenditure  on
the Dehrs Dun
and King George's
AMilitary Bchools.
A proportionate
{urther reduction
shou.d be made

d;jnpasnls Tes
garding reduelion
of fighting troops
wre accepiod.

An enguiry 1o be
made with a view
to closing down
hospitals — whe.e
their retention is
not justified and
to  substantially
redueing

number of beds in
the hospit:ls re-
tuined.

A reduction of Re. &
lakhs to be made
in the cost of the
present cstablish-
ments  cmployed
in hospitals in
addition to the
savings which
should sutomati-
cally result from
reductions in
Army personnel,

A redection of s,
31 Jakhs 1o be
made under the
hoad of *“provi
¢ions and diets.”

TA rcduction of Rs.

16 lakhe to be
nade under iho
head of “eluth.ng
for paticnts.)”

A reduction of Its, 1
lakh to be made
under the heed of
“cost of drugs."*
otal  redaetion
onder  head of
“working ¢xpen-
ses of howpitals,”

Y
lag.

Nil

Rs, 5
lakhe
lear the
neees-
sary lag,

Ra. 31

has been arrived at about
the precise rednction in
the strength of troops.

the recommendation, pro-
pasals giving effect to &t
are under conside ration.

Enguiries regarding this
recommendation are pro-
ceeding.,

Propceals giving effeet to
lhe reductions are under
ion. Many of

the reductions ncouses
bave already been onm?

The reduction has been

lakhs.

Ra. 18
lukhs,

Re.
lakh,

given efleot to in the
Budget for 1923-24,

The reduction bas been
en eBect to in the
dget for 1923-24,

The reduetion haa becn
given effect to in the bud-
got fot 1933424,

be |
| 2,52,000

As regards the first mrtot |

Rs. 0’16
lakhs.

Nil. ©

' Re.

Nil.

Fe. 4
lakhs.

Ra.
lak

3
hs,

Re. 18 .
lakhe.

Bu.
lakh,
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cnee Beduction
s ﬂ . proposed Beduetion Remarks
= | Hesd. & RBeocommen on budget| Actlon takem or proposed. for| (farther action
- $le of 1923-24. | proposcd, ete.).
0 g 192228,
g |
Ra, Ba,
42 | 48-Army | 2| 32 | The providon for Nil | With the exception of
. ~ Arsenals and Ord- charges for railway freight
nance depots for and lomes on sle of
- 192274 to e surplus stores which have
limited to the gome up since At year
amount provided the prov for Arsenals
i - for 192223, in the Budeet for 1923.24
| ° possibility of has been limited to the
effeeting economy same fignre as for 1922-23,
' . 'J{umfm&"ﬁfg Th ovision | Nl
o  ageTegate
. Inbour for elearin under all heads mwmm
up arrears of wor of rail charges for the
to be explored, Army has been rest rieted
in secordsmee with the
. recommendation _shown
against Aerial No. 34 ; but
i the share of the azzregate
] provisism specifically made
L™ nvailable for arsenale and
. ordnance deno.s is greater
. - in1923-2¢ than in 1022-23,
the budget grant for the
latter year having proved
too low. pro-

. . vision ine'nded in the !
estimates for 1923-24 on
account of loss onm sale of
surpius stored Tepresents
s loss inseparable from
heavy pales of surplos

, ! stores that will be neces-
sary in order to give effec’
. to the recnmmendntion
shown against  Berisl
| No. 59 (b).
The question ¢l temporarily
utilish military labour
) forvle up arrears of
i work ig heing exrlored.
It is stated, however, that
. all wm:mclﬂc'll nltu;:tt:.lt
; troops carry -8
i probably been coneluded.
I
3 " 2|y Bte’r:et-; ::‘ut.:u .;o Nil 'rl::ecommimea T8 ‘tn XNil
¢! ave been a mis~
r:rli dm‘!':;tod:l rehension when they *
e+ ¢ an made this rocommendation
hoot.depots, There were 6 boot snd
clothing de, of which
it was intended to close 3.

. One of these hss been
olosed, and the olosing of
%:h-i other on the L
nilding o

. storage elsewhere. The
matter is being consi
3 " 2 (31| Withdrawal from Nil [This is being done gradually. Nil
| unit chargs of :
| mobilization re-
{ serveg of winter
clothing and their
concentration in
dep 1ta.
5 By |1
. udget
for lm Ra. 24,080 The matter i uwnder com= Nil
Clothhf' and | ims me- sideration.
Boot Tlepote to | cessary
. be reduced to | lag, *
Bt 4,50000,
. .
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:me to Reduetion
] report proposed . Reduction Romarks
"3 Head. B dation. | an budget| Action taken or proposed. %ic (farther lﬂ:ﬂl}
" 0 24. | proposod, ele.).
g & ‘ H 1022.23," ’
HE
Bs. Rs.
96 | 48-Army... | 24 | 33 | A eavings of Rs. 41 | Re. 41 | The saving of Re. 41 lakhs | Rs. 3587
lakhis to be effect- | lakhs ineludes Hs. 16°38 lakhs on | lakhs.
ed in the cost of | lessthe | account of saving in tarn- |
the supply services | neces- over of certain mobllisa-
in ¥ ‘The | rarylag.| tion reserves of Bupply and ¢
whole position to Transport Sappliee which
be again reviewed are being elther reduced €
in 12 months* time or abolished. c
witha view to a . al orders gl effect to '
further reduction these jons  have |
being effected. bLeen issucd, Orders of d
Government will issue in '
due course,
L]
The balance of the saving, ¢
f.e, 2662 lakhs is on
account of reduction of the
es]ublishmmm of the Su .
Services. Departme:
B], orders reducing the P,
establishments have diready
issued. Orders of Govern-
ment will issne in due ]
course, H .
% Medieal | Re. Proposals iving effect to | Nil at
¥ * H c‘t‘ﬁwd kg ll:tlu.M -th 81 ot ‘ion  are : t
be red to ¥R 8| Leas the | nnder consideration.
lakhs in 1923-24 | neces-
Budget. . sary lag.
38 - 24 | 35 | Reduction in Veteri=| Re. 3-02 | Orders of Government giving| R, 392
nary es re- | lakhs, | effect to this recommends- | lakhs,
commended by the tion have already i-sued,
Braithwaite .
mittee to be put
into effect fora "
24 Budget.
A reduetion of BRe. | |t 20 D?ﬂmmmordeu iviog | Re. 186
b ? % |3 20 lakhs to be i’klu eeettothem}ogtyo lakhs,
made ip the Bud- | less the| the reductions recommend-
for Bemouni | neces- ed bave already iseued.
[ te and breed- | sary lng.| Orders of Government will
ing operations. - issue in due course. The
are under consideration.
.
40 25 | 39 | Accounts ona com- | Nil A 8 o a il [ il
" mercial basis to be basis have already been in-
instituted for all troduced for most of the .
manufactoring prinei manufacturing
establishments establishments on the
(vide Appendix E. Army side. The question
eport with of Wl@‘:i;rhﬁ Arrange-
debit for interest ments ie u considera-
on capital and tion.
jom.
“ 26| 43 | The proportion of |  Nit | Orders of Government giv Nil.
” Britgh personnel . effect to this rocommem}‘:-m .
in Army elothing tion have already issued. ¢
factories bem
depots to Te-
¢ doced to 12 per -
cent. of the total '
. stafl, ' ]
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|smn No.

Head.

' mbn?m

Redostion
proposed

o
1022.23,

Aotion taken or proposed.

Remarke
proposed, ete.).

]

48-Army

In view of the large
reductions recom-
mended in the use

of the Iloehmiel]

of wi

Ra.
Nil

the ln mof the
ACtCOom-

modnmn to be

explored. *

Endeavours to be
made to come to s
favourable arrange-
nent with the
commercial con-

the mm e

of vehicles ldo]ltad
! hy the Army to
undertake com-
rlele overhanls in
dia of their own

L]

Consetuent on the
reduction in nom-
bers of British
t in India of
;.ihp oman Catzlho-

o persuasion, the
numbers of Roman
Catholiec Chaplains|
tn be rednced to

I the tial mini-

| mum and all other

Homan Catholie

e‘ivrnm minis-

uﬁac troope to
ed on &
unp! ation basls.

An carly decigion
to be come to on

to
Arm;

28 | 47 | A reduetion of
Re. 50,000 due to
fall in_prices, to
be made in grant
for Administration
onments,

of Cant

48 | A rednotion

h it
ﬂl‘:#’.u'{ Becruiting

Nit

BRa. 18
8,

less the

sary lag.|

Ra.'5
Iakha,

BEa. 2
Iakhs.

The matter is onder consi-
deration.

The matter ir under consi-
deration.

The propossl i under dir-
cumion with th:nse::!h:'y
of State.

Mi‘ﬂlmglie.lohr;ltlou of
an Army plains Depart-
ment is temporarily in

abeyance.

Tm‘lhl‘ M\}ctlgt th]:ll
lowed for Ba
for 1983-24 dget

Orders of Government giving:
effect to thie recommenda
tion have already imued.

Re.
Nil.

il

Nilat
present.

i,

Iakha,
.
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Berial No.

Reduotiony

on
of
1923-24.

Astion taken or proposed.

|Roduction
effected §

for
1923-24.

Nomarks
(further action

, ete.).

"

The payment to
War  Office  of

Ra.
Rs. 68
1akhs.

Re. 519
Iakhs.

Bs. 1396

Bs. 875
lakhs,

 The rednctions have been
allowed for in the Bud.
get for 1923-34.

J

The rednctlon has been sl-
lowed for in the Budget
for 1923-24.

-

Rs.
18345
lakhs,
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| Serial No.

Head.

Action taken or proposed,

1923-24.

Remarks
{further action
proposed, ete.).

d8-Army...

3

33

61

(3]

Rs. &
lakhs.

The stocks of medi-|
cinrs snd surgieal
instruments are
to be reduced to
the level authoris-
ed by the orders
issued this

Re. 10
Iakhs

ARy
in escem of
mounths’  supply
of artioles not in
cOmmon use Or
liable to deteriora-
tion to be sold.

Possibility of au-

F

Ing being increas- |
od by 25 per cent.
and other ecomo-

mies in _clothing
and kit allowances
to be further re-
viewed. Reduction
of Hs. 30 lakhs to be
affected in existing

A reduction of

(a)

B0 per cent. in
war ressrve could
be c.hctod.

o
L or (-]
.tot 1023-34,

The redoetion has been
allowed for in the Budget
for 1922-21. °

Beports as to stocks have

been called for. A reduc-

tion of Re. 7 lakhs has been
allowed for st present in

the budyet for 1023-21.

The question of a further

cartail ment of porchases

will be considered.

Orders of Government in-

creasing the amthorised
riods of wear of clothing
ve already issued.

The question of the reduc-

tion War roserves is

Rs. 65
Iakhs,

Ba. 148
lakhe
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Berlal No.

Reduction
proposed

48-Army... | 34 | 67

on budyet
of
1922-38,

.

Action takm\: proposed.

Redustion
effected

Femarks
(farther action

1
lnﬂo-'!iﬁ proposed, etc).

! No purchare

Rs.
100-43
lakhs.

(b} The total stock
of stores should be
redoced E‘:prlel:.d‘s
crores, i=
ture on hase
in  1923-24 to
be restricted to
Hg. 130 lakhs after
allowing for Rs.
10 lakhs fall in
prices, a reduction
of Rs. 1,00,42,000,
Any balwmee re-
quired for con-
sumption to be
obtammed Dby re-
duetion of ke
or from the pro-
ceeds of sales of
surplos stores,
The _t_nmili.on for
additions Ly
purchase to be
reduced by Re, 21
lakhs, viz.—

Bs. 21
lakhs.

Rs. 10
lakhs.

of |
camels mbmw ne-
cessary 13824,
there will be a

ting troops is
accepted it should
be possible to re-
duee purchase of
snimals by Rs, 10
khs by ‘making
ne-

red
tion in wamber of
animals in  re-
mount dopots.
Net saving under
recommendations
contained in para-
araphs B8 to &7
incluosive  when

under  consideration. A
reduetion of Re. 144 lakhs
haa been sllowed for in the
budget for the present.

The possibility of obtain-
ing a further reduction
is under consideration,

“The redustion of 5.6 ] kha

for the purchase of new
vehioles has heen allowed
{or in the budget for 19:3-

.
Acredit of Re.5 iskhs on
account of consumption of
existing stocks has also
been sllowed for. The %

question a8 to whether
stocks can be

exinti
uﬁllz:g to a grester ex-

tent during the eourrent
year is under considera-
tiom. .

A reduction of Re. 5 lakhs
has been allowed for in
the hudget for 1933-24. A
further reduction may he
possible when the recom-
mendations at item 8 re-
e B i

V. Ye
been metiled.

Bee remarks inst items
53 to 67. s

Its.

Bs, 11
hs.

Ra.
lakha.

5

Shewn

3 to 67,
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Head.

Roormmendation.

tion

proposed

on budget
of

1922-23

Astion taken or proposed.

| Reduct ion

effected
for
1923-24.

Remarks
{further sction
Proposed, ete.),

-3 '|Serill No, |\

s

"

a7

48-Army...

3

The provision for
Waziristan occu-

og limited to
BEs. 10°6 lakhs will
produce an suto-
matic rednetion
of Bs, 1536 lakhs
under this head.

Becommended that
the gurrison
at Aden be Te-
duced to its pre-
war strength re-

|

|

| haviftg

I. :ldmds

presenting s sav-
ing of R, 10 Iskhs
on the I¥22-23
udget.
War arrears adjusts
ments in ¢ Onec-
tion with the
tGireat War and
the Afghan War
e n m:nn-f
reted, the sum of
rh. 3 4lakhsallows
under these
in the 1922-
23 Budget will
not recur.

(e) Where stores
are issued by the
Arry to “otbcr

ments, &
m should be
raised against the
department con-

cerned.
{t) The Grant for
net misoellsneous

expenditure to be
ncr::od to Bs. 20
lakhs.

No vision for
unallotted reserve
to be made in fu-

Hs.
Bs, 1536
lakhw
less the
necessa-!
1y lag.

Bs. 10

lakhs less
the ne-
cessary

Iag.

Es. 3'4
Inkhs.

Nil

Bse. 3
Iakhs.

Nil.

A change In the Waziristan
policy since ht:: Commlttee;

rendered
some 76 per cent of this
saving nugatory.

(a) Ordets of Governwment
have iscued giving effeet
to the recommendation

5) The net expenditure re-
(:amru:_ded“lm been lll‘m
or in the budget for
1923-24,

‘The reduction bas heen
allowed for in the Budget
for 1933-24,

The matter is under diseus-
;lant:lth the Becretary of

Rs.
Iakhs,

for the
present,

Br, 34
Iakhs,

Nu

Nit,
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Berial Xo.

“Head.

g
q

§
g

Page.
Para.

Reductien

lon budget|
102233,

Actiou taken or proposed.

Reduotion
effoeted
for

Remarks
(furtheraction
1023-23 proposed, ete.).

70

48-Army...

74

75

The share of Indis
or the allowances
gratuities

ble to deme-
bilised  officers
1923-24

Recommended chal
the Bu for
1923-24 fur the
Auxili and
Territorial Forces
be fixed at Re. 108
lakhs, the main
saving being 1n
Terrivorial Forees
charges.

cept for works in-
cluded in the
. sanctioned pro-
gramme when the
TEes riation
should be subject
to the surrender
of eavings heing
justified hy the
financial  sitna-
tion,

That the whole ar-

KNil

Re. 10-88
lakhs. 4

Nil

FNil.

The increased provision has
been allowed for in the
budget for 1923-24,

The reduction has . been
allowed for in the Budget
estimates for 1923-24.

The recommendation
under consideration.

The recommondation Is
under consideration.

Nil,

Nil.

Nit,
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o - ¢
Refer- .
Reduetion
enee to
: proposed L Remarks
%! Hed || Recommendation. on bodgot | Action taken or propased. 1#;««1 (further action
- - . or ol
C olg|e 1922-33. 1eapaa, | PP )
k] Be | B
Rs, Es.
50-Milit 64| 5| That the whole rlr He. 20 | The reduction has been | Ru 20
& w«:k&“ mme of H?Ii- . lakhs. allowed for n the budget | lgkhe.
Works re- for 1933-04.
s::mhﬂdllldc':
* tailed on the basis
that the total pro-
. vision for mnew
¢ works and works .
?r‘om Tess, &
uire-
L] ments of tllmllnpl
- Air Force and any .
special measures .
|
. d{uﬁm dwu
be reduced by ‘Rs.
| 30 lakhs.
l
74| ® p 54| 6| Thatinthe prosent. Bs. 67 | The rceommendation re- | Ko 67
. financial condi- lakbs. | gardinz the major works | lakha
. wWons no major | is nnder considera’ ion.
| works should he The roduction has  heen
i emaharked on withe sllowed for in the Hudeot
' ont examination at - for 1928-24.
. } . headquarters and -
that the annual :
| ovision should |
! redueed to .6 *
: Inkhs. |
75 » | 54| 7| That the reservei Ri. 5 The reduetion has been ale B 5
i for buildinge and : lakhs. lowed for in the budget | lakhs.
! works coeting np : for 192324,
to Re. 10,003 be
; limited to s
I Iakhs.
73 | XEXVII] | 56| O That the poesibility  Ni/ reemneldaiion is Nil
~—~Military: be explored of her cemaidoration
Workk effecting ecomo~ mmﬁhm rocoms;
mies in mew con- alrendy in
struction by uti- force.
lisation of vacant
buildings for mili- |
tary and
that steps be taken
to d.llpuodma? !
buildings which
cannot be 80! .
. utilised.
” w;ﬂlkl:tlﬂ' 5| 9 'l;h-uhqprgl;mﬂi. Be. The tm':tri;:g:c been
orks. o!rcpul ai L X allowed Jbudgot
1933-34 | lakhs. for 198334,
limtl.ml to 58
hkM. -
7 »n & |B5|10 ‘I'htthe iumn Nil. | The recommendation is up~ .
be expedited der consideration.
the question of
retransferring cers
tain frontier roads
:io “t:: civil autho-
” w e |85 | 10| That the total pro- | Bs.2 | The reduction has been | Ra 3
- wiglon_ for rosds | lakhs. | sllowed for inthe dudget | lakhs.
be reduced to 27 forl
Rs, 8" The reduotion hes been | Rs. 838
®| . .2|5s|11| Thatthe totsl ex- mh-’.’ forin the budget | Iakhs.
in 1023~ for 192084. :
. un der the
head Miscellane~ - .
. ous ba limited to
.l B, 73,78,000,
- -
L] . - . 0 .
¢ * -
. L
- L]
% . « !
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P

- 1

E Reduetion

-on budget
of

1922-23.

Act’on taken or proposed.

Reduction

1923-34. ©

cmarks
(further sction
proposod,

L)

S0-Military
Works.

57

IXXIVILI-| 57
Military

Works.

50-Military
Works.

48-Army... {126

128

14

16

17

Rs.

That the staff of | Bs. 6
lakhs,

i
:

grant for establish.
ment in 1923-24
. being fixed at Hs. |
! 7605 & mving |
oan.B he mod |

hl
ll!eemd thereafter

That the rale under
which imported
material must be
tbiained thiough
the MHigh Com-
missioner for India .
should be smend-
ed, 80 88 to enable |
new works or ex- -
tensive repairs to
be given out om !
lump sum con-
tracts.

That some system

should he immedi-
ately introduced

to cbviate the
wasteful e:pendl- :
tue l““““oi Ry

consequence e’
- lapsing of umpmt

! grants.

Nil

Nil

'llmtlhe provision Rs, *5
under the hesd  lakhs.
“Tools end plant’

be limited to Bs. 3,

lakhs.

.'l‘hlttnthecauul'i Nil

s
H
£
g
g

Bs. 10
B

Iakha.

Bs. &2
lakhs.

Propouals giving effect to
the recommendation are

has boen
for in the budgt for 1633-

v

The  recommendation is
under consideration.

Urders of Government giv-
ing effect to th's recom-
mendation have alresdy

ander coneideration. The

The reduction hau been al-
lowed for in the budget
for 1923-24.

The recommendation is
under consideration.

The reduction has been al-
lowed for in the budget for
1923-24

Tho reduction bas been al-
lowed [or in the budget for
1023-24,

The reduction has been al-
lowed for in the budget for
1923-24.

Bs.

Rs.

Nil

Nil

lakhs,

Nil

10 |*
lakhs,

4
lakhs.
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.
11, —Statement showing the action faken on the recommendations of the Indian Refreweh
ment Commitiee regarding the Boyal Indian Marine.

l Serial No.

Head.

:  Refer-
® emce to
. report,

1
1

g
&

I pwptnd]' Action taken Bednetion Bemark
' ction .
Becommendation. |on budget | or leflected for| (further netion
. proposed. 1938-34. | proposed, ete.).
| lo23-73.
f
Ba.
The three tro: SJM Vessels laid up snd plsced | 30,00,000
llli "U‘ul'erinlr’| under & care apd main-
srdinge ** and | tenance g*m from 1st
** Northbro o ** | April 1 Confirma-
be laid up forth ! tion arhenmrl Btate
with placed for India aw before
under care and | advertising ssle of ships.
=
tios wutil lnldp. .
Fitting up of the | 4,82,000 w:-l sceepted in
‘ln;'mpe " to | by Government.
'orm $oth the Hanet| of Becretary of
ties of the | Btuate will be asked for as
Political |I'esprteh 800D &8 le. Direc-
Vessel and Light- | tor, Indian Marine
house lender in : to refit the
the Persian Gull. | * Lawrence " for dusl
E:::e" Neawrchus ** ! :lulieii ln;lo:?et expendi-
present ure invulved from existing
n} hth-ose Tend- ! :Iui::i n (m A Mrine
er] ng disposed | ' Estim tes for this yeor
of. Jost of main- | . peading  a deision 0.n
taining lhe“l..wv ' question «f jwcidence of
rence ', exclusive cost which is under
d!m.tnderutd‘oi capi- :  consideration.
tlmmbemndm
red to the Political
Estimates,
Arrangements to | 1,88,000 | This can omly come inlo
be made .iortlw force w
ten of eer- nutho:ities of Rurm
tain of the Burma over certain lights which
lights by trawlers re really harbour and
mgu for the rt li htlundtwt coast=
** Clive ', station ek~
ship al.l:u-ln.to lion h lmder ecnu&n-
combine the duties| tion in the Dapnl.mnt of
of Port Blair and Commerce in comnection
A station with the general ndhn
;‘l:i thus enabl- ol 1 htlhm .lt a be
1 dhw ndia. w
a!n;he * Minto *', before a deci-

station ship wt
Port Blair,

Discontinuance “of | 1
t.he use of the 90,000
* Dalbousis ** s
deg nhlp
hnllql:,
Immediate disposal [Not calcne
of one patrol oraft | lated,
boat,
Immediate disposal 19,
of uloﬂd'iwtpnw 00
lers.
ledu?’lalon in the Hul:t t?d.m
number
oraft at Bomb’l:":d *
Reduction in the'| 80,000
nomber of military
}lmhﬂ by 6 or
-

unm.
slon can be arrived at on
the general question,

Bcheme for reorganisation
of Royal Indian Marine
:illbo.dmhdm
y soceptance of reoom=
mendation. Question of
policy to be adopted in
regard to recommenda-
tions of this kind under
congideration. .

Ditto

Ditto e

Director, Borl Indian
Marine ssked to submit
mlmpm for re=

{l,li.l.nrx launches reduced

1,31,000
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LI
- 'a.m:o Bad v I .
g mee proposed Astion  taken Reduction Remarks
B Pead- Seport. | Basommendation. lon budget or teffected for (further-metion
i’ ] of proposed. 1923-34.  proposed, etc.).
i & 1022-28. o
& I
) Be Re. |
- of | 1,70,000 | “ Bladen "' placed out of 1,15000
9 bl Bl Bhamo '*  and enmm.iumu * Bhamo **
“ Sladen "’ by two will be replaced on arrival
Tomels of veesols purchased by the
:{ the Government of Burma.
#
10 | 1—General | 45 | 10 | Beduction in the | Not eal- | Under considaration by Mili-| .,
Saperyision in consuitation with con-
Aocounta. * troller of Marine Accounta.
0 | Abolition of & 34800 | Fide remarks against
n » 1 5 item 4. |
‘Director, . ]
#Marins, snd house
under -
tion for that
officer to be ocon- |
mﬂw Director, - .
| Marme. 1l :
Permanent reten- ! Financial Adviser has' de-
n " 6110 5 on of an officer Ml o:::iae?“m :nmzf;c.t [
in the appoint- I tion by not
ment of Con- | trnnnurring Controller of
troller of Marine i Marine Acecounts too
te. | frequently.
. |
Provigion for | 69,530 ! ommendation largel 6,980
B 4110 General Buper- | | dependent on amp;f:n’a
vision and Ac- - of items (Il'l} and (i)
comte’ to be  whieh are under considers-
limited to 8 ' | tion. Director, Royal In-
s e
B o : [:1i1 (]
| be recovered from | by whiemm:tim could
Royal Navy and | be effected and to let us
other bodies in know amount likely to be
. commection with | recovered duri is year
' the work from Royal Nsvy and
out in the Pock- olherbqﬁi‘u. His propo-
yard. #als have just been reoaived
. ¢ and are under ion,
i In the meantime & sum of
. i Ra. 413,560 has been
vided in this year's
: eslimates a8 against
i 410,630 ipeluded in the
lnst year's budget.
- Marine . Bedoction in the | 50,000 | Recommendati of th -
“’sm-.z“‘mdm| | “Direotor, Ifl.ou;.ll 2
of Boyal Indian ! Marine, who was ssked to
and Allow- Marine vemels. submit
ances of for have just
oficers and been received and are under
wen afloat, e
15 | 3—Marine | 48[ 11 | mmum Not cale | Under consideration. ...
Burvey, ﬁi delm-; culated.
o of na S\lr::i
i to be recove
from Port Trasts,
Loeal Governments|
and Angle-Persian
i 01l Company.
8—Misced- | 46 |Coat  of worki 1 Under consideration by De- -
16 lane 0 1 | Perim mﬁmﬁ 0,000 - ld /
_ Btore Ee- | to be recovered ftwilluhemeunew
tablish- ¢« | from light dues. srrive at a deeision.
ments. |
‘_' L

<« I



e QUESTIONS AND ANSWERS.
L]
Rofer-
RBedoction
S oo o P Action taken .[Redaction|  Remarke
= Head, pori. | » dati oo budget or effected for] (further aotion
g ] of ! propored. 1923-24. | proposed, ete.).
w 1022-23.
g & | & |
e B B |  Ea
17 | 8--Miscol- | 46 | 12 | Coal d:pni st Hen-| 32,000 Employmmt of outside 18,000
' lanecos sm be closed un- J contractor sanctioned,
Btore Es. it oan be which will effeet mving
tabli 8 he whown that its re- of Re. 28,000 per annum
ments. hntiolhjmullﬂl approximately and farther
finaneially. 1I it saving astieipated.
! be retained, a sav-
ing «f Re. 32,000 Question of retemtion,
- will be effected by o'herwise, of depot will h
. the employment considered bater on,
of an outside euns .
irastor.
L
18 n g ]98] 12 [Total provision for 42,000 | Original estimates 21,000
. “ Miseollane o u s for 1192223 inelnded
Biore Eaablish- Re. 73,000, Amonnt
menta** to be li- snbsequently incressed to
mited to Rs. 31,000 Ba. 1 . Budget Es-
L thmatee for this year
prwide“h‘..lm snd
w0600 on
. o thumigomh antieipated.
There will be a saving
« T of Bo 40300 over laat
. year's Revised Fsiimates.
Further aavings antieis
pated.
3
18 *4—Doc k- | 47 | 13 [ Drastic reduction | Not cal- | Tide remarke against item
yards, l:-e mde in the | colated | 4.
and mfylnnjhmm
personmnel main-
tained to provide
for eurrent work
E’nd leave tlllll:
ockyard eapil
ototpmsion{u
. emergency.
20 | 6 ~Falaries | 45 | 14 | Reduction in the | Do Government of Bombay -
and Allow- rates of pay of the ssked to fornish informa-
ances of ratin, of the tiom as to reductions of pay
officers and Roya. Indian of Indisn Mercantile Marine|
men afloat. Marine consequent ratings employed by ship-
. on the recent re- ping companies in the Bom-
duction in the pl:r bay Presidency.
of Indian M
tile Hmnenﬂnﬂ.
21 | 6—Victual- | 43 | 156 | Baving owing to the] 30,000 | Dependent on state of mar- .
ling of fall in the price of ket. No action taken,
Officers rations,
and men
afloat,
22 |@p—Miscella-| 48 |17 Lhnmng the total | 2,586,000 |Bs, 3,486,540 provided in | 2,%9,30
neous, provision under thia year's Budget Esti-|
‘Head 0-Misoel- mates. Becommendations
lapeons "' to Ra. 3 «f Director, Royal Indisn
lakhs, lurine, whom asked to
L]
whe nvmg will be
ec!-ed’ bave just bnn
- received and are uoder
examination.
7 " 80- | 1C- | Bestrietin the | 17,aF,000 | Under consideration. 22,30, 200
ﬁm 7| reserve of import® [(£1,10,00)| Budget Estimates for 1823- ' (£148,080)
ed marine stores 24 fizedat £46720 or
to one year’s Rs, 6,85,800. Ordoui-n—
requirements, od for the disposal
limiting the pro- surplus artic les.
o . vislon for such
stores doriog
1033-24 to £76,000
cr Ra, 11,15,000
. and early ard .
i the MT’-
. on stooks - .
. . at prallbm beld,
ol &
p—— -y




LEGISLATIVE ASSEMBLY.

¢

s

i

[2np JuLy 1923

. ]Reauer.inn. )
& Action taken Beduetiopl  Remarks
— Recom dation. |on bundget or in ~"| {further action
- of proposed. 1933-24. | proposed, etc.).
s 1022-28,
Rs. Rs.
Limiting the provi- | 3,24,000 | Provision for 1923-34 fixed | 1,74,30C
mi;:f mpl;ly of | (£21,000) | at £34,080 or Re. 5,24,700. |(£11,820)
coal to subsidizsd At present prices and an
vemmels of the the estimated quantity re-
Royal Navy and “EM' it is hoped to
he ulf the ex itare on sappl
daring 1053-24 to of coal to subeidised veesels .
£356,000 or Rs. of the al Navy in the :
9,76,000. . Persian Gulf in the
figure of £25,000 suggested
by the Committee The
balance of the l.\udfet pro- r
viglon represents the cost ‘
of coal to be jpsned on
payment,
w2 | The rd be | Not eal- | Under consideration t
worked asa sepa- | culated,
&= rmsie cntity on a
- _g commercial Logis
H .
]
" eatimates | 75,00,000 | Total net Budget Fatimates | 81,92,000
B2, | “for 197524 be limit for 102324 fxed at Re.
5| edto Rs 62 75.07,000. Endeavourswill | *
= lakhs, te made to effect ax much
IPL economy as possible,
o
=5
i
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. Statement showing the amo:c taken on eaoh recommendation of the Retrenchmen
. - Stat ™ Commitiee on the Civil Side.

[ |

m’ to iludlmicm 1
& "y proposed Action taken Beduction|  Remarks
Z | Hed report- | B dation. |om h:'d;nt or inu ﬂuﬂhﬂm
ic ] < now proposed. proposed
£ w8 1922.33. ¥
L] Be | R .

61| & tak Be Bteps have been tak Be

1 | Railways... Bteps he en to ve en to -

% - ” enl:-:nil working limit working expenses dur-
eXpenses a8 Neces- ing the current yesr to

- gary to ensure that the provisien made in the
. under normal con- by vis., s 81 crores.
ditions an average oIf the earni antiel
reiurn of at least ed are and ing
o 5} pr cont. Is ob- limited as
- tained on eapital the net revenue will, it
invested ou State is estimated, give a return
Railwayre of 548 per cent. The Fi-
Commissioner fs
. het;l I"tn t:: i
whether 8, vn-;lnlg_
ma?;uneu of .lﬂheﬂlld
Arays the average per
* o eent. represents a standard
which can be adopted for
. ! . the rsgnh:i;ll :id jmlrkln'
eXpenses nstment
of rates and fares.

2 " 02| 6| The uwrhkinglnf 2} crores | The question of provislon | 3} crores.
arrears of mainte- lor overtaking arrears is
nanceand renewsls under ¢congideration in con-
shoald be rc-t- nection with the report of
poned on Railways the Depreciation Commit-
not able to earn tee. In the ease of the
:nlllclant meaiptz Bailwars mentioned it“hu
0 pay interest an been necesmary to allow
ﬁnrilng fund for commitments snd
charges. emential renewals, e. g., of

worn ont material and also

T(hls unn.l: !n;m !l?l:e awa!ksdil;l A
paragrap 1K) gure 8. 3} erores
mvine of Ra 3} referred to is based om
crores on_the N. certain. theoretical figures
w.,0.2R.E. B, for mnormal depreciation
G. I. P, and M. proposed by the D ia-
. & B. M. Railways. tion Committee these
, figures had no connection
with the Budget figure
for ne.

The eanctioned

however, etands at Ra. 8
croreé which is Ra I}
crores Jess than the ﬁ%n_hl:

ooty gped
T e B
thon, ll.a ':'t was  not

* g‘rdlhdlﬁdnﬂ'lld.l. m

e question of m
R with 3‘?@ and
Expenditure on the Rail
ways classed by the Com-
mittee as
: being separately oen-
3 . 62 The present system - As stated against Beriai e
83| 7| of Programme No. 3 the whole question
Bevenne to be of on fer re
abolished and ade- is now oonsideration -
. quate onal and it is expected that s
. to be gystem will be
made annoally by shortly
each Ral
. maintenance .
B B
. rol- .
. p ling sCooks.
*—I - (BN | > =
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4084 LEGISLATIVE ASSEMBLY,
L]
mh. Iﬂodutim !B R
S report. proposed i edustion | ~Remarks
%t Hed |- Beocommendation. |on budget ““""m"‘”’ in |9 .
. P 162324, | proposed, ote.).
i é» 5 1922-
Rs. Rs,
4] Bailwmys | 06 | 12 | Revision of regula- ‘The rules for allocation be-
tions to ensure a - tween Capital and Revenue
more  equitable are under examination in
Sroen capita wd Jish, mﬂmhm; «
men' a
revenne of expendi- fund. !
tare om the main- H r
tenamos of way- ! .
and works and on ‘ '
! rolling stock. ! i
' N
; ) ,
[ . 88 | 13 Inpressat finaneisl The principle Iaid down is -
* ! clrocmetances re- - genemally in forde. Re- |
mownls of perma- newals are not made belore I
| Demtvway on wnre- track has reached the limit i «
! mumerative Yines of ite useful life and in all |
be Tomited to cases cased mails and i
. when track is worn taken from the main line
; out snd not eap-- are nsod in branches and ot
' able of being subsequently in sidin .
| meet probable b et ' ‘
i ™o y exe e U A
: quirements for a i
l peri
] . .
| I
[} " 67-| 14  Expenditure  om |55 lakhs. | The eanciioned grant for | TV lakhs
* e8| | fael to be reduced fuel stands n$ Re. 85308
| to Ra. 868 crores. orores or a farther redoe- i
1 tion of B, 15 lakhs. !
7 - | 14| The system of The Railwap Roard controls| w |
' plueing long term contracts for the three
| eontracts for fuel State Bailways only and
" {o be reconsidered. the presemt contracts run
| il April 1925, Most
1 Company Railways have
contracts !?hr a similar
period. e question
1 whether 1he dnlqnion to
L make these ooniract<
i har proved of advantage
| to Railways will be further
| examioed.
-] " 08 | 16 | Remewalwof loeo- - The yuestion of expendi.
. Mmd':a Ilnﬁ fare on “l‘l:_i e'l:sqed [
IMuNera unremunerative is being
tobe postponed. . Asfar 28 pos-
sible  expenditure on
botog Hmited 16 sctua
miled to ae
eommitments. ‘
-
o 7¢ | 18 | Operstingstaff on An enquiry s in progress .
B ! "all railwsys to be on all rallways acd every
i rediosd to level possible reduction is being
| utcemsary to meet made. 1tis pointed ount
., current reqaire- that the inoresse In the
. ments.  Redune- @. 1. P ndministrative
. tions in hevd- rnd clerical stafl between
irtems stafl to 1914 and i92? was 328 per
: gMdu on cent. compared with 28 per
- Q. L P, Ratlway. oent. i: gemersl on all
| rallways snd possibillty
1 of reduction was greater
' on thst nﬁﬁy Now . F
statistion are ng pre-
ared whieh will form n
. Eotm classifioatfon of
numbers and cost of stafl
employed. .
. . ,
- L]
EET——— . = = — T
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. -
ence to Bednotion .
K t {:wued Action taken m|  Remarks
P Head. - Recommendation. | in budget or in (further action
= I * of uow proposed. 1923-24, | proposed, ete.).
- 1922-33.
] ] j
- B
Rs. Bs.
= | Railwaya... 'l;hs:: %lh:ih:l will be nzl‘-
i1 r Illpue
td, reducing staff Pall Btate-
L worked Rallways Lo the
most cc nemical standand.
.
10 w o |70]20) Thatan invutlrl- - Therc wae Do oppoH m ity of
tion bv sexplaining Lo the Con-mit~
into the methods tee that one of the ressoms
-dwbnh E. for the lurge reductions in
. " lway to re- m the Bast-
dme hn- and ml Bailway was
l‘orummlon g‘n ;mudionmasl oot
D ™ over anges)
R be reduced still and the govecquent redue- |
[ ] further. tion in damage ond loss
eaurrd by  tran - hipment
over the river. 1he position
. of each ruilway isnow being
. examined with a view to
. L redocin expenditure
. under the head to the mini-
b )
1 i qO| 2 t0 be taken to The Repart of the Commit~
i inate M tee on “tatistics has been
| whieh serve received and the new sys-
! prastical ‘purpnu. tem is being introduced.
- Only those items which arc
su‘ticient for working re-
i yuircments will be main-
i
®» .. 71|21 | The present forms ‘t he Finaneia] Commissioner|
of Bailway accounts ! s considering 1he system.
P to be investigated
i and recommenda-
i tions of the Ae-
. i eounts ("ommittes
' which have nut
| been adopted
1o have the imme-
diate attention of
- the Finaneial Com-
missioner.
13 w w|72]|28) Asaving of B 1 . The eaving of Be. 1 erore
crore on  salaries wan iocloded in the re=
and wages. duction cf Ra. 3§ erores in
working cIpenres a8 sum-
marised in parszraph 39,
b st d the Committec has
recognized that it might
he neterar1y '0 mnke sk
le terntions in the methods
recommended for effecth g
thie redoction. Eee re-
mark: mwinst ferial No. 9
as ngarde reductivos of
staff,
14 76 | 38 | No e!lpendltnn to . Owing 1o commitments
! be Ineurred on enterrd in o belore reecipt
i renawals of loco- of this 'tmmmel;tlnhm
. motives on the it hat not boeu possibl to
! North-Westorn earry it aut enirely.
. . Rallway in 1823 Somie of the enginesorder-
. © 24, ed will, hov ever, be trans
-4 ferra!  clsewhere. Tiw
tetal §rovigion for rgnev s
R Ad ! which eanuot be aroided .
. e'auds at Rﬁ.h ﬂn..lsl@‘l
compared w .
o % I * lakhs originally provided.
— a e .
.
.
. . o
.. .
.o L] L] *
. .
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|
S npﬂt:. Bedw Action take Beduetio Remark
- | proj ion n n marks
%5 | Hed ~—1 — Becommendation. [on budget or . in (furthor action
. i uf now proposed. 1023.98 | propueed, ete.).
i é g, 192328, .
- I
|
i Ra, Ra,
15 (Railways |75 |28 | Progmmme fur| .. | The Aznres npon which the
! . renewala on Great Committee worked were
i Indian Peninenla not the finally anthorised
! Railway for 1923- figures and no usefol de-
| 24 to be limited dogtions ran he made
to sotual require- trom them. Ko improved
ments. mratem ig, however, under )
' congideration which wi.l c
. enable demands for re- .
nawals and ments to
be more rigidly serutinissd
| and revisad. c
Ld
L1 76|38 Brpenditure od Bee remarks against Berlal | .,
¢+ freleht stock on Xo. 16
N. W.and M. and c
B. M. Rallways to
be largely ourtalled
as algo the provi-
gion® for miscel- $ ¢
laneons  vehicles L
| omthe 0. and R. . .
i M. 8.
! | ways,
v " 'i” ml:illnlllllrelmmulv Bee remarks mm. "
g ! tive ltues remew- No. 5. The a:pemttlm
I © ala of tracks to he on track renewals on t
. limited ro seetions| m!wnyn specified has boon -
1 . of line eompletely reatricted to actnal com=
1 . woin out and ex- mitments in regard to
i itare on cer- ronning  contrae's  for
! railways to be rails, !
: drastieally onr-
I i tailed.
18 " {78 | 28 ' Total provision for The actusl provision for
i ather works Lo Le ‘other works® d ds
! limited to Ra. 1 hrgelyoms (;l‘rzle npmi-
i erore. gramme P o
o a number of l]l:u]l items
ri pottion oi' mh of im-
i E l Baile ‘i’ are
i | ngmm nd w]
i- these are m-hulitﬁllll::
possible to estimate t
i effect under this hesd.
| L}
te
19 76 | 28 ' Remodelli f Thes~ estimates are mnow
" | Grant Bosd and under  reconsideration. e
| Vieteria Termims No sanction has yet been
st Bambay 1o be ?un to either work,
reconsidered. MComm!H.ee Appear to
have been unaware that
lag:e \::rh are ﬂoullﬂg:'d
w e Teorganisal
and  electrification o;
mbnrblntnmolnnom
fromn whkh sul tlnth
are.
in dealing with these
estimates  ocure will be ¢ - '
taken that only wuch ex-
penditure will be slicwed
b ns is finaneislly remuners- -
) -
. €
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’ QUESTION3 AND ANBWERS,
L]
._l
Refor- .

o o |Bedustion Lod

$ oy | propused Aotion tnken ustion|  Remarks

“ Head, Pt | Re dativn. |on budget or in (further setion

= : | 4 of now praposed. 102324. | proposed, ete,),

E § g 192223,

-
% | Bailways | 76 | 50 | Programme revenus| The on has been bl
:xpenditur:o {: - W"":'lai. 9 orores.
va3-34 The  secon proposal

. limited to Be, @ nvolves dmpm
orores, uestion
to be lqs under conaiderstion,
to utilise the Tbe Bailwsy Board point

. :::'l‘:'“ 'Em out that this rcegﬂi:uda-
A thou appears to noon=

. disoretion, gistent with d
. tions wmade elsewhere in
the that the Board
eut money
being t on unremun-
d erntive lines in remewals
. of plant, permanent-way,

1 to.
2 - 77 | % | Dudgs 3 The recommendation has | 450
for working ex- 50 beon given cffect to. erores.
L] ses 10 CrOros.
im:ted to P 64
erores subjoot to
further ullowanee
* 9 to meet any
p inerease in t affic.

& »® 78 | 31 | Exceptsfor existing Capital for all -
commitmeuts no Railways the current
further  cupital are now under review.
expenditure to be o revised

. incarred om un- will be W
remunerstive Railway and the
until the position Financial Commissioner.

been exami The question of expendi-
by the Finaneial tare on unremunerative
C ommisaioner. lines is under oonsideration.
-] - 73 | 32 | Reduction in Rail- - Btores balances are -
way storee. ined by the Finaneial
Commissioner with a view
to redaction of balanees.
Btocks are being examined
for disposal of obsolete
material and new
i are being fixed. ‘I he figure
of Bs. 34 crores is mot
eorrect. It should be
® Rs. 23} orores,

M " 79 | 33 | Agents of Bailways - This qlneetinn fovolves & -
to desi carelul cousideration of
General Managers the whole gquestion of de-
and made respon- legated powers which will
stble for adminis- be exami It may be
trative observed that Agents of
and fipancial Te- Btate Railways and Boards!
sulta of their of Cowpanies Lines are
Railways. already re-ponsil le to this

extent. The extent to
Yaled o Agouts of Com
gal 1o i
rcni«;’h Li:ea is & matter
or e Company cofly,
. cerned.
] " 79 | 34 | Appolntment of a - A Fioancisl Conmissioner -

oatcial Advisor. has been sppointed with
effcet frem 1et April 1943

W " 80 | 88 | Abrogation of the - There is no special rule in
rule  imposing foree os regard« snlarbes
rest Hotion on of Agents. The pre-emt
salaties of Mana- scnle wan fixed by Guve:n-

gera of Railwaye, ment ufior very careful
eosideration. e
. matier will, howerer, e
. fuither cousidered.
o 80 | 87 | Group! f Rail- The tior is under ex-
" ping of Ba v quesl -
f ' | "!"‘-D‘ amination. .
. . els
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.
[T f 1
ente to ]Rod-wl.i:x Red
I'onrt. ropor ucﬂ»
Head. 1. Lecomm:ndation. .u‘l: bgdget .\ctla:rt;kcn in ni l{nrllll‘;::rc:‘tl:m
z i E 1912- now proposed. 1924-24. | propused, ete.).
™

Ba. Re. ’
Forsts and | 93 | 8 Bdnr:l:imin num- MDMO The recommendation has Bavings lhave
Tele ber of been examined. Tt has | bren taken
grophe. been pointed ot that the into  acgount
increase of off-cera inelnd- indtiw_ronora:
ed 44 officials who, on redustion
revision of pay, were aoto- under & laries.
L matically classed as anch.
. The halance of 44 inclodes ,
17 officers an:l" I:h:ilm
. respectively new
Wireless and Telephone
Ntranchee in which no re-
duction is possible, Of |
the remaining 17 officers,
8 have heen wdoced. No
! forther rednotiona are
i poseible,
w. | 84| 9| Economy in stafl . '
L [ The Direetor-" eneral has The question
o, ! shewn that the ssnetioned will be further
. i strength of telreraphista esamined  in
: is pot in excem of reqnire- “| connection
i ments. It that ¢ with the
i in making their &lculs- tiaflic of tho
tions the Committee did current  year.
! not take into acconnt the It is onder-
1 suthorised proportion of stood that the
. | telegnpldlm employed on traffic of 1921-
! eration duties and 22 was below
! tbo itiomal leave reserve normal.

. thereon.
. |96 | 10 | Economy in engin-
" ing  and line ' Under consideration.

siafl,
...| 9 | 10| Beduction in pro- 35 lakis Tt is
- . inted out that the | 51 lakhe | The reduction
vision for salries. i (‘om"::tlee did not take on the normal
| into neeonnt He. 182 lakhs seale of expen-
: required in 192124 for in- diture on gala-
| crements of pay to =t-ff on riee has been
i time scales znd for mew effected mainly
i sanctions necorded in 1922 under thé* fol-
3. With these rddition= lowing heads
the normal budget of 1023 during the
24 would have heen en.mmtyur
%a., 6,‘5.9.0‘-'“‘“1? ulﬁ-ris!. om w,ouo
e eoﬂuzon gure cers..
— for 1923-74 1s srrl:l.ll.al.'ly 258 clerks
- Re. 7,54,74,000 » reduetion and sor-
of RBa. 81 lskh: omn the ters .. 1,383,000
normal expenditure t h Line
the limit impozed by staff ... 1,16,000
Committee has been exose- 9200 Post-
. ded. wen .. 1,688,000
- 1,22,000
Wireless '
Tmﬂ' v T2,000
m:.;
~ ment... 1,668,000
in grant
for mor-
msl ﬂi
penses of
stafl . 3,60,000
tions for 1923-
24 amount to
ttg 14 lakhs in
L3 add to
over s 18
Iakhs retrench -
b ’ in the provi
slon under this
! , hesd in 1022-
i - ’83.
{




QUESTIONS AND ANSWERS. , 4089
* .
L ]
: ell!\gr:{; " Reduction
5 phoposed Reduction Remarks
a1 Hesd. | TP I Recommondation. budyet Action mww in 1983- | (forther action
Z of 1922- prol 24. | proposed, etc.).
@ & i
Es. ;. Be
32 | Posts and | 96 | 11 | No additional motor| Exiating motor services are |
. Telegraphs.; services 10 be pro- govmd by contracts but |
vided swve on on termination of Lb-o.
] grounds of econo- recommendation
! my and use of ¢ ommittes will be l‘ollolﬁ-
. ; motor to be con- ed. I'mw-l- for new
| tined to large motor services will be
. | towns, ete. Bete dealt with as proposed.
.i ter ries to be
obtained *-on re- .
newal of eom-
i. tracts,
33 » W | 96| 12| Reduotion i - | 700,000 | The provision for the enr- | 93 lakha
IE .| vision for g p:o}. o ront year has been redvoed
] ! unee of mai Lo I8 74 lakhs.
a4 : ., ® .. 6| 12 Rednelton in char- | 371,000 | A reduetion (o Rs. 23 lakhs | '3,71,000 | The guestion of
i i wes for  Account has been effected in Lhe forther reduc-
| | and Audit. + budget and endeavour will tion is under
i | be mede to to this | econsideration
: . | | figure but it has to be re= but the Ac-
! . memlered that it is false comntant Gene-
| . : - economy  to resirict the ral points out
H check on the transactions eonsider-
: of ihe Department, which able reduetions
| Ay wesn in thé end a amounting to
| considerable loss to the about 1
| lievenues. clerks had al
ready
' effocted i
. 102223,
% ... 197 | 14| Reduction in ox= | 4,61 The provision has been re- | 8,565,000
| " ) ! pendll‘:?o " e SL000 | acd to s, 16 Takhe and 58
H [ travelling allow- | ~ with the recent alteration
i i anoes, of the rules and the strict
i i :umm of I:er:;um",i it
| i 0 to within
! | N this redueed fignre.
3 . .. 97| 16 | Cheok usiago 0cu | The provision for the eurient, 5,040,000
o i Intw::lvsu:nwd con- 30, jeur has boen reduced 1o
! ! sequent reduction . 27,21,000 and steps are
. in expenditure on being taken to minimise
i stationery  and wastage of forms.
i printing.
) ...| 97| 16 | Reduction in pro- | 19,000 | The programme has been | 9,19,000
" vislon for postal s revised and the expenditure|
buildings. in the current year is lini-
ted to Ba. 6 lakha.
]
L] s .| 87|18 | Outelde tenders to The matter is under consi-
{ be called for for deration and it is hoped
L] d large bulldings. Lo employ outside agenoy |
nore extensively in future.
%0 98 | 17 | Reductions n 000 | The redueed provision of 000
" charges for sup- % Ba. 8 lakhs has besn secep- 9%
plies and services. ted. .
N .
0 90 | 26 | Revision of house | 3,61,000 | The scale of allowanoss s | 3,60
" rent allowances | under consideration and 000
and reduction in the provision has been
rovision for n-dum.-d (o Ra. 2 lnkhs.
house 1ent, Joenl
and other allow- | N
. N auces. .
i » . (100 | 21 | Automatic redwes [ 62,000 [ The reduction has beon | 50,000
tion in subeidios offected,
to cablo compos .
' nies, v
: .
[ . - .
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Refer- .
- Reduction
& ence to
report. Reduclion|  Remarks
7| Hed | Recommundation. |on hdwet | AStion taken or uow in 1983 | (further sction
c S| g8 of 1913« pro M. proposed, ete.)s
B ¥l 8 72,
L7 P Oy | B
l' ] Ra, Ra.
o Pos and 10| 2| mmhiemph oL e 00 1 he provision hul,hem e | ,00,000 "
el 'S uced according
telephone linea. |
8| 101 | 78 | Miscellancous ex- |843 Inkhe | It has boen necesary to |70 lakhs ¢
mﬁt&“mésgnp K !t“hkhl owing bl-’o «
50 . -
R omthmnuon purchase '
of stores in England.
“ 102 | 24 | Payments  under Thamolu?hﬂulnl 700,400
" with smitiad on the | 0|
wum tion that t
be’rq n;mli:
yau- a8 the
nre still ander discussion. <
» 102 | 23 | Reduction in furni- | 3,75,000 | The reduction has bheen | 3,765,000
ture grant. effected. <
L 3
48 - 103 | 27 | Reduction in eeales - The question will be taken ..
of clothing and up with the Storog ne?m- .
extengion of pe- ment. Seales have
riodsbetween issnes reduced and  periods of
1 entral purchase issne extended.
of supplies. &
7 " 103 | 25 | Leduction in pro- | 651,000 | Meductions have  heen | 5,31,000
vigion for eontin- effected but it has been
gencies. found nece~ to reduce
! the saving by Ks. 1 lakh.
481 » . 193] :0| Reduction in mis- | 3,30,000 | This reduetion is being | 3,20,000
i cellaneous cxpen- effected.
490w .. [10s] 30| Rduction in ex- | 48,000 | The reductions havo been | 4,60,000
I penditare on effected in the budget but
| maintenance and it is now realised that the
| i repair of build-1 roduction was too_sevare
! : ings. may
i to increase mm
ture, the increase to be
met by savings elsewhere. .
b0 . [l4 | 31 | Beduction in ex- o7, 1t has been found -
" penditure on 000 to provide for the same
ratus and pl expenditure as in the
year owing to
menta.
[} « {104 | 33 1 Reductions in depot| 1,01,060 | The establishment of the 17,050 | Further redne-
" establishments. o 1s 0 e aspends
tion and all possible upon the -
sources of eocomomy are now pre-
being explored. mﬂ.
" 186 | 34 | Bedoction in tele- 80,000 | This reduction has been 80,000
€| graph work shops. carried out.
-
. |106 | 86 in Wire- | 93,630 | Further reductions have | 1,79,800
* lees expenditare. been effectad. ’
Closing of stations. - Patna has been cl
oonl"plwed in charge
tepance party, Isha.
pmhmdad over to Army
cignals,
Maywyo placed in charge of
carotaker.
Eight out of nine stations
mentioned  have
placed under care and * .
. mainlensnee rarties.
Peshawar  alone  belug
¢ m‘hll ﬂ‘wd with minimum
slafl,
Dismantling of 1he matter is one of weue-
more stations. ral policy andcis under C
eonsideration. - .
o < T
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[ Serlal No.

K
-:‘:rfo #admm 2 . .
Beport. anti | Pro Action taken or now edustion gl
, Rocomm on budget in (further action
Head T o proposed. 1923-34. | proposed, ets.).
§ i g | 193228, ]
N | [ H
1
i Bu. Bs.
106 36- | Roduction in capi- | 607 The (7%
Fopa and [TF . o | lakhs. | redueed  socordingl Inkhe.

g
1
:
fast

Telegraphs. - 30| tal expenditure
Tolo b , on ﬂw telegraph |
departinsat.

g
i
§
B
¢

3
Kin
; £

- P tare
. | on rull:.i{l control lines
| » and it probably be
! nece to raise the i
L] | vision by Bs. 16 he
. i approximately. ’
R Builinsdmul. This question is under | ...
: on canal ; examination. i
P mdmlﬁ, lines. !
. ... 107~ 49 | Further purchase of | No now commitments will |
A N Ty ‘W”rﬁ“"“"‘ ity has beoa
. ! ratus to he post- enquiry .
: H puned aud enquiry undertaken. o
. i to be u:._;du imt' |
i cofiparative cost
I of ordmary  and | '
antomatic ex- | H
changes. . |
v e 107 40 l?pmn{mvmt. of .1 The appoititnent wa: made |
| ‘inancial Adviser. ‘ with effcct from  April
; 16th. i
. . hor! | Reluctionin total | 137-27 | The estimate has been re- | 1224 | The differenco
) T | gutimates for the | Iakh. | ducedto Ks.890,18,000. | lakhs. | B mainly ace
W‘m or coun 1
£ 1823-34. [ under 'nhn:::
2 ! where, a8
a shewn above,
S | the Lo mittee
i had not taken
into  seeount
] ! ‘ nnavoidable
! | ! commilme n t
: i for 1923-31,
ndos. .[11¢ | & | Blepe Lo be taken to | Tu attain this object furiher -
!ml':i":ﬁ- ! improve the outpul | recruitmeut to the signal-
De~ per man. ling branches has becn
ﬂm stopped.
16 | 7 | RBeduction in allow - 2,683,000 | Bome espenditure will be - Exac
- ances. neceamary on kran com mm .
. utton owing to state .
llommln-

ins scrutinised and some |
lucal allowsuces have al- .
ready been reduced. It is |
hoped that reductions anti-
cipated will be secured,

Reduction on | E-rl.i ates have beem mube
w e JU17] 8 e ﬂl‘lﬁ': 83, 0 o m b | 83,000
| tull saving is expuected.

17| o | Reduction on repairs

70,0 Accepted -
to buildings. 000 70,000

w117 ] 10 | Reduction on appu.r-l 32,60 | Estimale Iwitnm redaced 10,000 | Efforts are be-

. atus and plant. to Ba. ¥ ing made to
| chect further
| h  Bave
: - g

. w. 17 | 11 | Bedction  under 28,000 | Bix monthe supply will ouly |8 158,000 | Fall saving not
" Biationery  and be kept. ;t known.

. | ninting,
. . . *

a o =

L]

L
1
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]
] |
; Fxy imufmettml] ‘ Reducti Remarks
] o ction arks.
= Head. | roport. | g lation. Ing d Action taken or now in 1923- | (further action
] I 3‘1 g of 1932 prop 24 | proposed, ete.).
S &8 " P
._ Bs. Ra.
[i5] ludo-h‘.urop-.lls 13 Bavings under con- | 1,78,000 | The +stimates have been | 2,30,00
ean Tele- | tingencies and reduced to Bs. 2,39,000.
graph De- | miscellaneous.
partment. | |
6 " s { 13! Reduction on cable | 76,000 | Estimates have been reduced! 94,200 e
} | pepairs. to Bs, 82,000 a8 ayainst
! Bs. 1 lakh recommended. .
o7 " ‘118 | 15 | Reductions on cable ?,340 | Estimates have been reduced’ 0,200
i ! factary. : . to HKe 73,634 and it is
| | h to reduce to the
I full extent recommended o
i i if priees fall. e
6a w gl w Reductions in ex- | 1,00,000 | The budget estimate stands | 3,000
| . penditure oncable at Rs. 2,656,000 and reduc- \
{  steamer. tion dnpenﬂ: on the fall in c
P prices. The question of !
Pl reduction in salaries and l
S waves is under considera-
i tion. j .
- Arrangement should The only company ghich T e
he made wih has o Gteamer near the H
commercial cable Eastern Telegraph Jom- |
. company for repair pany at Aden and this ;
| of cables, s eamer cannot be spared .
| . for other work.
¢9 |Indo=Enro= 120 .18 Decision to be 'I.'h nestion is under t.he
pean Teles ! arrived at ou tion of the Sec-
yrophs. . fature control of mur, of State and mean-
B i \ Department and while no expenditare of a
| mesnwhile  no capital nature is being
capital expendi- ineurred.
ture to be in-
curred.
70 , 12 |19 | System of commer- | | Under consideration ... | .., !
| cial accounts
i should be intro-
i duced and form
of secounts im-
| proved. .
R
g .
Beduction  into | 784000 | The provision has been | 7,34,000
n w120 | B | “total estimates. B4 reduced 1. ’
-
8
=]
72 | Irrigation 124 | ... | Reduction in ex- | 2,18,000 | The savings will be effocted | 2,18,000
penditure - and one division has been ~e
\ closing of one closed.
division,
€
-
73 | General Ad-{178 | & | Modification  of The proposal is at present .
ministra- scales of enmlnatwu. De-
tion. lower dit stop
the Becretariat. n‘hon l.tthoe cieney
r where clerks are not
qun]jﬁ =d for more import-
ant work.
74 " 120 | 9| Economy ’m ex- ’I'he allotments of all de- | Included
pendilure have already | under
mntmgsntcharm.- be-ncut down materiall goncra}
ter. | under these heads as will | redue- .
i appear from the demands | tions in
|- for grants, and the ex- | depart-
penditure i wndergoing | mental
| furthor scrutiny. budgets.| *
;
o a
[ -
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Befer- . ;I I
S enco 1o { proposed Reduction :
P Head. report. | dation. ‘on budgot Actiou taken or nuow in (further action
LS | of pro 1923-34. | proposed, ete.).
& I i 1022-3.
! Ra. Rs.

76 | General 126 | @ | Beductionsinnum-, ... Reductions  have Tneluded | The actual rav-
Adminis- i ber of peons. ] elrrhdont in llldopﬂ- under ing effected iu
s = e | 2o e

. | ! s nriled distribution se.lc redue- w but
! caloulated to effect an | tionsin | it is probably
i [ reduction of | depart- | in the neigh-
i per cent. mental | bourhood of
. | budgets.| the Es. 75,000,
76| . .. [198 10 | Beduction in ex- | .. ial reductions have " BEoste
.. penditure on tele- been effocted in the provi-
grams. | . fion all ts
| which are the
nn-borndln tele-
® grams to the extent
” . : ﬁmle. bei
™ .. |139 | 11 | Reduotion in num- . e proposal is being ex-
' of and amined in all departments
' amount of estab- in connection with the
. lishmemt and re- next move and expenditure
eords moved dewn will be restricted as much
from Bimla. ossible.
78| , .. [120, 13 | Reductions in For- | 1,47,000 | It -will be seen from the | 1,0 ,700 Tnu possibility
> o ! eign and Politiesl demands for grants thai- of further re-
. Department. the allotment for this de- d is
. - pariment been redn under consider-
from Hs. 10,420 0 to ation,
Re. 9,11,200.
L " 120 13 | Reductions in ¢7,00 | The l'cpartment is effeet- 87,000
. Home Department ing savings of Rs. 87,000 .
including  aboli- and the balance will he
tion of post of In- effected by larger reduc-
tor of Uffice tions under attached
i medm. oftices. The post of In-
1 of Uthice P
't!i"rb?fnr:go tioacis be
L1 - [130 ' 14 | Redactions in Le- | 1,08,000 e fo uction ing | 1,08,000
gislative Depart- o accepted. One post of
i ment. Dsﬁutx Becretary has becn
i in abeyance. The
! Peace Treaty iranch has
been lmlgmd with
the Lueal Clearing Odice
. mving Rs. 24400, Fur-
i ther reduetions have been
ml:d;in clerieal and menual
- | ‘1
|
81 " ' 16 | Beduclions in De- the De¢partment of Editea- )’l’bc . .
d pertment of Edu- tion and Health has gy oS
i cation and Health. been amalgama wiih the remarks an
i that of Revenue and Ayri- the general re-
i Abolition of Edu- culture. Government have commendation
: cational Commis- d that it is for amalgama~
sloner, Bureau of to retain the Mmﬁmni tion of depart-*
Education  and \ oner for a further! The
Central Advisory your but propose to eflect retention  of
Buoard. economy by placing him Edueational
in charge i the dotdes of Compm isei

™ ; Buperintenden: of Hduts- | will be recon=

! tion, Lelhi sod re. | gideied after
! The l.am.nl visory experience has
| bean n been gained of

. | ulw:meo and the of the working of
i Curator, Duresu of Edu- the present re-
| -cation, abolished. organisation,

8 w - [180 | 18 | Reduotions in Fi- | 1,01,206 | The bndxd allotmen: has | 1,01,%00

nance Department. | beén rteduced to Ra. I
5,00,000 a8 proposed and
1 the nd'ncrhonl noted have
C B oo 180 17 | Miliiary Finanee. 60,000 'I'I:;ec{;lél saving i3 being 69,000 |
i o . i
LU " - |181 | 18 | Reductions in Rov- This Department has been we | The financial
{ | enue and Agricul- amajvamated with the De- | eoffect of the
i ture Department. partment of Education | umalgamation
i and Health. i is shown und
: the section
. | . dea with
the -
b |- * tion of  the
. . . Becretariat.
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Refer- |
S thoe bo .mamn Action lake Reductign|  Remarks
pro otion taken or oc a
%1 Heaa P g dation. o bud now iy | arther sction
= L= o proposed . proposed, ete.).
& ] g 1023 23, R
Ba. Ba,
al 132 | 19 nlargrment of the e scope of the ard has o .
85 | General Ad- Eul i of th Th f the Board h
ministra- ! Board of Revenue. been enlarged to ivclude :
tion— | the admipistrations of
conld. Customs, Balt, Upiam,
Eicise and Stamps, t
- 132 | 19 soontiouance o o e inf ence wWorl u o -
L] Di i The intell k h (
Industrial Intelli- bern diseontinmed. .
gence aod the . reorgauisation  of I.ho
Labour Bureau. Department involves the
sbolition of the Labour
y Burean as such and conge= o
quent reduction of staff. ¢
& 132 | %0 | Boduotions in Army| 84,000 | Furtber reducfions have 000
" Department. been effeoted in the Marino &
estabiishment and Army «
list sections and iu other
portions of the office. The
total reductions proposed
have been earried out. “ ¢
& " 133 | 21 | Reductions  in The Depirtment has® been w | Théefiect of the
Publie Works amalgamated with thiat of TeorgaDi=ation
Department, Industries =nd Labour, is shown nuder
: ‘Tbe "cstate work® .w now the section
- 1 dealt with by the Consult- dealing ® with
i ing Eugineer in touch with the reorganisce
i local o tinn the
@ Booretarist,
133 : Reorganisation of | 10,868,900 ment bare not adopt- |  Ece 1he figure of
" mlzs; . fGive Departments * ed the exact line suggested | remarks | Hs. 1400,000
. under two Depn by the Committee but have iepresents the
l ments and ex proposed as a more workable cost of the
sion of Boal t the red departmenty
Revenue, of five departments to as reoryauised
| three o osting approximately and with the
ae follows; — addition of
Bs. Re. 1 iakh for
addition to the
i Commeree ... 300,000 Hoard
E £d i 5.15.000 Revenue, the
ancation, 516, TeOrgan
t Health sud will wmt
! ids. slightiy  over
- Ke. one lakh
- Ipdustries and 6,00,000 more
Labour, arnu’enmt;.’
propused
. the Committee
The tigure for
Total  14,15000 the Educatl
Health  an
Lands De
ment excludes
the oost of the
Beoretariat
c Library  for
- which a reduo-
! ed figure of
1 Bs. 1 .MOw.gl
be reqaired.
I On the o
hand ﬂmewill
be a aaving of
Ra. 14,000
' approxzimately
b on the assump-
i tion by the
i ' Educational
! ) - . Commiss ioner
of the duties
| of Superintends
; entof Educa~
i tion, Delhi
. | ‘ . apd Ajmere,
. ‘. - - It mnst be
A 1 L

. S
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Refer-
; o| o opored Reduotion]  Bemark
S 1. . o | Reduotion emarks
" Hod, | P! pegommendation, o budget Action faken_of oW pto in (further sction
r el 4 of . 192334 | proj , ete.).
H z 4 1922-23.
- &
89 | General Rs. Bs. understood that
- | Administre= the tutal saving
ton—eontd of Hs. 9] lakhs
will bot be
. realised in the
current year as
- hﬂltl.oh .“i::
ATy
* . funds i—
|
{a) for the
L Te-
. e X
. Bew u.ni-me
miion iato
[] effect, d.e.,
| up to 18th
| April.
.
® (%) lor expen-
. diture on
. . the grant of
notice, leare
- and toavel-
ling allowau-
. ce  oomces-
sions to the
siaft  which
has been
retresch e d.
this :l“l
expenditare
during  the
curreut year
are mnot yet
nll.'hbh.m
a  poesil
- eetimate is
Es. 3 lakhs.
| 135 | 30 | Baving on Biaff 13,300 Ther will be noexamination 17,920
" Beleotion Board, thix year aud the qu.euiu:n‘ !
of tue retention and von-
stitutivo of the K.oard wi'l
be farther examined. If
it is retalucd, endeavous
will be made to make it
ull-mpponti.:f. The .
M:st s:.' ozthil year
is only Re. 4,88
”n 1 27 | Central Burean of No specific recommenda- 42,000
" i Information. tion was made but it has
:;::n deq_-idad& to bodm‘;
e pooditdi e propose
¢ by Rs. 42,000,
v 185 | 38 | Bareau of Central 01,000 ; Ordezs bave 'issued for 3,66,000 | The Cammittee
" Intelligence. Pro- % clouing of the Burean from have assamed
posals as regards 1st July, and arrsoge- as & direct
rego¥ery of cost ments are in tmin to aviog the cost
of the Fiuger maake the Dooument Bec- of the Docu-
Print Bureau and tion self-supperting. ments Beetion,
the Questioued bat if it is con=
Dovuments  Bee- tivued—even if
tion  or  their it be made self=
. . abolition, supporting—
vision will
e DocoSsary
on the expens
. ditere side of
" the Budgut.
[ b -
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5 once fo M]m ) Teduction| ~ Remark

S . Proj veduc ]

E Heed. !_TPP™ | Rocommoendation. on budget| Action taken or now pro- in \furthor action

I AW of posed. 1923-24. | proposed, ele.).

ER 3 ] 1922-23.

a
Rs. Rs.

98 | General Ad- 148 20 | Speedins wp of 2,000 | The budeet estimvles have 11,400

ministra- work of elimination ’ bean r duced to Ra. 1,01,000, '
tion.— of records  with B:R‘mm:?dnﬁom for I.‘M
condd. a view to reduc- weeding of the pre-mutiny

tion of stafl and records are under consider-

e Scoommada- Hekeh (ot wasding the pos t

accommoda- or Wi e
tion. mutiny records. .
o

94 ” 136] 30 | Abolition of ap- - r.-,n& After careful consideration 2,400 | The cost of the
pointment of 1ns- Government have decided Consulting En-
l)ncl-mulimnl of that in view of the import- Szineer and cs-
rrigation. ance of irrigation questions tahfishment is

it is necessary for them to estimnted  at
retain the servi of an Re. 60,000 hut
expert. It bas however this  includes
boen decided to aboliah the Fe 3300 for
separate post and the duties etablishmeni
will te periormed by the whieh was not
Consulting Engmeer to separtely pro-
Government who 1150 takes tided forin the
over park of the wores Gatimates  for
hitherto transacted in dhe | the Iospecto -
Public Works Deparin ent | General of
of- the Secretarint. The Irrigation but
Isppoimmenl of [Aasi»:u::: ;rn:h nx:lll\:ldu:
nepector-Genera n the
been abolished. of gld
I'obliv Waorks
Department.
% . 136 31 | [ Lucal Govern- This has Leen ted in
* ‘ments press claims ineiple mms will |
{or servives render- e dealt with in the light |
ed, the Ceniral of this propusal. |
Government . . \
should cousider |
whether arrange- |
. ments cannol be :
more economieally F
carried out by an '
ageney of ile vwn. |

6| . 137| 88 | Reductiovs on the ' The cstimate has Ueea | 16,000 N
North-Woest Fron- reduced to Rs. 17,22,000

. tier. a8 against Re. 17,939,000

proposcd.

w - 137| 34 | Beductions in 32,000 | Beductions have setually 26,000 | The budgot as
Delhi, and pay- | bern  effected under the shown the
mont by the Muni- Chiof Cowmissioner’s for
cipcli:{ of the . establishment to “he extent Grants is in-
coat of their Bec- ! noted. The it c this
retary, ‘ with the Huhi:ﬁty has year by the

I i been in force since 1808 but transfer  of
‘ | the mtionmhubuntak&n .eerrhial“ ox-
w e proposal en ure
E m Cmmlﬂeeph raeti- the Head
| feasible and 3 =Land Reve-
| vely sound. nue.
% 137| 26 | Reduetion in' 0,000 | The savings, have Leen 9,000| As in Delhi,
: - Ajmero. w00 offected. ' charges have
b . been trausfers
' red from Land
- - Revenup., Ex-
y oloding theso
tho budget cn
the old basis is
; ) 1,40,000.
i .
3 .‘ ]
. L] .
o * [
*e
© o .
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| Serial No.

100

Head

Refer- |
enee to

i

: l:{

L

Recommendation,

|Beduction

propos:d
on budget

of
| 1922-23,

Action taken or now pro-
posed.

in
1933-24,

Remarts
(further action
propased, ete.).

tion—
comeld,

Political
Fxpeaditume

»

”

General Ade
ministra.

|

143
144

138-
142

1564

1
48

1

Ex iture of
T
sioner,

Reductions in expen-
diture of Inm
Uffice.

&8
500"

48,780

Ihe High Commisioner bas
been addressed on  the
specifie rreommendations.
As the budget is anst
budget after dodne(h dm
recuveries muc

on the sc‘ual Tecoveries
but meanwhile s lump de-
duoction of £10,000 has
heen made in the net total
for 1923-24 and the redue-
tions in gros< smount to
£37,560, Under this head
the net estimate for the
present year is £142,800
compared with £160.90)
(eatimates) or £°83,300
{revised) for 102*-28

The question of increasing
recoveries for agency work
doue hes been taken up.
The reduetion

under Btationery and Print-
ing hus been effected.

The High Commissioner
has been addressed on the
I dation as regard
indents in paragraph 61.
The iuu: of the re-

in p ph
52 is also under considera-
tion.

The Government of India
are in correspondence on
the subject with the “eere-
m{.;f .;:t:te who has i;lti-
A that cvery tica-
ble method of ecm;mv is
being carefully considered
and that a detailed statement,
of results cxpected will be
furnished at an early date.
Meanwhile under his in-
structions & lomp dedue-,
tion of £16,000 was mads
in the origioal eatimates
for the current year. The
Becretary of State has
pointed out that the actual
expenditure of the

mﬁnmmmmm
is stlll unstabilised. The

BaRky "be " eifostod hder

effected under
graln compensation charges.

Thin redoction has
] been
The bu

estimate for t!
;;lr 1923-24 stands at Rs.
, 34,000,

he | 10,17,000

A\\'aiting‘
adviee

Secretary
of ~tate.

Be
1,00,000

48,000

T
& L kY
%é%rﬁi&s?isigz

P
]

the Com-

&28.3

HH
5

igs

g
]

what the fina
of

expenditare
::n year «will

—
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Rafer- i
.| enoe to Reduetion € |

& roport.. | proposed | Action taken or now pro- |Reduction Remarks

z Head. B datlon. on b:?sﬂi poscd. | lﬁ&?‘% (tarther action

i & E 1022-33, v | proposed, ete.).

By
RBs. Rs.
10 | Politioal 164 | 14 | Beduotion in Balu- | 1,45,000 | Reductions of Re. 1,791,000 | 1,21,000
) expendi- chistan under Polis have already been effected
ture,— tioa! Agencies, and further redustiona are
oould. under consideration.

105 " 185 | 18 | Reduction in tem- 96,000 | Under consideration - - Exsct maving
porary levio: on ) likely to ' be
the Sarhad. al‘nutd in the

ounignt  year
not yet known,

108 155 | 17 | Additions to frre- | 8,832,000 | The proposed additions | 8,233,000

» gular foroes to ! have been
abandoned, examination of &
Bailway Project.

17 " 185 | 18 | Beduotion 1o con- 59,000 | Under consideration - 50,000
trast for food-
staffe. o

108 155 | 19 | Beduotion in politi4 2,901,000 | Itis ho to limit the i 2,31,000 | The total

" eal . expenditare m&lﬁ‘r’e to Ba @0 " duction mads
in Baluchistan, this year. 3. -m
onal
0 for W23-34 Is
14,385,000,
liss Be-consideration off .. Estimates are being re-con-| ...
1% " || avs of Kabul sidered. o “
I Legation.

110 156 | 32.| Administration of - Under eonsideration - -

23| Aden.

m - 157 | 94 | Ineidenee of pay 83,000 | Under consideration 18,000 | A deduetion of
I]I,TM n, Sde Re. 16,00 has

Trom been made
other reductions . secount of tﬂ
Aden, Port Trust and
other charyes,
pending  ex-
aminstion,
Baving on ligh 1,00,000 | A dedaction on this secount | 1,00,
h2 I A el i bas  beem  made.  The| O
the Persian Quif, tranafer of the “Law-
rence’’ is under considerss
- tion.,
157 | 38 | Inridenee of expen- - Pr have been made "
us " diture in Peruia, to the Beoretary of Btate
. on the lines resommend-
ed,
169 | 34 | Reduetion in « 21,000 | An appolutment of Medieal 21,000 | Bari

m ” 4 ’u in t‘outui wtﬁ:“{ e ha» heen * m ::t‘,'.':

ndia, abolished. ne A .
has been kept nnns:nig reported ‘
- the present 88 an exper.-
. mental measare.
» | Examination of in- Proposals are under examin-| ., o

us " Ilm % cider.ee of eharges ation.
on scoount of the -

Besident, Mysore, .

1 . 160 | 40 | Administration of | 1,765,000 | The recommendations EB,000 | A1 deds.

16 . the Bombay States| mnade by the Commiltee * ti:nm 28 Deon
nnd meanwhile a will be econsidered when made for the
reduction of Rs, a decision hos been arriv- curvent year
1,75,0°0. od st on the guoestiu of pendi ex-

the tronsfer of the Hombay sminstion of
Btates. Me‘anwihile the o the question.
ot of Bombt 1
aro unable to secept &
reduetion of more than
‘ Ra, 1,851,000, .
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L]

m& Reduoction red
2| Hesd. R dation. |on budget| Acton hm now pro- in (further sction
- 7N of 1933-34, | proposed, ete. ),
i 2 ‘E 192223,

Rs. Ra.

117 | Potitical 180 | 41 | Reduetionein | 1,60000  Reductions alightly in | 1,506,000

Expen- charges in | urma. exoess of this amount have

dat:;e— leen aecepted.

“ Adoption of pro- The question of political | -
posa! for = fixed 4 is nnder considers-
eontribution for tion with the Borma Gov-

o Political eharges ernment,
in Burma.
-
ne .t |18 Tital reduction In | 46,70,%0 | Fxcluding some Ru. 60 |38,63,000 | Forther redue
.§ Pulitieal  ¢xpen: olakhs  on  account of tions are undyr
= _| diture, military police in Burma oonsideration,
. t2 Asmm
. g from the head Adjustments
(7] to this head in the enrrent
’ . {-r. the rision in the
or  1923-24 s
. Ra, 271 Iakhs, a reduction
of 28} Iskbs e
pared with the bud
estimates of 1923-23,
» ) -
110 | Audit ',. 164 | 2| Redution ofap- | 88,000 | Theee reductions have been | Irelnded
- pointment of Audi- agcepted. in tota)
tor} Quveri-ment snving
of India Bane- on De-
tions, and conver~ part
o sion of other ap- ment,
pointme:: ta.
e |185 Beparation «f audit e Thin and the ather points .
120 " 5 sud aceouuls, raised in paragraphs (3)
snd  (4)  are  under
eansideration,
121 - .. 168 | @ | Simplification of - The m:tter is and has been -
rales of audit, rcoeiving the continuous
aitentim of the Auditor=
- Gencral.
H
128 . 2 | Limitation of | 3,786,000 | The p-ovision has been | 9,768,000
"’ 168 T budget estimales. b fixed ut Ru. 79,40,000.
g2
(=] -
123 | Admini:= 4 | Bedoctions in ex- 30,000 | Bavelion has been accorded 20,00 ¢

T.l:ll:.l:n of 168 penditure in 1o certain retrenchments

Justice. North-West Fron proposed by the Chief
tier. + ommi r the

recommendativns of the
Local hment Com-
mittee,
1| . . |68 6| Abolition of Fman | 16,000 | It has been skewn that the | 13,000
' Causes Court in abolition of C
Ajmere. would causs grest incon-
:nl-u and involve & l&:
revenue. Purther
¢ total saving eculd mot be
Ra. 16,000. Reductions of
Rs. 13,000 are, however,
» being made in other direc-
! tions an & set off.
Adoption of revised The United Provinces® revised|
soale of court fees. scale is being introduced.
126 | Jails 168 | 4| Reduotion of ex- 87,000 | Larger reduetions have 78,100
penditare in Minor| been made on account of
Administrations. fall in prices.
128} ~ [108 |g [Limitatlon of budget| 4,80,00 Provision has been limited | 4,948,000
- provision. to Ba. 44,09,r07 for the N
r = onrrent year. A reduction
= of Ra, 4,96,00" on the 1i-
E mn:l' estimates of 1 4
and of Ba. 5,08,000 on the
revieed estimates for that | »
’ yoar.
1
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€
s Bdl; Muetionl on R
= Head, |Report. | ecommendation. jon budeet Action “"Lﬁr Dow pro- in {lurther action
3 <73 o posed. 105324, | proposed, ete.).
g B E . 1922-58,
al&
Ra. Ra.
127 | Police ... 19| 4 itlon of appoint-' 16,000 + | A Jump deduction  of | 1,265,000 | The question of
! A Cparboint 0 1 R 335,000 e been | " further redue-
Assistant. l made $n the cxtimates for tions will be
4 lm'dnmi totul nro;;‘:;uu ctmypt tgn
- 1| reduced to Rs. 5,30, rocei L]
8| ,, . 170| 5] Reduotims  in |50,000 | compared with ;'ﬁ‘;iwi? recommends.
1. . Wad €
police f: ree. H ;vm-ea‘ Chief Come
. misaioner.
L
19| » 10| 8|Continuanes of | .« | Thess questionf are under |
frontier allowanoes considerntion.
and economies in ‘
olothing of police,
1% w e [171| 9| Bevised seale of Under consideration. « ©
pay for polire o
recruils in . b
Balnchistan.
1811 . [ |11 [Boductionof police | = | Beductions have been | 10,000 ‘
- expenditore  in effected and provision has
Biinehistan  to been limited to
Ras. 12,186,100, H&. 12,08,000.
182 w e |171] 12 | Beduction in ex- | 92,000 | A reduction of Rx. 60,000 | @8,000
penrlhnu on been oo the estim-
police in Delhi. ates for the ourrent year
amd the provision limited
tn Ks. 7,988,000 compared
with Re. 9,74,000 whigh
was the revised entimate
for 1022.38. It is doubtinl
whether it will be pos-
alhluo effect further redne-
tioms,
| . .. [l 13| Reduction in police | 21,000 | This reduction will beeffeot-| 21,000
expenditure in ed.
Conrg.
1M ” e rl?ﬂ 14 Radmtmnonpoliiee- - The Cthttu 50,000
tare  in [ ure
m should be WM to
Rs. ,000.  Redoc-
tions of Ba. 50,000 have
been effected and the ’vro-
vmfnr mma will be
o Bure adopiod by the
! e figure ¥
E:m{uaem ted the *
original estimate  for
1922-23 after dedvction of N
o eot of Re. 50,000 towsrds
meeting the lnm‘p caot made|
by the Assembly. Necee-
Rary ez Iture wu ln.'l\-
o restored
thab Thepo-l‘bnitj
of forther economy will be
esplo-ed.
. L
135 v e 2115 | Revision of Contri- The question 18 under con-
. bars for Baj lrnl:l:; ﬂththmreormh e1nt.i ic:}
lor 8 on
Police. P the Police. .
.~ .. .
. .
" L T
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L]
. L]
met;) * llmm Remarks -
| prol Action taken or now pro-
< | report. jon budget. (farther action
=| Hed [MPT| Recommondation. ! dds posed. propussd, ete,, .
= b & E i 192293,
& !
3 [ I
Bs.
Revision of arrmn-l e Under consideration.
136 | Police ... 172 | 16 | Beviriog ot m
of Hailwey Police. |
Abolition of Ins-| 19,000 | Beduetions of Ra. 24,000 The possibiliy
187, » 1!’!3 18 o General have been made and the of h;rthﬂr'r&i
and reduction of budget provision d‘“’u mm‘.
- ox] iture on standat Rs 3,76,000.
o ice. The actoal expenditure in
* 1¥21-22 was K. 4,27,00).
. 17 | Revision of contri- A reduction of Re. 34, 00
R I ] bution for police has been made in 'the
aid rendered to current year and the net :
Btates and limita- expendiiure will be He.
guuae.tpmdltm‘ :’ls_'&f ;lrgtmuk“i:. tco-nitlae
B Y ¢ into sccount
- & Z000X the sdditional provision
P gt o)
i t
. . entertuined in
. of the reduction in the
. . Malws Bhil Corps.
. + | Limitation of The revised estimates for ductions
139 " 173 8 | police expenditure 1V22-735. were K. 84,15,000. been m"ﬁ
. E to lis. §0,38,000 or The cstimates for 1033-24 when  allowr-
s | redoction of Ra are Le. 88,8,000 and fur- aniees are made
g | 80000 on the ther reductions are under for mecessary
© | estimated expen- o tion, additionsl e2-
ditare for 1922-23. penditure on
sccount  of
increments 0!
POy |
Ports and [176 fteps shonld be | 211,000 | The budget est'matcs for )
Lo Pil-nage. 8 t.ilrn to make the 1923-24 are Its, 25,18, 00, a i
Dimotnrm | mih |
-up) . expee
re:ims:lm -f:\n. rec-ipts will inerease. Thel
4,11,000 sheuld be reorganisstions f  the
made in expendi- 8eTViced are under examina-|
ture. tion. The ease of the '
Bengal Pilot Berviee has
been examined by a loeal
services and the a-rvey of
mmm
iog is under i
141 | Keelesinsti- (176 Barly  decisions | 200,000 | The general questiona of -
cal expen- should he policy with regard to
ditare. at on questions of eoclesinstical matters are
. poliey now under being considered and no
oonsideration. fresh recruitment is beirg
antl;or . ehu.emlt- Twh. ‘t saving of Igi:&
ment o plains 00,000 at least is gxpect
. should be stopped in the ourrent year.
and further econo-
mies effected. |
W42 | seientific |180 | 4 | Reduoti-n incadre| 80,000 | Pour vacancies in the cadre
Depart- of military officers, of military officers have
ments. oto. not been fi upand re-
veision of 3 oWeers has
heen arranged.
| Retrenchment of mi'lta
officers has been suspen
od. Theimmediste unving
of Rs. 50000 will be
L]
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LI
s I"‘"“ m"“‘?i X Reduot! Remark
report, ropose: f eduolion emarks
= Head. 1 B A is El budget | Actlwr}'1::en¢w now in (further action
18} 4 of ~ prop | 1923-24. J proposed, ete.),
let § 1p22-23. | [
1& | & [ | I
. Bs. i Be.
153 | Belentific 180 | 5| Cooperation ber| .. | Under consideration  we | ...
Depart- tween Burvey De- I
wents. rtment  and |
roal  Govern-
ments, ete. i
T w. 180| & |Baving of 20 per 6,470 | The saving has been effect 8,400 .
oent. on Supplies .
and Serviges. . o
45 - 181 | 7 | Redugtion in con- \ 24,000  The provision has beonre- | 24930 | °
tingent  charges | dueed to within Re, 40,0100,
for Triguometri- 1
cal Sarvey Oftice, : k .
| |
148 - 181 | & | Piaciog of accounta | ' The question i< being conm= |
of the Mathemati- | sidered by s spdvial com- |
cal Survey Office ' mittee.
on & eommercial | | ¢
basis, ete.
uy - 181 | 8 | Charges of Instru- - Under examination by a
ment Office to be special committee. «
fized on a uniform | .
basis to eover full . '
cost.
1 » w | Stocks to be re- v Ditto.
daeed. '
149 » 182 | 10 | Reduction in sur- | 900,000 | A lomp deduction of Re. 6% | 65,002
vey parties. Eati- Iskhe has been made in the
mates to be re- general charges for survey
dnced to Ra 28 | parties and theguestion of
lakhs. | | redueing the number of
! parties is under considera-
| tion.
160 - {182 | 12 | Retention of head- ‘ecording to latest esti- e
quarters at Cal- mates the cost of mew
catta to be exa- offices at Dehra Dun would
be Be. 47 iakhs while the
talcutta offices would feteh
Bas: 25 lakhe. It has been
decided to postpone the
transfer. ’
18 - 187 | 19 | Abolition of Wea- 84,000 | Monthly weather review 84,000
ther Beports and has been abolished and
reductions in issue of reports during dry |,
general  expendi- seson discontin
ture on Meteoro-
logy. i
152 - 183 | 14 | Vacanoies in Goolo- | 87,070 | Of B vacano'es in the cur 74,000
gical Burvey to be rent year three only will
% unfilled 1ill be filled. The budget
Ipdias  recruits cstimate for the cunent B
available. year {8 He. 5,78 000,
Department to Under eongideration,
vork in co-opera-
tion with Provin- 1
cial Governments.
153 " 185 | 17 { Bedustion in plan- 54000 | The reduction has boen 50,000
tation of quinine. |= effected.
154 - 185 | 19 | Estimates for Bo- | 8,90,000 | The estim te has been | 9,08,000
tanical Survey to reduced to Ra. '8,70,000,
be limited to
Be. 18,35 000, -
158 » i85 | 10 | Reduetion of ee- | 47,000 [ The proviskm will be | 22,00,
@ablishment  of limited to B« 155,000 '
Zoological Burvey and p oposals for further
and provision to reduction are under
‘ be limited to consideration. .
Ea, 1,80,00",
— _ -
] [}
3 L) - [
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hua B educti
" ence a
d notion| B
Z| Hed |'PYt|R dation. |-h budget| Action takeu or now pro- - T
e s of * 1038-4. | proposed, ete.).
g 218 1922-23.
1°‘ &

156 | Bclentific  165-'90- Re. Rs.
Depart- 187 | 34 | Beduetions in | 6,290,000 | Tt hus been decided to | 3,00,000
ments. Archwological mike a lomp redoetion

. Burvey, of Ks. 8 lakhs in the
carrent yesr aud restrict
expenditare to Ks.
13,723,000 as against Re, 10

. laths recommecded by
the (Commiltee. The
- rcduetion hus been efiect-
. ed aonder 1he heads
snp:lin. services  and

contingencies,

157 PR ) | 35 | Rocovery of ecost Will be taken up In cou- -

o of Aline sarveys. vection with smendment
of Land  Aoquisitioa
- «Mines) Aet.
158 o o+ (187 | 25 | Curtailment of Under considerition
. free m‘i_-nu
ions, ete,
159 e |168] 27 mdetm in 14,600 | The expenditure has now .
Arohaol ogical been 1runsferrod 10 the
° Bection of Cal- head Archaologieal Saore
. cutta Museum, vey in which & reduction
. . of Re. 3,00,000 nas becn
. effocicd. The present
proposal will be  con-
riderrd in miking the
general reduction.
160 O v | 189] 30 Beductiots in_expens, 18,000 | Accepted - 16,000
diture in Minor
Administrations.
141 ” 189| 81 | Discontinuanee of 21,000 | Accepted - 21,002
fnnt to Imperial
" nstitute.
Grant to Mineral 18,000 | Accepted . 18,009
Resources ljurean
to be reduced to
163 10| 1 | Hedaetsen i Th ision has been | 8,40,600
" uetion in par- 5,000 e provision has
egh“;:'a Btores in 4o reduced to £ 23,700
ngland.

163 " 100, © | Provision for Seien- | 30,03,000 | Provision has been limited | 23,67,070 | Further redue-
=1 tific D ments to Ra. 88,03,000. N tiona ars under
€ 1 to be limited to conaidorution.
"5 Rs. 82,58, 00.

o
1% | Edueation | 103, 3 | Elimination of grant| 38,000 | The on for the Rajkot| 28,000
| to Rajkot College College has been rednced
and reduction of to 1 and that for
grant to Aitehison the aitchison College to
College. Ra 15,000.
163 1 ¥ | Reduction in grant 25 The post of Principal will
" to Tisining Col- 1000 be kept unfilled poesi-
. lege, Peshawar. bility of further reduotions
is under consideration.
Contribution  te 5,000 | There i2 no propoml to
Islamis  College increase grant to the for- |,
- not 10 be inereased. yoer coll uestion of | | .
Grant  to Dera latter col consi-
Ismail Khan Col- deration.
lege to be with-
drawn.
180 - 104 8 | Reduction in grant | 1,88000 | Government have decided €0,000
for secondary edu- to reduce Rs. der
cution  in  the University and ondary
North-West Fron- education. The (hief
tier rovince. Commissioner has been
ssked what further stepe
will be required tc reduce
. b the grant to tha figure
by the come
. mittee.
gy - 1956| 10 ' Reduetions In cost 44,000 | Reductions of Es. 40,000 40,000
. and of special schools have been made. .
. 11| and general
L uhrgn'..
] [

. Y ] : T ".!;
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L
Refers
Rednction N
$ once Le Roduction| ~ Remarks
E Head. "M"- Recommendation. | vn budget Action ul:;d or now ino | (further seticm
.g- sl4 of proposed. 1823-24. | proposed, ete.).
3 & 1022-23. .
-] [
Rs. Ra.
108 | Education | 196 12 | Bedueotions in ex- 15,000 | The reductions will be 15,000
penditure on Se- effected.
vondary Eduostion .
in Baluchistan.
169 w e | 186) 13 | Reduotion in 18,750 | The provision has heen 7,000 [
general oharges in reduoed by Ra. 7,700 and -
raluchistan, . further reductions are
under oonsideration.
W | . . |1916fReductions  of | 91,10 | It has boan docided that &5% |
runts to Delhi the provisional eut should
solleges. be restored to the extent
ol Rs. 75,000,
m w o | 180 16 | Scheme for Delhi 60,000 | It has been deeided to !
University to be retain the University and
re-congidered. rovision has heen voled
y the Assembly. o 0
172| . .. | 198 10 | Beduotion in ex- | 50,500 | A provisional reductjon of | 20,000 |
penditure on Rs. 45,000 was made in the
secondary «duoa- budget butit has been
tiom in lhelhi. decided to apply to the
Assembly for restoration
of Re. 25,000
173 « [ 197| 17 | Reauction ip ex- 41,000 | The provision has been 20,000
" penditure on rodnf-od by Ra. 20,000,
education im
Coorg. ’
174 w - | 187 19 | Beduction of ex- 19,700 . Under consideration o .
diture rn the
jmere College.
175 . | 198 20 | Redue:ion i ex- 35,000 ; A lum deduetion  of 13,668
* penditure on mm'n’.-'on was made and
seeondary : 5 reductions to the extent of
tion in Ajmere. B+ 13,686 are being
effected. Further redue-
tions are under considers-
tion.
Wé| w .. |19 24| Beductions  in | 14,000 | Under consideration ..
rants for seoom-
edueation in
Hajputans.,
177 e lWl 268 | Beductions in 18,480 | A reduction of Rs. 9,000 9,000
Euts in has been socepted for the
yderabad. current year.
178 w e | 2000 33 | Curtailment of The Educational Commis-
grante for higher sioper is examining the
education, ete. ques!
17 - 34 | Graots for primary " 1t is stated that the system
- m1 education to be advocated by the Com-
fixed on » capita- mittee is wasteful and
tion baais. that it has been discredited
in the past.
180 w e | 20l2 | Nednetion in total | 6,19 The provision for Fducation The total reduc-
£ | “expeaditure on | 00 L e festomtion of tlons  which
3 | edueation, Ba. 60,000 will stand at have now been
-9 83,04 000 compared admitted
S with Ra, 27,77,000 recom- amount  to
mended by the Committee. . Rs. 1,%0,000,
181 | Medioal 204 38 | Abolition of 30,900 | The & tments have 26,300
terr'os stments  of ’ bmnl?md.
r":.‘u Duty and |
ablie an . A,
Bealth, l . @. R .
- e
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. L]
. | e, " Rotucton s p
=] -
2| Heat |7 | Kocommendation lon budget Action taken or now in | (forther sction
= g [ 2 pr 1938-24, , ole.);
g{ E k; 198223,
Ra. Rs.
Meodieal |, |..| Reduction of a 45,000 | It has been decided that the 13,080
L Bervices poiuiment 5 post should not be abolish:
and 1 ublio ealth ed during the eurren
Publie Lommissioner. year. It 1\ to
Health— effect counterva -v-
*  contd. of Hs 13,000 under
items.
L J
183 P | 4 | Redaotion in ex- 34,000 | Beductions in excess of the | - 37,000
nditure in 7o been
|r¢etm~Gmer|l'
. R
w = (306 | 8| Abolition of ap-| 1,07,400 | The provision for 1933-24 | 1,02,900
18 atmentasof 12 | was reduced to R, 1,07,000, | °
oacm 8 Bar 13,500 are. peoposed.
offierm. are
. 1 - It is eonsidered necessary
to retain & nuelens of 6 \
184 Moﬂwﬁ ?pos 8 | Contribution to | 5,00,000 | This has been discontinued 000
Indi,- Research for the present. 5,00,
Fun be din-
coutinued,
Appoiotment  of 30,000 | The appod.ntmant has been 2,
¢ i or Modical Rept et} oo
Hesearch be lllu made
abolished. r abolition.
1 s e (208 | 11 | Redustion in 10,600 | Accepted 10,500
o plaguo olur?el‘ " .
grant  lor
Central  Health
Board.
N « |208 | 18 | Reducti of 000 | Reductions efected, fees 20,760
il eh:%u"uror ;| ™ will be levied
perial Serologist abolition will be considered
asnd lbol.itl:m ?} ii"om nol prove
int L .
;pmn men! gell-
- supp-rting.
- 1208 | 13 | Ch to be It appears that the amount -
il * e“esd“for training n;!m would be so
at X-Ray lusti- small that it would not be
- tute. worth while to effect
Tecovery.
Cancellation  of | 1,%7,000 | Accepted ... 18,000 |
indent for stores
and limitation of
stocks.
u. w = (308 | 14 | Revision of quaran- e Itliutlhd that the Com
tine arrangements.
tlm nitn.tii:umdith :ll.:;
- yroponed (1] e (]
maiter lnﬂ.lmrpm
207 Beductions in Bal 57,000 | A reduction of Da. 44,500 [ 54,500
189 ” - 1 oh“ o.“ o will be effocted under
Medical snd Bs. 10,000
under Public Healkh. .
Beduotions in Delhi 000 | The item of Ra. I
wo| ., ..[o7|7 ons in Delhi| b4, ko e of :a{:g:wm 8,000
. (‘amnll.m [ n?-mur
. M lnlv ol Ra. 9,000 2 under 000 under
. - Medieal and of Ra. 7
unl:::n Pab! H tt:é
. situation. .
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- — -
s m“.'w Reduction "
posed . Reduotion Remarks
= Bod report. | oo ommendati omudm _Action hpl;::dorm in (turther action
Zi % g of proposed. 102344, | proposed, ete.)
198223,
= B | B
Re. Rs
101 | Medical Lﬁ 18 | Beductions in Coorg] 11,600 | A lump deduetion of 10,000
Services, . Re. 10,000 has been mado
and further reductions are -
L’s under consideration.
192 | Mediesl Total reductions in | 1419,000 | The total reductions made | 12,00,000 '
Bervices -§ these  Departe ' under these two heads |
and Public 25| mentn amount to wbout Rs. 12 ‘
Health. s lakhs. ‘
3 0
193 | Agricatture|209 | 4 | pairy Farms to be Undor consideration ... o
self-supporting
md two )liliill'! «
Farms to be trans-
ferred to the De- \
104 .. 310 | 8| g.ntral  Cotton | 79,000 | All expenditure incurred | 79 000
" Committes to be will be met from procecds T
self- supporting. of Cotton Cess.
85| . ja10| 7|continnance of It has been decided o con-
sugar Bureau (o be tinue the Buresu in view
examined. of the useful work which
it does.
108 w = [210 | B} Local Government The Local Government has
to be asked to in- been addressed.
crease contribu-
tion to Poma Hos-
107 e [210 | P | Reductions in es'ab-| 10, Accepted - 0,000
" lishment of Agri- 000 ¥ l
culiural Advier.
19| , .. |a0|10] Reduction of Rs.| 10,000 | Reduction of Be.500080- | 5000
10,000 under sup=- eepted.
Fliﬂ, pervices, etc.
199 - (211 | 11 | Beduction in ex- | 15,000 | Accepted ... -
" T pditare on Re- )y 15,000
al-lrch Instilute.
200 » w211 | 12 | Charges for train- " Under consideration -
ing of students at -
Pom Institute,
201 » - |211 ] 13 | Makteesr Institate Under consideration, A .
to be self-support-| reduotion of Re. 385000 -
ing. has been made in the
expenditure,
203 . {211 | 1 |Redactions in North| 19, Accepted
) Weet Prontier Pror| 0 : 10000
vinee and Balu- -
- ehistan.
24 . [211 {5 |RBedustions in total 8, Actual reduelions amount to h
® Z-! expenditore on ,86,000 Rs, 2,565,001, 2,56.000
=X Agriculture.
a
]
>
204 | Industries |212 | 6 | Postponement of 1t har been decided to make| .,
Bchool of Mines Do provision for the con-
and Geology. struction of the Behool in
10:3-24,
206 [Civil Avia- 713 | 3 |Retention of Chief Appolotment has been
tion. Inspector not jus- hined for oz mmf.?' e .
tified. ing consideration of
uture nrraogements,
Provision for Aero- 7,000 | No provision b
’ Aromen. . 28 bee: made| 13,000
[
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']
Refer-
S enee to Red
= X proposed Bedoetion| Remarks
Z| Hesd o Recommend on budget| ACHOD Bk Or now in ther
£ J of 192334 | proposed, ele.).
© 2 E 1922.23,
*
. Ba. Bs,
206 | Civil Avis- | 218{ ¢ |[Dispesal of gift 5,000 | Machines have been dispow §.000
tion. Aeroplanes. ed of,
7 Do. 213, § | Reduction in total [ 33,000 | Provision has besn reduced | 24,000
. to Bes. 24,000 and further
. proviace. reductions are onder
cousiderstion,
.
208 | MisceMa- (314 | 48 | Reductions under | 30,000 | The expenditure has been | 227,000
nsous De- [ gommmil.l Intel- = M Elt,i.g,lllnnd
plrhu:tl. ) rednetion is under eonsl-
. Iy in the
matter of publicstions,
L]
200 Aboliti The Board is abolished
Do. ...[216 | 12 0{%1‘!2‘“ Board | 50,000 "o Ba Deing abolished 31,000
[ ] Lners rent year reduced to Ha.
85,000,
20| @o,g...[216 | 13 | Peesto be ¢ Under considaration. -
.. for Iwm .
. mlmmn Depart-
L t.
mn ... 316 No provision to be | 83,000 | Government have decided [
. Do 1 e loroll"nrther that e: diture on the
expansion of the Btores should
Indian Btores De- be all to the extent of
partment until ex- Rs, 4,4 ,000 in the carrent
pansion is finane year to permit of expansion
cially  justified. l:hrél: ::u:t.mt .
E ditare to he e budget was ori-
Ii::':::d utr: om ginally fixed at that figure
3,00,000, in with the
sanctioned programme.
12| Do, ... [218 | 18 | Discontinnation of | 15,000 | Beductions have been effoct- | g,00p
registration  of
Provinciai Trade
statistics.
13 Do. ... [21¥ | 18 | Abolition of 1,15,000 | The proposal has been ac-
. rato Ofico of Indian| ceplod saving £4000in the | "0
Trade  Commis- current year. The saving
sioner in London. will be greater next .
The appointment of Trade
Commiseioner, East Africa,
has also been abolished at
s maving of about Ra,
24 Do. .. |17 | 19 | Beduotion in 45,000 ion has been
Ly * effected to this extent, but 4,000
ture in England it appears that thew will
. on itema. be & oarry over of some
from last year snd
it is doubtful whether the
whole saving will be effect-
€ Do. ... [817 [Con| Total reduotions | 11,18,000 | Exclading the pro-
r ot | under the head | %% | “Viaion of Rs. 2540000 for | %000 | Further reduo-
sion| Miscel'aneouns De- the British Empire BExhi- under
(9) | partments, bition a eaving of Rs, considerstion,
7,180,000 has been effoctod
in the normal are
under this head,
8 | Customs 18 g | Btrength and pay The question wi'l be taken ap)
. g gmt%‘m ;I;h.mn (il‘ltnml I&um
. [l ) [ih e U been.
'E mined, Board of m
=]
217 | SaMts .. |21 | 6| Introduotion of Under oxamination by an |*
opmmercial  aoe ascounts offioer.
* cogmts,
A
s L
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s
g m?n ]Beductim Reduo- (
report P . no- Bemarks (further
% | fead. | SP | Becommendation. [on budget| Astion takeu or now tionin ¢ sotion pro-
§' I of proposed. 1925-24. | posed,ete.).
i A 1022-28.
Rs. Be. r
218 | Balt ... [BM |80 | Reductions in | 13,5: Accepted e | 13,81,000
: Northern  India L0 copt
Balt Revenue De-
partment. .
219 | Do. . [223 | 13 | Reduction in Bom= | 502000 | Boduction accopted. Ques- | 5,02,000
?Jﬂdmminn:' :li:?llu of sdl_nimlti;}ion is ¢
on ility ral .
" of Central Govern~
ment taking over
administration of «©
Balt. .
20| Do - [224 | 18 | Total reductions in | 19,15,000 | These reductions have been | 18,15,000
Balt Estimntes. accepted.
[
29] | Opium .. (225 | 3| Abolition of ap~ 18,000 | Under consideration. If
pointment of Ma- the appointment is meces-
naging Direotor. =ary, an endeavour will be e
made to effect equivalent .
reductions elmwhere. .
oxs | Do. . |225 | 4| Reduction of pur- Thepmtnnl Question willbe
chase price paid WM reconsidered
to cultivators, . be 100 ear! the after a year.
Notx.—The re=
daetion of
Bs. 20 hs
assumed by the
Committee was
based on esti~
mates which
were then in-
complete.
Further prior
commitments
for purchase of
opium have
made 1t im
sible to t
the reduction
amomed. In
case any
tion in
expenditure
would mean a
congiderable
loss of revenne.
223 | Tand Re- [227 | 4| Roductions in { 188,000 | Provision has been reduced 65,000 | Rednotions are
venue. North-West Frou- to Bu. 4,61,000, under consi-
tier Provinee. deration. B
cisl on
had to be made
. for the Pesha~
War Bettle-
ment.
.24| Do .. 5 | Redunctions in 81,000 | Accepted 81,000
Tﬁ Baluchistan.
225 | Do. .. [227| 7| Reductions in| 47,000 | A reduction of Rs. 46,000 | 46,000
Coorg. has been made, but part of
this is due to ld‘i'n.ntmunt
The question unde|
e
& . -
228 | Do .. ’“gg Reduction in total | 397,000 | The budget has been | 2,08000 | A of the
-=| expenditure under to Re. 11,866,000, m s
1 i
us|
) *mm Char-
. o| ges
- e



QUESTIONS AND ANSWERS.

4109

. -
S sBm.m ’Boduation i l
" Head. :‘“"' B dation. mm”tm::dm.d Aciion takep or now m“g- ;:ni Mthm e
- *— . ; )
E 2 é 1022-28, l proposed, otes)
e ' |
Es. Re.
= |
3 ts 1 Supplying provinces are not i
227 | Exciso Abx:nnmen i Lho sl" ro not
vinces oty and the question of
. yment of erecting a distillery is ander
lt&l ead  duty consideration. !
- or, alternatively, I
. direct man i
3‘“’ by Central i
p. miner Btepe boing taken to give | .. |
228 | Blampe,.. 2301 7 Debit to minor e smtto&h. o gi
cost of wmtamps
wmpplied.
20| D& 2l 8 'rrintinlg of poste| .. | Underconsideration -
n Indis. lr
230 | Btampy ...J 231| 10 chu provi Under ecomsideration with - |
™ : s:;hxpenditnm High Commisaionér. |
direc pwrm- !
¢ cial %ocounta in !
England.
; Under econsideration and
o1, De. 231 11 llodn:.'hon of - waving anticipated. a -
232 Do. 231| 12 | Claim against Pro- - Under eonsideration -
vincial  Govern- )
ments for loss in !
exc
Recovery of railway Accepted ... -
freight.
The High Commissioner
B T o Bl v P bey Hash Commiadone:
ing recoveries. been - addressed in the
terms of this
tion.
4| Do 234|s | Beduction in met | 22,00,000 Inirsumdunhm are anti- | 25,850,000
--g‘ ox tore on cipated.
g-;_— stamp operations.
-
235 | Forests ... | 234| 2-3| Change in present - Under consideration ..
method of sdmi-
nistration and ma-
nagement of forests
on  commercial
The schemo is under recom- o The rednstion
=l Do 235| 7 g&gmm 88,000 | 1D B e ey ro |  OLOCO on
sion of Resesrch been reduced to KHs, the provisional
. Institate and limi- 8,73,000. estimate for
tation of expendi- the current
tare to Re.8 Jakhs. year.
B Do 296 9 | Abolition ul a 13,500 ‘u?mmendndto Becreiary
pointment of D State.
sotor of Forest
ttodies in Eng-
land.
238 Do. 290l & | Beduction in total | 690,000 | The total provision has | 6,385,000
%g' Forest expenditure. been reduced to Rs.
. . S-_- 46,10,000.
o
239 | Toterest.. | 298| 5 | Purchase of sinke - Under eonsiderstion ... -
. ing funds by open .
. tendgr.
. o .
. 3 -
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Rdu:“ Badints
"8 moe . pro; . Reduction| Remarks (fur-
_ g Head | TP g endation. |pn mr. Aem‘l:rh"“ pr mow ino ther action
§ 4 of 1u23-34. | proposed, ste.).
5 H 1922-33,
Ll
L. Rs.
340 | lurremcy 239 | g Discontinuance of The opinions of Locsl Gov-
one rupee note, ernments and Chamhers of
Commerce have lLeen in-
vited. Meanwhile new
supplies have been restrict-
ed and question of reducing
cost of ly is aleo under i
consi on. L -
241 | Mints .. |342 | 4| Closing of portion Under consideration
of Mints,
Transfer of Caleuital Onder econsideration with ° .
:J:t to cheaper Govemtgfﬂmgal.
g
#3| Do. ..]#4 |3 | Reduotion in ex-| 412,000 | The reduction will be effoct- 412000 | ¢
E penditure an Mints. ed. -
=] o ®
263 | Exehange *:u 2 | Revision of method The method has beey revis- | | o
of shewing ex- . ed in the durremt
;:ngu in the though on different lines.
344 |Civil Works [#48 | 3 | Reconsiderstion of Expenditure will be limited | 2,00,000
- expansion of to existing ¢ tments.
Forest Research Provision fo- current year
lnstitute. reduced.
Brconsideration of e Plans are being reconsider-
lans of Eabul ed.
Lplinn.
Dhanbad 8chool of | 2,00,000 | Provigion has been omitted | 2,00,000
Mines. in current year.
Reduction im | 1,00,000 | Provision reduced accord- | 1,00,000
A'sﬂxmvrl.ullat:m‘. 1 for ingly. '
cal
Ingtituf
General reductions | 5,30,000 | Total reductions effected .., | 5,00,000
in_expenditure on
original works.
245 Do. 4 | Limitation of pro- | 7,560,000 | Accepted e 7,650,000
vision iorrepfin. 50 Acoept bl I
248 Do. 248 | 5 | Puture utilisstion Under consideration e
of buil in
Caleutfa.
H Do. L] 40,000 | An alternative scheme has | 1,07,000
establishment been uhglod involving
charges in abolition of two Executive
- ° tapa  and E and considerable
India. further savings in ostab- N
lichment,
Reductions in Coorg| 20,000 | Reduction partly effected 12,000 | Further redae-
: tion under
‘ consideration.
Beductions in Simla| 85,000 | Will be effected e 28,000 mo! Bas,
for 1 .
Total reductions in | 2,560,000 | Beductions have been | 2,00,000
e?lbl.tlhmt effected on lines proposed.
charges.
248 Do, 247 | 7 | Bystem of tenders The system has been ..
or complete works encouraged but as Local
and of mm Governments  are the
_contracts w;mmr Agents in this work, the
possible. vestion 8  largely for
usston is hawovér undor '
on
?urt\hor consideration, ¢
] N
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Befer-
: enoe "n B:dnetion
Y | Head rep-rt. | g dation mh’ndget Action taken or now in (further setion
- *l s & of proposed. * | 1923-24. | proposed, ete.).
§ >z 1922.28,
D‘ 4 —
l! Re. Es.
ivil Works/348 | Revision of arrange- - The question is under eon- -
9 (Ci orks ! ments for execu- sideration and a scheme is
tion of works being examined for am
i now carried out
! by the agency of of Local Governments.
] Local Fovern-
. | ments.
- e 248 | riation of . Under considerstion -
260 D%' {an End intro-
e o obriste
a
Y rush of expenditure
- at end of year,
Delhi Bevision®of scheme Under coansideration -
31 | New 9 for construction of
. new station.
Territorial |260 Endeavour to be | .. |The principle has been | ..
2 | e made to effoct followed in the pastand
timal resgive  re- will be strictly adhered to
siona, ¢ nctions. in foture cases,
rannu- 351 An actlnrhl CXu= The Government Actus ¥y
83 s:afm al= mination shoul was consulted, but an
lowances be made of the necurne examination
e | snd pen~ cost of revision would very great
sions, of pensions. delay. It has been other~
wise lmel':;lr:: that,
wil
system, the Tevised rols
are not likely to involve
any material charges in
present scale of expendi-
tare.
254 Do. u51 Adoption of varying The principle has been
mortulity 1a'es d and an exsmi-
mtion will be made.
Do. Debit to commercial This is already done -
* | 7| ot el i e ot 0 B
jounry charges commn;
mmbanrl mbelng
e %o ", e
char,
mﬂuﬁu ‘\hich dm
eh.nncter.
56 Do. Bovisioi of tempo- Local Governments have
R ki o B ok ad
on uestion
. in 1924, emden& on receipt of
their replies.
267 | Btationery |as] ... | Reductions and im- | 10,37,000 | The specific recommenda- | 15,06,000
and Prl';- 260 provements in Sta- ' t.iomwmnnder considera-
ting. tionery and Print~ tion and budget prevision
ing organisation. for 1923-34 has beer. reduc-
od to Ks. 60 Iachs.
288 | Miscella- [281 Bpecial commissions This recommendation has e
neous. of enquiry to be been noted and will be ob-
resorted te only in served whenever pomible.
exceptional cases.
259 Do. 1381 Lou{jt.’lmrln; Olﬁ Th’u hes been carried into -
to be amalgama effect.
h with Peace Treaty
Hranch,
%0 Do. |262 Bevision of inei- 45,000 | Deciglon will shortly be | *20,000
. dence of certain ’ arrired at. A pmrintuE
te s 8.
p | | et pro farog ot ]
3 [
. M ]
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onefer 1 |Reduction :
: Baad. | loPort Ir B dat on budget mimprw now o tmgtw-::m
- ., i - of . 1023-24. ‘proposed, ete,).
£ $ £ 1932-33. 4.1 proposed, eto.)
@ CRER
Rs. Bs.
361 { Misoellane- (263 | 11 | Beduotion in mis- |1,22,000 |Provision for grain com- | 1,20,000
ous. cellaneons expen- pensation has been omit-
diture on _ the ted. The reserve of Hs.
M orth- Weet Fron- 30,000 has been cut out
tier Province. and a reduction of Hs.
2,000 effected under Dur-
bar Presents.
» »  [|t83 | 13| Beduction in mis- | 45,000 | The reserve has been elimi- | g5 00
cellaneous ¢ nated and the grant to the .
in Delhi. Notified Area reducid as L
proposed.
4 g
3 w 1384 | § | Beduction of pro- | 1408,000 | It has not been possible to
E | “vision under the secure this reduction. The C
g head Miscellane- Committee assumed 8 re-
MG | ous duoction of Rs. 7,80,000 in
expenditore in England
under this head but the «
estimate for the current @
year is Hs. 21 lakhg a
reduction of Bs. 2,87,000
only. Provision has also
been for the
Public Bervices and for
unsvoidable payments to
provincial governments.
Umitting the special pro-
vision fo:“, “r.t:ifépm
supplemen g
normal te under
this head will be Hs
69,886,000, Redunctions
have been effected as indi-
cated under the preceding
items, :
24 Adjus g | Bteps to be taken - The question is under con-
ments to determine the sideration with the Gov-
with Pro- | - muunt of the eroment of Burma.
vineial t
Govern- to be made to
ments. Burma for the
oost of Military
police.
268 | Bxpendi- ' |277 Bettlement to be - The decision on the re e
tare in : entered into with of the xmtb-wm r':’:;‘
Minor the North-West tier Province qi
Adminis- = | Froantier Provinoe Committee is llu uﬁ
trations, ;§ and Baluchistan, Further, mrinf the
disturbed condition of the
{rontier, the present tllne
is inmpoﬂune for fram-
ing ndard figures to
form the basia of a settle-
ment“ﬂ{t tu ﬂmt-dwe
prop 0 _ postpone
consideration of ques-
tion till the bndw of
1024-25 in scttled,
A enquiry This has been accepted. It e

to made into
the cost of minor
administrations in
Central Indis and
Bajputana,

is hoped to secure the ser-
vices of the officer who
eonduocted the enquiry in

and to commenece

the hm-tigntiom shortly.
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oDefer. Reduction potuction]  Semart
oned educt. emarks
S| hHosd. 9P| pooommendation. | on budget Astion taken or now in_ | (further action
- & of 1923-24. | proposed, eto.).
£ S8 1922.23.
& 212 -
Bs. Bs.
206 | Pay, leave 286 | S | (1) The whole ques- Loeal Governments have .
and allow- = | tion of pay and been addressed on the
anges. 2| leave conditions question of pry and their
€ | of the wubordi- replies sre awaited. An
. - S | matescrvices to be examination of the prosent
. made the subject lesve Tules is in prugress
of au  enquiry in with a view to cconomy.
which local Gor-
. eroments will be L
. assooiated.
L]
0° P:‘hlﬂu |286 |2 = Hevision of travels - The recommcudations of . The probab'e
sllow- = ri‘;l:.nllmnee ' the (‘mmih?hh“e Tb”h: iﬁ!’i.uq,' bi:t pot
anoes. I A Aceap wi & sligl nawn on
2? modl%:‘.im l;:ld wt:l. l-hmhﬁi“ of
. S have becu issued aecord- X ure
c 5’3 ingly. for 1628-33, it
. . is  estimated
that a savi
of about Ra. 1
lakhs shouid
o be secared b
revigion
i the rules and
stricter oon-
trol over this
" expenditure.
269 | General gz | * | Iw'rodustion  of Will be sdupted for all de- -
Obwerv.ae ommeieial - ae- partments affected.
tions, ecunte.
200 v - a92 | 7 Ruluc‘t.;om in hold- Bloeka lre)l}.!lid;r fximing- -
ings of stores, tion in epartments
affected and the recom-
mendation ia being carried
into effect.
270 i | - | Total reductions | 0,05 | Exclusive of interest and 7.57 | The  pamsibility
recommended in | .akbs. | Sinking fund ohsrges, | lakhs. | of further re-
the eivil depart- the tota] redustions wow ductions s
ments. = acoepted in the carrent m cenal-
year's bodget are over -
o] . _ Rs. T} etores.
L]
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CrLericalL RATRENCHMENTS FOLLOWING ON lucucur. CoMMIITEE’S REPORT.

16. *8ir D. P. 8arvadhikary : Will the Government be pleased to
state :

(a) How many Indian Superintendents, clerks and menials have
been retrenched as a result of the Inchcape Committee’s
recommmendation ?

(b) How many European and Anglo-Indian Superintendents,
Assistants and clerks have been similarly retrenched ?

(¢) The names of European and Indian officers of and above the
status of Assistant Seeretary who have been retrenched ?

(d) Will the Government be pleased to state the designations of
new, appointments which have been created in the Govern-
ment of India Secretariat and Attached Offices since the
1st January 1923 and the names of, those who have been
appointed to fill them, the pay of such appointments’ and the
respective reasons for making the same ?

(e) Will the Government kindly state the names and quallﬁcatlons
of officers in the Government of India Secretarift “ and
Attached Offices who as a result of the 1‘eorgamzatmn follow-
ing the Inchcape Report have been provided with posts
carrying higher salaries than those which they drew in posts
occupied by them on January 1st, 1923 ? How many of these
are Europeans and how many Indians ?

(f) Will the Government kindly state how many vacancies there
have been in the Government of India Secretariat and
Attached Offices since the 28th February 1923 ¥ How many
of these have been filled by Indians and how many by
Europeans ?

The Honourable 8ir Malcolm Hailey : If the Honourable Member will
repeat. his question early next week I shall be happy tb supply him with
the information for which he asks.

Sact Taxes.

17. *Bir D. P. Barvadhikary : (a) Would the Government be pleased
to state the number of persons and companies that had actually paid salt
tax at the last year’s rates on goods for which they contracted and which
goods were actually in the Government godowns, and on whiech basis the
tax was demanded and paid ¢

(b) Would the Government be pleased to state the total amount of
taxes so recovered against which there have been no deliveries at the old
rates of salt tax on the ground that there has been subsequent increase in
the tax ¢

(¢) Would the Government be also pleased to state the number of
dealers who have, under cirenmstances similar to those stated ahove, heen
obliged to pay tax at the higher rate in order to obtain dehverv of their
goods under contract ?

(d) Would the Government be pleased to stgte the amount of extra
tax collected at the higher rate and also the amount remaining uncollected

on the ground of the dealers being unable or unw:llmg to pay the higher
rate of taxes 1

[

t [}



The Honourablc Sir Basil Blackett : So far as Government have
been able to ascertain the replies to the Ilonourable Member’s questions

‘are as followg :—

(a) On the 1st March last 2,147 persons or companies had paid duty
at Rs. 1-4 per maund on salt which was in the salt godowns on that date.

(b) The total amount of duty paid prior to the 1st March on this
salt was about 304 lakhs of rupees.

«  (c) 988,

(d) The amount of extra duty cﬂllected is Rs. 9,82,088, and the
amount remaining uncolleeted Rs. 18,56,704. (These figures are based
on the latest information available but are not fully up to date.) This
outstanaing amoant is not, however, due to the inability or unwillingness
of dealers to pey the higher dnty, but to the faet that dealers are not

. anxious to semuve the salt as they have large stocks on hand at present

in consequenc:- of abnormal removals prior to March last in anticipation
of an increase in the duty.” In the Bengal Pre. sidency it is open to them to
keep thaeir salt in the golas up to three years. Rs, 2,21 564 have been re-
funded to dealers who were unwilling to pay duty at the inereased rate and
preferred tp take back their money, and it is probable that nearly the
whole of the amount now outstanding will be recovered during the course
of the year.

Ixcncare CoMyiriee’s RrcoMMENDATION RE Prant aND MACHINERY.

12, *8ir D. P, Barvadhikary : Will the Government he pleased to
state :

(a) Whether any deeision has Leen arrived at in connection with
the recommendations of the Incheape Retrenchment Commit-
tee that plants and machineries of the Government for which
there is no immediate Government use, partially or fully,
should not be allowed to be used by the outside public
for private purvoses and that a nucleus staff should be
maintained for - looiking after the State plants and
machineries while they are not fully or partially in Govern-
ment use {

() Does the Government propose to allow user of such plants
and machineries for private purposes, and if not, would
the Government please state the objections in support of
such non-user ?

« Mr. E. Burdon : (a) and (b). The matter is under consideration.
If the Honourable Member will put his question down again for a date
later on in the session, T shall probably be able to give him a definite reply
then.

Ecectric Privary Barrenies.

19. *Dr. H. 8. Gour : (1) Will the Government be plea.sed to state
whether it is a fact that a large number of electric primary batteries
are at present imported into Inlia from foreign countries as Government
stores ? .

(2) If so, what is their value, and from what countries are they
lmported )

(3) Has | any nttempt becn made to get these battenes prepared
locally ¢ , °
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The Honourable Mr. A. C. Chatterjee : (1) and (2) No infor-
mation is available of the number, value and origin of primary electric
batteries imported for the use of Government departmepts, as these
particulars are not separately recorded.

(3) An attempt to manufa~ture pnmary batteries on a commerecial
scale was made by a firm in India a few years ago, but the Government
of India understand that manufacture has ceased for some time, as it
was found that locally manufactuvad batteries compared unfavourably
in quality with the imported ariicles.

Prague 1x Derun '

20. *8heikh Abdul Majid : (a} Are the Government aware that
there was a serious outbreak of plague epidemic in Delhi during the
first four months of the current year ¥ If so, will the Government be
pleased to state what steps, if any, were taken by the local administra-
tion to warn the pablic of the threatened outbreak ?

(b) Will the Government be pleased to state the total number of
deaths in Delhi due to plague only, from the 15th of December 1922 to
30th of April 1923, and the total mortahty from all causes dyring the
same period ?

(¢) What is the daily normal average death rate of the city, and
what is the difference between the normal daily average death rate and
the daily total mortality from all causes minus the daily plague mortality
figures during the said perion ?

(d) Does the difference between the daily total mortality from all
causes and the daily deaths due to plague represent the normal death
rate of the city ? If not, to what other causes does the Government
ascribe the disparity %

Mr. M. 8. D. Butler : (a¢) The epidemic began in December 1922 but
did not assume serious proportions till March. It had practically ceased
by the end of May. As regards warning, the Honourable Member is
referred to the answer just laid on the table in reply to Sir D. P.
Sarvadhikary’s question* on the same subject.

(b) Reported plague deaths numbered 1,299 and deaths from all
causes 4,878 in Delhi city.

(¢) Average daily mortality varies with the season of the year.
Taking 10 years as a basis, the average for January is 20, for February
22, for March 23, for April 30 and for December 23. The average mor-
tality based on 10 years’ figures for the period between December 15 and
April 30th is 3,174. Between the same dates in 1922-23, 3,579 deaths ex-
clusive of plazue were recorded. The difference is 405 or about 3 daily.

(d) No. The disparity is due to deaths from fevers ; under this
head unrecognired cases of plague may be included.

AxT1-PLacUR MEASURES IN DELHI.

21, *8heikh Abdul Majid : (a) Will the Government be pleased
to state what special steps, if anv. were taken by the local administration
of Delhi to ptamp out plague whilst it was raging in an epldemm form in
the city and the subyrbs in 1923 ¢ .

* Question No. 11 (b). o
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(b) Did the Loeal Government ever during the plague season ask the
Government of India to lend the services of their experts on plague or
consult the Yealth Commissioner with the Government of India for
exploring the avenues leading to the complete elimination of the infec-
tion from the city ¢

(¢) Is it not a fact that about 40 per cent. of the Delhi population
left the city owing to the plague epidemic ¢

Mr. M. 8. D. Butler : (¢) The measures taken have been deseribed
in te answer laid on the table in reply to Sir D. P. Sarvadhikary.

(b)eThe Public ITealth Commissioner with the Government of India
was constantly consulted. '

(¢) The percentage cannot be stated with aecuracy but was un-
doubtedly f2r short of the fizure mentioned, which would have meant an
exodus of nearly 100,000 persons out of a total population of 248,000.

. InsaNiTary ConpiTion or DELHIL

22 * Bheikh Abdul Majid : Is the Government of India aware that
there was aggeneral complaint about the insanitary condition of the city
of Delhi®especially during the plague season and it also formed a subject

of discussion at a meeting of the lacal municipality ¢

Mr. M. 8. D. Butler : The answer 1o the first part of the question is
in the negative and to the second part in the affirmative.

Puacur Syamistics 1v DELHL -

08, * 8heikh Abdul Majid : (2) What were the special measnures.
if any, adopted by the local administration of Delhi to ascertain the
correct number of deaths during the plague season ¢

(b) Could the Government. definitelv say that there was nn mare
number of deaths due to plagne than was actually reported and verified
by the Health Department of the Municipality ?

(¢) And further is it not a fact that the local administration made
no efforts to keep the citizens who left the town informed of the range
and extent of the epidemic and that this matter formed the subjeect
of discussion at three consecutive meetings of the local Municipality ?

(d) Has the attention of the Government been drawn to an editorial
note under the headline ‘‘ The eriminal negligence of the local Govern-
ment *’ published in the ‘ Daily Tej ’’, an Urdu organ of Delhi, in its
Issue of 27th April ? .

Mr. M. 8. D. Butler : (a) The normal staff of the health department
of the city was augmented by the appointment of two Sub-Assistant
Surgeons.

(b) No such definite statement could be made ; in faet, it is probable
that as in every such epidemic the contrary is true.

(¢) The Honourable Member is referred to the answer which has just
been given to*Sir D. P. Sarvadhikary’s Question No. 11 (3). Authoritative
“eturne «f plagne seizures and deaths have bheen supplied weekly by th
Chief Megdical, Officer to the leading newspapers. .

(d) Yes., The Monourable Member is referred to the answer given
to Sir D. £, Sgwadhikai'y’s Question No. 11 (¢).

¢ . .
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.
MEASURES AGAINST RECURRENOE OF PLiGUE IN DsLHIL

24, *8heikh Abdu] Majid : What measures do Government propose
to adopt to prevent the recurrcnce of the plague epidemie in Delhi next
year ! )

Mr. M. 8. D. Butler : The Local Administration and the Municipal
Health Department are considering in consultation with the Public Health
Commissioner with the Government of India what measures can be taken.

Coxpucr oF Major DockrerL, CANTONMENT MAGISTRATE, AMBALA.

25. *Mr. W. M. Hussanally : (a) Has the attention of the.Govern-
ment been drawn to an article published in the ‘‘ Cantonment Advocate
of 10th April, 1923 ¢

(b) Is it a fact that in February last one Major Watsdn pf Supply
and Transport Department was bodily remaved from the office of the
Cantonment Magistrate, Ambala, by Major Dockrell, the Cantonment

Magistrate himself ? .
(¢) Is it a fact that before his removal Major Watson and Major
Dockrell exchanged heated and unpleasant words ¥ [

(d) Is the Government aware that Cantonment employees assisted
Major Dockrell in bodily removing Major Watson from the office ¢

(e) Is the Government aware that this is not the first case lsince
Major Dockrell’s arrival in the cantonment office when a respectable
gentleman has been hodily removed from the office ?

(f) Will the Government be pleased to state the facts of the above
incident ?

(g) If the facts be as stated above what steps does the Government
intend to take to render such incidents impossible in the future ¢

Mr. E. Burdon : (a¢) The Honourable Members is, presumably, re-
ferring to an a.ticle which appeared in the ‘ Cantonment Advocate ’’,
dated the 10th April 1923, under the heading ‘‘ Major Dockrell’s impend-
ing departure from Ambala . This article Government have seen.

(b)—(g). The Government of India have received no report of the
alleged incident, which, if it took place, was no doubt dealt with as a
matter of militery discipline by the responsible local military authorities.
The Government of India do not propose to take any action at this stage.

CoxtroL or Tr aFPFIC BY THE MILITARY.

26. *Baba Ujagar 8ingh Bedi: (1) (a) Is it a faet that at Hill
Stations general]ly and at Murree Hills particularly it has become a
practice that British military soldiers, in spite of the presence of the
Civil Police on duty, interfere, as if by right, in the general administra-
tion and control of civil traffic at times of normal peace and order, both
in the Civil as well as in the Cantonment Arveas ?

() Is the Government aware that there exists a feeling among
the Indian gentry of Murree Hills regarding this inter-position of the
military soldiers ¢

(2) Tf the reply to the above is in the affirmative, db Government
propose to pass gereral orders for the Hill Stations and particularly
for Murreecthat in the presence of Civil Police, military soldiers should
;Jrn:ﬁgc;nerally, interfere in the administration and contr¢l of the Civil

1] ! ¢ t

¢ .
"l"
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Mr. E. Burdon: (1) (a) and (2). DBritish military police are employ-
ed at Muree to (cal with soldiers, and their presence is necessary because
Murree is 8urrounded by cantonments. It is reported that, owing to
some confusion regarding the respective jurisdiction of the cantonment
and municipal anthorities, and to the inexperience of some of the military
police at the commencement of their turn of duty, a few cases occurred

.in which the military police exceeded their functions. But they now have
% clear instructions not to interfere with civilians within munieipal limits.
There is one erception to this rule, namely, a military policeman is on
duty at the entrance to Murree to enforce municipal and cantonment re-
gulati®ng, whick are identical, in regard to the entry of motor and other
vehicles into Murree. .

So fargas the Government of India are aware, no complaints have been
made irr other hill stations of any interference by British soldiers wikh
civilian traffic : the ecivil authorities are geperally satisfied with the
arranggments now in force at Murree ; and in these eircumstances, the
Government of India do not consider that there is any oceasion for them
to issue orders on the subject.

(1) (%) The report received from the Local Government does not con-
firm tHis suggestion of the Honourable Member.

Mr. Harchandrni Vigshindas : Is it a fact that some Indian riders at
this Murree hil! station were compelled by military officers to dismount
fror: their horses ?

Mr. E. Burdon : I have no information on the point ; I should like
to have notice of that question.

IncoMe-Tax oN Marriace PrrEMIa,

27. *Rai Bahadur D. C. Barua : (i) Will the Government he pleased
to state if the premium realized by the bridegroom from the parents or
guardians of girls at the time of marriage is subject to assessment
of income-tax §

(2) If so, has it ever been assessed ?

_(3) If not, why not? And what is the policy of the Govermment
with regard to such incomes ?

The Honourable 8ir Basil Blackett : (1) No.

(2) No.
« (3) Such sums are exempt under section 4 (3) (vii) of the Indian In-
come-tax Act, 1922, )

Arrrentices ¥or ErLectric Snors, BenaaLl-Naerur Rainway.

28. *Rnbu Braija Sundar Das : (¢) Has the attention of the Govern-
ment been drawn to the advertisement published in the ‘¢ Statesman *’
of the 26th May 1023, by the Bengal-Nagpur Railway for recruiting
only European and Anglo-Indian apprentices for Khargpur Locomotive,
Cal:riage apd Wagon and Electric Shops 1

(b) Will the Government be pleased to state why Indians have becn
excluded 1 . .
The llﬁnourablg Mr. C. A. Innes: The Government have seen the
advertisemdng referred to. -
L ‘e ' x1
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The reason why Indian recruits are not mentioned in it is that there
are two categorics of apprentices on the Bengal-Nagpur Railway, namely,
European and Indian. The vacancies which it is desired now to fill are
in the former category.

REUTERS AND ASSOCIATED PRESS AGENCIES.

29. *M. K. Reddi Garu : Will the Government be pleased to furnish
the following information :
(1) How murh money is being paid annually to Reuters or the
Associzted Press Agencies for the supply of thelr | daily
news to the Government ? N
(2) How many Reuters or Associated Press '[‘e]egls,ms are sub-
seribed for by the Government of India and what is the
monthly subsecription for the supply of each copy 6f these
Telegrams ?
(8) What is the neeessity for subseribing for so many copies, ?

The Honourable Mr. A. C. Chatterjee : (1) The amount paid to
Reuter’s Agency for the supply of news is Rs. 55,200 a year. (This pay-
ment covers the cost of copies supplied to officialy of the Gévernment
c¢f India as well as Local Governments. The amount paid to the
Indian News Agency by the Government of India in 1922-23 was Rs. 22,740.

(2) Reuter’s messages are supplied to 76 officers in the Government
of India and 28 in the Local Governments. The payment to the Agency
is a lump sum payment as stated above. The Indian News Agency receives
Rs. 30 a month for each set of copies supplied. The number of Govern-
ment of India officials receiving copies of Indian News Agzency messages
during the past year was 60.

(3) It is considered necessary for administrative reasons that certain
Government officials should receive news of public importance a< soon
as possible.

STATIONFRY IN USE BY THE- LEGISLATIVE ASSEMBLY,

30. *Lieutenant-Colonel H. A. J. Gidrey : (a) Is it a fact that only
embossed Legislative Assembly stationery is issued by the Government
Stationery Department Caleutta, to members on payment and that any
other stationery is not so issued %

(b) If the latter part of question (a) is in the negative, wxll Govern-
ment be pleased to allow Members of the Legislative Assembly to obtain
other varieties of Stationery, e.g., note-book blocks, Shorthand note-books,
and files from the Government Stationery Department on payment %

The Honourable Mr. A. C. Chatterjee : (a) Yes.
(b) Government do not propuse to extend the practice of selling
stationery to Members of the Legislative Assembly.

IwpiaN Mitrrary Darry Farwms.
31. *Lieutenant-Colonel H. A. J. Gidney : Will the Goyernment be
jleased to state :
(1) On what dates enlistment into the newly formed Indian

Military Dalry Farms commenced and ended c() far a8 the
_present cadre is concerned ¢ e
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(2) How many appointments have been made during this period 1
(3) How many (a) Europeans :
{3) Domiciled in India,
(#) Ez-Army rank and File.
(b) Anglo-Indians and (c¢) Imdians have been appointed ?
(4) What is to be the total cadre of the Department ?

Mr. E. Burdon : (1) Registration of candidates for the newly formed
Indian Military Dairy Farms Department commenced in April 1922, and
:nded in October 1922. Owing, however, to the destruction of all records
in a fire which occurred on the 10th January 1923, registration was re-
operfed, in February 1923 and still eontinues.

(2) Sinee April 1922, 130 appointments have been made.

(3)g(a) Europeans—

d (¢) Domiciled in India - .. 3
(1) Ez-Army rank and file .. .. Ni
o (b) Anglo-Indian . . 1

‘¢) The number of Indians who have been appointed since the 1st

o o April 1922 is 126.

(4 The authorised cadre of the Department as originally sanctioned
was 115, Subsequéntly, 20 appointments were abolished as a measure of
reirenchment. The present authorised establishment is, therefore, 95
appointments.

CLLRKS EMPLOYED ON BENGAL-NAGPUR RaAILway.

32. *Mr. B. N. Misra : (¢) Will the Government be pleased to state
the total numbers of elerks employed in the Distriet Traffic Superinten-
dent’s Offices at : : _

(a) Khurdha Road. '

(b) Kharagpur,

(e) Salimer,

(d) Adra,

(¢) Chakvadharapur Stations on the Bengal -Nagpur Raiiway line 1

(#) Will the Government be pleased to state the number of Oriyas in
the same offices t

The Honourable Mr. C. A, Innes : I propose to reply to this and the
following two questions together. '

. CrLErks EMPLOYED ON BeNearl-Nagrur Rainway.

33. *Mr. B. N; Misra : Will Government pleasg state—(4) the total
number of clerks employed in the several booking offices, parcel offices
and goods offices on the Bengal-Nagpur Railway :

(a) Between Kharagpur and Navpara. -

() Between Kharagpur and Bilaspur.
(1) The number of Oriyas in the offices referred above ?

JEnrLovymeNT or Orivas ov Benear-Nierur Raiuway,

34 *Mr. B. N. Misra : In view of the paucity of Oriyas in Railway
_Bervice on the Bengal-Nagpur Railway line do the Government propose
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to advise the B2ngal-Nagpur Railway authorities to employ more Oriyas

to mitigate the inconvenience oi Oriya passengers and dealers ?

The Honourable Mr. C. A. Innes : Government do not possess the
information asked for. Nor do they propose to address the Agent in the
sense suggested. The question wds brought to the Agent’s notice on
Mr. Braja Sundar Dass’ representation last September, and the Government
have no doubt that, subject to consideration of efficiency, the Agent
fully recognises the desirability of affording Oriyas equal opportunities
with other classes in the Railway Service. '

9

Revision or THE Cope or CiviL PROCEDURE. e

35. *Dr. H. 8. Gour : (1) Is the Government aware that the present
Code of Civil Procedure was enacted in 1908 and that objections have
been raised that citation to its numerous provisions is very difficult on
account of the matter therein being divided into Sections, Orders,
Appendices and Schedules ? c

(2) 1s the Government aware that this arrangement was made with a
view to give a certain degree of elasticity to its provisions fpr.which
purpose Rules Committces were to be brought into existence by the various
High Courts ? ¢

(3) Have such Rules Committees been brought into existence by
any of the High Coarts 1 If so, have any of its provisions been altered
by the Committees so formed ?

(4) If no Rules Committees have been formed or alterations made,
do the Government propose to consider the question of restoring the
original numbering of the Sections as far as possible to the end and revise
the Code which a previous Law Commission recommended should, as a
rule, be done every ten years ?

The Honourable 8ir Malcolm Hailey : (1) Yes.

(2) Yes.

(8) Section 123 (1) of the Code of Civil Procedure, 1908, makes it
obligatory to constitute a Rule Committee at the town which is the usual
place of sitting of each of the Chartered High Courts. As far as informa-
tion is available, the Madras, Allahabad, Lahore and Rangoon High Courts
have made some use of the power conferred by Section 122 of the Code to
amend the First Schedule to the Code to suit local needs.

(4) Does not therefore arise.

CoxnsrructioN oF Naerur-Itars: Rainway.

86. *Dr. H. 8. Gour : (1) Will the Government be pleased to state
what progress has been made with the construction of the Nagpur-
Ttarsi Railway * What sections of it remain to be completed and how
long it is likely to take before the line is completed ¢

(2) Is it a fact that the line from Nagpur to Katoul was completed
long ago, in fact, atout six years ago, that the rails were picked up and

:ha&i th'at section has again been completed but has not yet been open to
raffie )

(3) What is the reason for the delay ?

(4) Has the line been completed as far as Amla ¢ If
it not becn open to traffic 1 pletes ula 80, why has

u

L} T
€
'
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(5) How long is it likely to take to complete the building of the
Nagpur station i ) )

(6) 1s the Government aware of the great inconvenience to the
travelling public owing to the congestion of traffic at the small station
built about fifty years ago ?

(1) Do the Government propose to take steps to see that the chord
line between Nagpur and Itarsi and the building of the Nagpur station
are completed without unnecessary delay ?

, The Honourable Mr. C. A. Innes : 1. The Honourable Member is
referred to the reply given him on 11th March 1921 on the same subject.

TH® section Katoul to-Amla remains to be completed and the whole line
will probably be opened next year.

2. Yesq owing to shortage of material during the war it was decided
to use tife rails for more urgent work. This section has now been opened
for goods traffic and will shortly be opened for passenger traffic.

3. Jhe delay is due to shortage of material as explained in 2.

4. The line has not yet been completed as far as Amla.

5. The Nagpur station will probably be completed by about April
1924, .
6. Yes. .

7. Every effort is being made to expedite the completion of the work.

CoxsoripaTioN of InpDIaN Penir Cobpe.

87. *Dr, H. 8. Gour : (1) Do the Government propose to take steps
to bring up to date all its old Acts and consolidate the provisions of the
Indian Penal Code ! -

(2) Is the Government aware that the Statute Law Revisio
Committee recommended the re-enactment of the Penal Code by consoli-
dating all its provisions ¢

(3) What steps did the Government take and if it took no steps,
why not ?

(4) Is the Government aware that the late Home Member Sir William
Vincent made a sta’ement in this House on the 19th January 1922 that
there was a proposal on foot to consolidate and recodify the Indian
Penal Code 1t

(5) Is the Government aware that when the Indian Penal Code was
enacted the Law Commissioners who prepared .the draft themselves
recommended its revision after a certain time and that they themselves
suggested reduction of sentences in several cases which they said they
?iaf ﬁ'xed high because of the undeveloped state of the country at that
time .

(6) Is it a fac* that the Government have rejected the proposal
of the Statute Law Revision Committee to consolidate the Indian Penal
Code t 1If so, will the Government be pleased to disclose the reasoms
which induced it to formulate such_decision ?

Mr. L. Graham : (1) The work ialls into two branches—re-printing
editjons of the Unrepealed General Acts and Consolidation proper. Gov-
ernment regularly take steps to bring old Aet$ up to date wherever it is
Pbracticable fo do so by re-publication with the amendments incorporated
In the text. y This is ryndered practicable very largely by the form. in which
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our amending legislation is cast. With a yiew to consolidation of provi-
sions relating to any particular branch of law which are spread over a
number of enactments the Statute Law Revision Committee has been estab-
lished and the Committee, as the Honourable Member whé is a member
thereof, is well aware, has either already undertaken, or has decided on,
the consolidation of several important Acts. The first monument to their
labours is the Indian Merchant Shipping Aect, 1923.

(2) Yes.

(3) The Government of India consulted Local Governments and High
Couris on the proposal of the Statute Law Revision Committee.

(4) A perusal of the proceedings on the date specified by the Honour-
able Member will show that Sir William Vincent stated that he understood
that the question of the consolidation of the Indian Penal Code was under
the consideration of that eminent lawyer, Dr. Gour.

{5) The Hcnourable Member has consolidated two sepa.ra.te recom-
mendations of the Law Commissioners which ase in no way connected with
cach other. Of these. the first was that there should be successive editions
of the Tndian Penal Code embodying the results obtained from the working
of the Code and solving all the important questions as to the coqstructmn
of the Code which have arisen since the appearance of the edition imme-
diately preceding. That is a counsel of perfectivn which we have mnot
achieved in fuil, but we have from time to time made many amendments
in the Aet in the light of our experience and to meet decisions of the Courts.
The second recommendation was that as jail discipline became stricter and
the intensity of the punishment was increased the maximum terms of impri-
soument might be redueed. Such a recommendation would be effected, not
by consolidetivn, but by amendment. It is first for consideration whether
the progress in jail administration has been in the direction which the Com-
missioners anticipated. But it is permissible to point out that in pursuance
of the recommendation of the last Jails Committee there is a Bill now
before the House for abolition of the sentence of transportation.

(6) Yes ; because the authorities consulted, that is to say, the Local
(overnments and the High Courts, were unanimously of opinion that no
appreciable advantage would be gained by consolidation.

RepucTioN oF INDIAN ARMY.

88, *Dr, H. 8. Gour : (1) Has the Government verified the statement
eabled by Reuter gquoted by me in my speech in the Assembly on the
19th March last printed on page 3696 of the Debates ¢

(2) Is it aware that on the 15th March last Colonel Guinness, Under
Becretary of State forr War, had informed the House of Commons that
the War Office had vetoed the recommendation of the Government of
India to reduce certain units of the Indian Army ?

(3) Will the Government be pleased to state in detail the nature of
its recommendations for the reduction of units and the ordet thereon passed
by the War Office ¢

(4) (@) What is the relation of the Government of India to the War
Office regarding its eontrol over the Army of Tndia ?

(b) 1s it a fact that the polm} of the Government of India has been
for a long time in the past, and is at the present moment deminated, con-
trolled ‘or influenced by the War Office ! K ‘
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(5) Will the Government he pleased to lay on the table the entire
correspondence between itself and the Secretary of State regarding the
reduction of tle Indian Army and the Military Kxpenditure ?

(6) (@) What were the recommendations of the Military Require-
ments Committee on the subject ?

(b) And how far have its fecommendations been carried out $

(¢) If any of its recommendations have not been carried out will
the Government be pleased to state what those recommendations are, and
why they have not been carried out }

* Mr. E. Burdon : (1) Yes.

12} The facts of the incident to which the Honourable Member refers
are as stated in the following telegram, dated the 20th March 1923, received
from theeSecretary of State :

¢ * . . . .

‘‘Reuter’s version of Guinness’ speech was substantially correet, but
you may assure Legislative Assembly that this was only intend-
ed as expression of War Office opinion, that matter is still under

® @ consideration, and that final decision will be_taken by His

. Majesty's Government .

(3) As will be clear from this telegram, the War Office passed no
ovder m the matter, The actual position so far reached in regard to the
reduetion of British troops in India is as follows :—The Government of
India recommended a reduction of 130 men per battalion in the peace
establishment of British Infantry, and this has been agreed to by His
Majesty’s Government. The total number of infantry soldiers to be re-
duced, therefore, amounts to over 5,000. Details of reductions'in other
arms have not yet been finally settled, but it is hoped to make an announce-
ment on the subject in the near future.

(4) (a) and (b). The answer to part (b) is in the negative. The
control of the army in India is vested in the Governor General in Couneil
and the constitutional position of the Government of India is in practice
.adequately safeguarded. The functions of the Chief of the Imperial
Gencral Staff in regard to Indian military affairs are purely advisory and
consultative and neither the Chief of the Imperial General Staff nor the
Army Council are permitted to exercise direct influence over the military
policy of India or to interfere in regard to the administration of the Army
in lndia.

(5) Government do not propose to lay the correspondence on the table,

(6) (a), (b) and (¢). Government do not pwopose to publish the report
of the Military Requirements Committee as it would be contrary to the
public interest to do so. For the same reason details of the contents of
the Report cannot be disclosed. On the other hard, I am permitted to
inform the Honourable Member that the recommendations of the Retrench-
ment (Committee were based, amongst other evidence, on the Military
Requirements Committee report which was in the hands of Lord Incheape
and the members of his Committee ; and that the Retrenchment Com-
mittee’s recommendations involve farger economies in military expenditure
than the Military Requirements Committee had anti¢jpated would be
possible. .

. L
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Dr. H. 8. Gour : May I ask the Honourable Member a Supplementary
Question ¥ How is this statement made by the Homourable Member
reconcilable with Lord Derby’s statement made the.other day that three
cavalry regiments were not to be abolished ?

Mr. E. Burdon : The Repert of Lord Derby’s speech cabled by
Reuter was merely a summary. The Government of India have since
received from the Secrctary of State a verbatim report which runs as fol-
lows : -

¢ Incheape Committee has made proposals for eertain reductions and those propesals
are under consideration by India Office and War Office at present moment. A number
of reductions will take place, but there is one reduction that I ean tell the noble £arl
will not take place. It will be some satisfaction, if not to him, at all events to
regiments concerned, to know that there will be no question of abolishing iny of the
three cavalry regiments. 1 may also tell him and he knows me well enough to under-
stand that I should not say it unless I really meant it that under no cousideration
would I, as representing War Office, assent to any reduction unless I was fortified hy
cpiniou of General Staft that such reduction vould safely he made.’’

The Secretary of State has also explained—and the same thing is
clear from the fact that Lord Derby expressly made his statement as repre-
senting the War Ofiice— that Lord Derby was referring to the disband-
ment of Cavalry Regiments and not their withdrawat from Ijdia : and
that in speaking of the opinion of the General Staff he had in mind the
British Army as a whole and not merely the Army in India. The question
whether any units of the British Army shall be abolished is obviously one
which concerns the War Office.

Statistics oF Brurisi axp Inprax Troors.

89. *Dr. H. B. Gour : Will the Government be pleased to -Ia.y on the
table a comparative statement giving the information called for in the
following table :

1 2 [+ 8 4 - § ] 7

i Nun}ber
Years. | No. of Troope. Increase or Cost, o

|

. Cost head. .
vmedhy 1‘ per Total cost.

|

holding
olding King's
Commission.

e |British, | Inds. |1 ish. I.nd.ian.]lhitish. Tvdian. 'British.

Indian. |British, ' ndian. |British. | [adisa,
i

1

|
|
[

1906 ..
1918 ..
1923 ...

= \

Mr. E. Burdon : The information desired by the Honourable Member
is not readily avaiiable. It is indeed doubtful if, for the earlier years
specified, the information is in existence ; and the attempt to compile it
would involve,an immense amount of labour which, in thek opinion, of
Government, would be out of all proportion to the results obta.nable,

¢
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For the year 1923-24, stgtistics of strengths of troops—British and
Indian— and the number of officers bolding King’s commissions will be
found in the Army Estimates. The approximate aunual cost per head of a
British officer® a British warrant officer and a British soldier and an Indian
officer and an Indian soldier was calculated last year for the Inchcape
Committee, and will be found in Appendices C and D of their report.
MiuTany ExrsNpITurRe Por 10 YEARS,
« 40, *Dr. H. 8. Gour : Will the Government be pleased to state the
total amount of the Military Expenditure for the last 10 years including
thergin the cost of all auxiliary, allied and political services and works
such as Waziristan road, Frontier Military Police, Tribal ‘‘ Confidential
Communiocations,”’ 4.e., rewards and payments for preserving peace and
the like, wireless installations, Strategic Railways, Ecclesiastical establish-
ment, Military Dairies, Upkeep of Military Sanitaria such as Chakrata,
Murree, * Dalhousie, Lans.downe, Landour, Solon and others ; Frontier
Province administration ; Frontier outposts, Medical Establishment ;
Army XKducational and Instructional Establishments ; Military Publie
Works ; Waziristan Scheme ?

The Honourable Sir Basil Blackett : A statement showing the net
military, efpenditure during the last ten years for which figures are
available is laid on the table. The figures relate entirely to the group
head *‘‘ Military Services’’ comprising Army, Marine and Military
Wotks. Parts of ti ¢ question are toc vague to enable the Government
to determine what other figures are wanted ; for any such information
the Honourable Member is referred to the Finance and Revenue Accounts
for the years concerned which contain full details.

Net Military Expenditure.
(In lakhs of rupoes).

1912-13 .. .. .. .. 29,35
191314 - .. .. .. . .. 2984
1914-15 . .. .. .. .. 30,65
1915-16 e . . . ve 33,39
1916-17 . .. . . .. 37,49
1917-18 . .. .. . .. 4356
1018-19 .. .. .. . .. 66,72
1919-20 .. .. .. .. .. 8698
1920-21 . . .. . .. 87,38
1921-22 .. .. . . .. 69,81

EuMprovMent or Troors 1n FigLp Sgrvick,

41. *Dr. H. 8. Gour : Will the Government be pleased to lay on the
table a comparative statement shewing the employment of British and
Indian troops in field service during the last 20 years t

Mr, E. Burdon : The Government of India are not in a position to
supply the information desired regarding the employment of the British
army. To collect the information so far as it relates to troops forming
part of the Army in India would invelve an amount of labour and re-
search which in the opinion of Government would not be justified by

the.results- obtainable. In fact accurate information could not be
Procured,

EXPENDITURE ON EDUCATION AND DEVELOPMENT.

42, *Dl{ H. 8. Gour : Will the Government be pleased to state the
Percentage o.ﬁ- revenué devoted by the Central Government for purely,
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administrative purposes and the percentage spent on : !
(a) Eduecation, and
(b) Developmnent of the country ¢ )

The Honourable 8ir Basil Blackett : It is not clear what items of
expenditure are intended to be included under ‘‘ Administrative pur-
poses ’ and ‘‘ development of the country ’. For the purpose of this
reply I have included under the former the budget heads ‘‘ General
Administration ”’, ‘* Audit ”’, *‘ Administration of Justice ', ‘‘ Jails ’’’
and ‘‘ Police "', and under the latter, in the light of the next t]uest.loq
by the Honourable Member, the heads ‘‘ Seientific Departments *’, ‘* Medi-
cal 7, ** Public Health ", ** Agriculture ”’, ** Industries ”’ a.qde“ Miscel-
laneuua. dupartments . The percentages Lalculated on the above assump-
tions on the figures of the budget estimates of the Centra} Government
for the current year are as follows :

Civil Administration .. ".. 1.8B3 per cent.
Eduecation .. . .. .16 per cenf.
Development . .97 per cent.

The Honourable Member is no duuht aware that Educaticn and
Development are at present mainly provineial sabjeets,  The digures which
I have just given arc therf.fou'_ of little practical utility, aid hardly
justify the labour spent on obtaining them.

ExpenpITURE ON CI1vIL ADMINISTRATION, MiLiTARY, ETC.

43. *Dr, H. 8. Gour : Will Ltke Government be pleased to lay on
the table a comparative statement showing the pereentage of expenditure
for the last 5 years under the heads :

(1) Civil Administration,

(2) Military,

(3) Development such as Education, Sanitation, and 1lecalth,
during the last 20 years ?

The Honourabie 8ir Basil Blackett : From the previous question by
the Honourable Member it is prasumed that he requires figures relating
only to the Central Govermmuent. The percentages for the last five
years are as follows :

[ 1918-10. | 1918-20, 1920-21. 192;-22 102228,

Civil Administratio (eompriein

the major. heads @eneral. Ad- -
Audit, Adminis- |’

t'rutton of Juat:we, Jails and

Convict Sottlements and o ‘

Police) . s 173 133 18 143 07

Military (net, 401 | 4390 4981 3314 3211

Development  (comprising the |
major hevda Scientifie Depart- !
ments, Edne tion, Medicsl, ;
Public Health, Agﬂuultnre !
Industries and Hiscellaneous
Depnrtments) . €6 ‘81 95 1'20 105

N.B.—The figures for 182834 are not availahje, i3
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As stated in the answer which I gave to a question by Sir Montagu
Webb on the 22nd March last the estimated expenditure of 1923-24 on
Military Ser¥ices amounts to approximately 21.6 per cent. of the total
estimated expenditure in that ycar of the Central and Provincial Govern-
ments combined. !

Revisiox oF TrRiNsPer or PrOPERTY AcCT.

44, *Dr. H. 8. Gour : (1) Will the Government be pleased to state
whether it had appointed an informal committee to tevise and redraft
the Trgnsfer of Property Act? If 50, when was the committee ap-
pointed ? *

(2) For how long has the Government been contemplating revision
of the Tran®fer of Property Aect ?

(3) Is it a fact that a committee was appointed by Sir George
Lowndes ¥ For how long did it sit ? What work did it accomplish ?

(4)» What progress has been raade with the revision of the Transfer
of Property Act and when do the Government propose to introduce a
new comsokidating measure 1

(5), Is*the Government aware that there are over 7,000 cases many
of which take diverrent views upon points involved in the Transfer of
Property Act ?

(6) Does the Government desire to settle these doubtful and con-
flicting points by means of legislation ?

Mr. L. Graham : (1), (2) and (3). The revision of the Transfer of
Property Act has been under contemplation for some years. Proposals
for a general revision were formulated in 1910.

No Committee for the revision of the Aet was appointed by Sir G.
Lowndes but an informal Committee consisting chiefly of lawyers who
were also Members of the Indian Legislature (including the Homourable
Member himself) was appointed in 1921 by the late Law Member, Sir Tej
Bahadur Sapru, under whose orders Mr. L. G. Mukherji, a District Judge
in the United Provineces, was sppointed as officer on special duty in the
Legislative Department in cornection with the revision of the Aet.
The Committee held three meetings the last of which was on the 19th
March 1922,

(4), (5) and (6). Definite proposals and suggestions for the amend-
ment of the Act were placed by Mr. Mukherji before the Committee
which made recommendations in regard to them. Mr. Mukherji has
submitted his report and the results of his examination of the Act are
under consideration. Government are aware of the conflicting decisions
on vgrious points arising out of the provisions of the Act and recognise
the need for its revision, but in view of the difficult and complicated
nature of the work they are not in a position at present to say when
legislation will be introduced.

- Revuction or Troops.

45. *Dr. H. 8. Gonr : (1) Will the Government be pleased to state
ge ;edui:ti;)%of troops recommended by the Government ofeIndia during
e last 12

! nths and the reduction actually sanctioned by the Secretary
of State.or by the British Cahinet ¢
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(2) Will the Government be pleased to lay on the table the corre-
spondence between the Government of India and the Secretary of State
on the subject of : . '
(@) The Military Requirements Committee’s Report.
(b) The reduction of the Army in India ?

Mr. E. Burdon : (1) The Honourable Member is referred to the
answer which I have just given to his oral question No. 38. :

(2) Government are not prepaved to lay on the table the correspon-
dence in question. )

.

CORRRSPOSDENCE WITH SkCRETARY OF STATE Rk : BUDGET.

46. *Dr. H. 8. Gour : Will the Government be pleased to state
whether there wag any eorrespondence between the Government of India
and the Secretary of State on the subject of the Budget for 1923-24 ¢
If so, will it lay the correspondence on the table ? .

The Honourable 8ir Basil Blackett : The answer to the first part of
the question is, as the Honourable Member is doubtless aware, én ¢he affir-
mative. The answer to the second part is in the nggative.

Sarr Tax.

47. *Dr. H. 8. Gour : (1) Is it a fact that the doubling of the salt
tax was previously approved by the Secretary of State and in fact sug-
gested and pressed by him on the Government of India ¢

(2) Is it a fact that the Secretary of State declined to agree to the
reduction of the Army in India unless the Budget was balanced by the
imposition of the salt tax !

(3) Will the UGovernment be pleased to disclose full facts in con-
nection with the imposition of the salt tax on a certificate by His Exeel-
lency the Vieeroy ?

The Honourable Sir Basil Blackett : All budget proposals are in
accordance with the usual procedure referred to the Secretary of State in
the first instance and approved by him before the budget is presented to
the Assembly. The answer to the second half of part (1) and to part (2)

of the guestion is in the negative. As regards part (3) the full facts of
the case have already been published.

Dr. H. 8. Gour : Will the Honourable the Finance Member make g
categorical statement in answer to sub-clause (1) of question No. 47, in
which T have asked whether the Seeretary of State in fact suggested and

pressed npon the Government of India the imposition of an additional
salt tax ? »

The Honourab'e 8ir Basil Blackett : T am sorrv I did not make myself
clear. The answer to that part of ihe question is in the negative. cate-
gorically.
TraNSFER OF SeBIROTS TO PROVINCIAL ersnns..

48. *Dr. B. 8. Gour : (1) With reference to the Secretary of State’s
reply dated the 2nd Novemher 1922 to the Assembly’s Resolution on
the subject of further Reforms. will the Government be pl&ised to state
what action has it talen to obtain further powers stated o be possible
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ander the existing constitution without amendment of the Government of
ia Act !
Indm(z) (ay Is the Government aware that it is possible under section
45.A (d) of the Government of India Act to transfer all subjects to the
charge of the Ministers in the Provinces { )
(b) Has the Government taken steps to transfer these subjects under
. the existing constitution ? If not, why not ?

(3) (a) Is the Government aweare that section 19-A of the said’

Act provides for the relaxation of control of the Secretary of State over
the Government of India ¢

(%) If so, have Government moved the Secretary of State to relax his
control, as provided in that section ? If not, why not ?

Thg Honourable 8ir Malcolm Hailey : (1) T have been unable to
trace in the despatch the reference to further powers stated to be possible,
and to which the Honourable Member alludes.

(3 (a) and (b). It is possible under the section quoted to make
rules under the Act for the transfer of subjects ; but no change in the
origin#l »ules has been made. The Honourable Member’s attention is
invited to the recommendation of the Joint Committee that no change of
substance in the constitution, including the lists of reserved and transfer-
red subjects, should be made in the 10 years preceding the appointment of
the Statutory Commission.

(3) (a) and (b). The section referred to provides that the Secretary
of State may by rule reculate and restrict the power of superintendence,
direction and control. With the exception of the rules referred to in
my answer to Mr. Neoov’s cuestion 305. dated 1st Februarv 1923. no
further rule has heen issned. Tte atiention of the Hononrable Member
is invited to the Report »f the Joint Committee on clause 33 of the Bill.

Dr. H. 8. Gour : Sir, may T ask the Haonourable the Home Member
whether. in pursuance of the suzezestion made in Tord Peel’s despatch,
namely, that further extension of reforms is possible within the existing
Act and under the existing constitution, the Government of India has

exploited that Act and addressed the Secretary of State on the subject of
further reforms ?

The Homnourable Sir Malcolm Hailey : No. Sir. The subject of

further reforms is not necessarily connected with the extension referred
¢ by the Secretary of State. ' '

Dr. H. 8. Gour : Ts the Honourable the Home Member aware of the
fact that, under the existing Aet, it is within the competence of the See-
retary of State to modify his power of supervision. direetion and control
and transfer the same to the Government of India. and has the QGovernment

of Tndia requested the Seeretary of State to' modify his powers and trans-
fer the same to the Gavernmert of India ?

The Hononrable 8ir Malcolm Hailey : Shall T read again to the
Hgnourable Member what T read out just now !—because that is the
answer to the Honourable Member’s question.

. Dr. H 8 Gour : No : it is not necessary ; but what € want to know
18 whethed the Government of Tndia have made any proposal for the
transfer of the Secretary of State’s powers to themselves,

L]
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The Honourable 8ir Malcolm Hailey : No.

Mr. K. C.-Neogy : Is the Honourable Member aware that the rule
referred to in his answer as having been framed in pussuance of
Secetion 19-A of the Government of India Act, relates solely to the control
by the Sceretary of State over provincial transferred subjeets, and has
pothing to do with the provincial reserved subjects or the Government of
India *?

" The Honourable Sir Malcolm Hailey : That is so, Sir.

Hica Court RETRENCHMENRTS, BENGAL.

49. *8ir D. P. Sarvadhikary : (a) Would the Government -please
state the amount of costs incurred in connection with High Court Retrench-
ment Committee of Bengal 1 o _

" (b) Would the Government please state if and when the recommenda-
tions of the Retrenchment will be published 1 .

(¢) If the Government does not propose to publish the yort at
least the Recommendations, will the Government please state the Treasons
for withholding such publication ? "

(d) Would the Government please state when the recommfiendations
of the Committee will be given effect to ? ¢ ‘

The Honourable 8ir Malcolm Hailey : If you will allow me, I will
answer that, Sir, because I think it is of public interest :— '

(a) The total expenditure is R=. 2,934,

(b) and (¢). The Report of the Retrenchment Committee will be
published shortly.

(d) The recommendations nof the Committee are at present under
the consideration of the Government of Bengal and the Cal-
cutta High Court, who have been consulted by the Govern-
ment of India.

Mr. K. Ahmed : May T ack, Sir. a snpplementary question regarding
the eost incurred on paper books in the High Court ¢

Mr. President : Will the Honourable Member put his guestion on
the paper and give the Home Member time to econsider it ¢

The Honourable 8ir Malcolm Hailey : It is not, I think, connected
with the Retrenchment Committee.

PavYMENT OF StrPLUS OFPFIORRS.

50, *Dr. H. 8. Gour : (a) Will the Government be pleased to state
the total number of surplus officers paid out of the revenues of India,
the period for which their emoluments were so paid and the total ~ost
thercof to the State ?

(b) By “vhese orders were these officers stationed in India ¢ How
far was the War responsible for their being quartered in India ¢

(¢) When were they demobilised and how many still remain to be
demobilised ¢

(d) On what conditions were they demobilised and what was the cost
of demobilisation 1 '

(e) Has its cost been debited to the War Office ¥ If not, why not ¢
Mr. B. Biirdon : (a) With a few exceptions, all the sufplus’ officers
wha were stationed in Tndia were paid out of Indian revenues ; the

. L ' V
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cost of those stationed ex-India was borne by the War Office. The total
pay chargesemet provisionally from Indian revenues from the 1st March
1922 or the subsequent date on which the officers were declared to be
surplus amount approximately to £1,000,000.

(b) Under the orders of the Government of India. As regards the
second part of the question, it may be said that the Great War was respon-
sible for a portion of the surplus, but a portion is also attributable to
reductions in Indian establishments, resulting from various measures of
retrenchment.

(¢» Between July 1922 and June 1923. No more officers remain to
be demobilised. .

(d) T will furnish the Honourable Member separately with a copy of
the rules.relating to the retirement of these surplus officers. The cost of
their demobilisation is estimated at £4,000,000 approximately, exclusive
of the amount specified in the reply given to part (a) of this question.

(¢)*The question of the incidence of cost is at present being examined
by the Secretary of State and the War Office, in order to determine the
proportitn Yo e horne by each Government.

. (]

IINIVERSITY AT AGRA.

*51. *Lala @irdharilal Agarwala : (1) Are the Government aware
that the Legislative Clouneil for the T'nited Provinces of Agra and Oudh
has adopted a Resolution on 27th Fecbruary 1923 for establishment of
1 University at Aora ¢

(2) Will the Government be pleased to lay on the table all corre-
spondence which passed between the United Provinces Government and
the Government of India on the subject of the proposed Agra University
within the last 8 years ?

Mr. M. 8. D. Butler : (1) Yes.

(2) No correspondence has as yet passed between the Government of
the T'nited Provinees and the Government of India on the subject.

UNIvERSITY AT AGRA OR CAWNPORE, .

52. *7rln Rirdharilal Agavwala @ Tn view of the assurance conveyed
to me by the Government in reply to my Question No. 495 on 17th March
1921, printed at page 1197 of the Assembly Debates, Volume I, regarding
Preposals for the establishment of a University at Agra or Cawnpore,
do the Government pronose to take snitzble action in the matter ¢

Mr. M. 8. D. Butler : As the initiative in the matter rests with the
Government of the United Provinces, the reply is in the negative.

InpranizationN oF 8 vNITs OF THE INDTAN ARrMY.

53. *8ir D. P. Sarvadhikary : («) Would the Government please
state what steps have been taken towards the Indianisation of the 8
F.Ynits mentioned in the announcement of His Excellency the Commander-
In-Chief at the last Delhi meeting of the Assembly ? o

(b) Woudd the Covernment please state whether any diffienlties
hi}ve been eMperienced ,regarding Indianisation and, if so, what such
diffienlties are ¥ '
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(¢) Is it a fact that comparatively low educational standard in the
case of some of the eligible officers is one of such difficulties 1 If so,
what steps does the Government propose to take for raising the educa-
tional standard of officers of this class §

(d) Is it true that apprehended isolation of the Units is one of
the difficulties ?

Mr. E. Burdon: (a) & (b). In the statement which I laid on the
table of this Assembly on the 14th March last, it was explained that the
first step in the process of Indianisation would be to transfer eight Indian
officers, already in the Indian Army, one to each of the eighf' units
destined for Indianisation. In earrying this out, however, a hitch arose
in that a sufficient number of those Indian officers were not willing to
transfer ; and in order to complete the first stage of Indianisdtion, it
will be necessary to await the batches of younyg Indian officers who will
finish their year of attachment to a British regiment in Octoher and
January next. They will be posted direet to one or other of the
Indianising units and will net be given the option cf joining a non-
Indianising regiment. -

T may explain that in the case of Indian officers already posted to
an Indian Army regiment, His Excellency the Commander-in-Chief
deliberately made transfer to an Indianising regiment optional and 2ot
compulsory, because a British officer would not ordinarily be compelled
to exchange the unit to which he has been posted for another. K It is of
course well-known that once an officer has settled down in a particular
regiment, has made it his home and found hjs friends, he is zenerally
very loth to leave it.

(¢) The answer is in the negative. The standard of education of
all officers who have qualified for the King’s commission at Sandhurst
is in theory the same and it is on this class that His Excellency the
Commander-in-Chief proposes chiefly to rely for the purpose of Indianising
the 8 units.

(d) Government have heard this suggestion, but have received no
evidence which would justify them in believing it to be true.

PRACTICE IN REGARD TO CUSTODY OF RIPLES.

54, *Bir D. P. Barvadhikary : Would the Government please state
whether there is any difference in the practice of allowing members of the
Indian Territorial Force and of the Indian Auxiliary Forece in the matter
of being allowed to take home their Regimental Rifles. If so, would the
Government please state what the reason of such differentiation is and
whether it proposes to take steps to remove sueh differentiation, and if
not, why not ?

Mr. E. Burdon : There is a difference between the practice obtain-
ing in the Indian Territorial Force and the Auxiliary Force, Tndia, in
regard to this matter. The difference follows from the different
systems of training applied to the two Forces. TUnits of the Territorial
Force assemble and are embodied for training once a year and their
training lasts ('ontmuously for a specified number of days during which

- the members 6f the Force can engage in no other occupag/m. When
the period of training is at an end, the rifles are withdrawn add deposited
in arsenals. During the period of training, the rifles while ot in actual

1
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use are kept in armouries and this is the practice followed in the regular
army. Members of the Auxiliary Force, on the other hand, have to
train all the year round in such spare time as they can find without
interrupting their civil occupations. It is necessary therefore that their
rifles should be readily accessible. As a general rule, their rifles are
kept in armouries ; but in certain exceptional cases, as for example,

“ when the armoury is not near the parade ground and rifle range ard
“there is no great risk of the arms being stolen by rifle-thieves, members
of tie Auxiliary Force are allowed to keep their rifles in their own

. possessiop. From this explanation it will be clear to the Honourable
Member thit there is no occasion for Government to alter the existing
practice. So far as it is possible to do so, the general rule is followed
that rifles, when not in use should be kept in arsenals or armouries
whether the rifles belong tq the regular army, the Territorial Force or
the Auxiliary Force ; and there is a very practical justification for the
few exceptions that are made.

> e Esuer CoMmTITER’S REPORT.

55. *8ir P. 8. Sivaswamy Aiyer : Will the Government be pleased
to state whether any and if so what orders have been passed by the Secre-
tary bf State upon Resolutions 7, 8, 10 and 11 passed by the Assembly
on the 28th of March 1921 in connection with the Esher Committee’s
Report with the concurrence of the Government of India ? -

Mr. E. Burdon : I lay upon the table a statement in which the
contents of the four Resolutions referred to in the question have been

analysed and which shows alzo the action so far taken to give effect to
the Resolutions,

Statement analysing the contents of Resolutions Nos. 7, 8, 10 and 11 passed by the
Legislative Assembly on the 28th March 1921, in connection with the Esher Com-
mittee’s Report, and showing the action which has so far been taken to give effect
to them.

S%r‘m] Recommendation. Action taken.
NO, '

1. That the King Xmperor’s Indians are now eligible for admission tn all
Indian subjects should be ranks of the Cavalry and Infantry arms of
freely admitted to all arms  the Indian Army. The proposal that Indians °
* of His Majesty’s Military, should be admitted to the Royal Artillerme
Naval, and Air Forces in and the Royal Engincers, Which are branches
[ndia. *~ of the British Army and not of the Indian
. Army, has not been agreed to. Indians
are eligiLble for admission to all ranks in the
Roval Indian Marine. The question of the
measures to be adopted for the recruiting and
training of Indians as officers of the Royal
Indian Marine was examined by the Com-
mittee of Indian Students, 1931.22 ; and
will be further examined by the Committee
. . which has been appointed in pursuance of a
Resolution moved by Bir Sivaswamy Aiyer
*oon the 12th January 1922, The proposal
. that Tndians ghould be admitted *o the
< Royal Air Force, which is also a British
. . Service establishment, has not been agreed to.




{

4186’ JEGISLATIVE ABSEMBLY. {2np Jury 1928.

Ll

Serial Recommendation. Action taken.
No.

L

2. That Indians should be freely ynqian officers of the Indian Army holding the
admitted to the ancilary  King’s commissions are equally eligible with
services and auxiliary forces.  Pritish officors of the Indian Army for

' admission to the Indian Army Departments,
e.g., the Indian Army Bervice Corps, .t.he
Indian Army Ordnancé Corps, tho Indian .,
Farms Department, ete. Indian Officers will;
however, be required to satisfy the.same
conditions as British officers, that is to say,
they must enter the army as combatants in
the first instance and then have some years’
experionce of regimental life and obtain
certain preseribed qualificatiots. -

3. That every encouragement The measures taken to give effect to this recom-
shonld be given to Indians, mendation may be summarised as follows :—

including the educated middle (#) The establishment of the R&val Indian
classes, subject to the pres- Military College at Dehra Tun.

i cribed standards of fitness. (ii) The decision, now in ptoceps of being
to enter the commissioned carried out, to establirch two schools
ranks of the Armvy which will give education yireparatory

for admission to the Dehra Dun
¥ College. The capital sam roquired

for the construction of these sthocls
has been provided by His Majesty
the King Emperor.

(#i) The fees for education at the Dehra
Dun College have been fixed below
aetual cost, and eertain frrther con-
cessions in the shape of reduced fens
are granted to deserving candidatcs
whose parents could not oilerwise
afford to send them to Collrge.

. (iv) Concesgions and facilities of various
kinds are given to emable qgualified
candidates to proceed to Randhurst.
These include free passage to
England, and King’s Iudis aund
Honorary King’s India Cadotchips.

The regulations provide that, ‘in sclecting
candidates for the entrance examination for

Bandhurst, regard shoula be pail to the

claims of -boys belonging to the educated

middle-classes ; and boys of these classes

are selected when suitable. .

4. That in nominating candidates This practice has heen adopted.’
for the entrance examination, :
unofficial Indians should be
associated with the nominat-
ing authority.

5. That in granting King’s com- The arrangement at present in foree iy that a
missions, claims to promotiop  limited number of honorary Kirg’s com-
of Viceroy’s commissioned  missions are granted annually to Indian
officers should be first ro-  officers of exceptional merit ~hoiling the
cognised and  thereafter  Viceroy’s commission. Apart from these,
commigsions should be given commissions arc graated to cadets from
to cadets trained at Band-  Sandhurst.
hurst,’ ¥
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Serial Recommendation. . Action laken.
No.

6. That in selecting candidates This recommendation has becn embodied in tne

.
7.

for Samdhurst, the genera)
rule should be that the
Jarge majority of the selec-
tions should be from the
communities whieh furnish
recruits and as far £
ssible in propertion to
goumbers ul: which they
« furnish recruita for the army.
That no less than 25 per cent.
of King’s conmissions grant-
ed ‘every year should be
given to His Majesty'’s
Indiaw subjects to start with,

regulgtions, and is observed in practize.

Full effect has not been given tfo this mo%
mendation. During the past few years
coinmissions out of 50 annually have beem
reserved for Indians.

8. That’adequate facilities should  Scc replv to item 3 above.
be provided in Tndiz® for
the preliminary training of
Imdians to fit them to enter
the Royal Indian Military
Callegg, Bandhurst.

9. That as%oon as funds are avail- This recommendation has mot yet bewn agrqed
aBle, steps should “be taken  to. Amongst other things, the financial
to estublish in India a  condition laid down has not yet be:n satisfied.
Military College such as
Sandhurst.

10. That the desirability of estab- It is impracticable at present o take ary
lishing in India training and  definite action towards carrying out this
cducational institutions for  recommendation. .
other branches of the army
should be kept steadily in
view.

11 That a Territorial Forco should Tho Indian Territorial Force has been ereated,

12,

13,

be formed on attractive con-
ditions.

That a system of short colour
service, followed by a few
ears in the reserve, shoumld
introduced in the Indian
Army,

That a gradual and prudent
reduction of the ratio of
British to Indian troops be
carried out.

and the results of the training carried out
in the first year of the existence of tho Force
have been satisfactory. Recruiting resuits
are also satisfaetory.

The object of this recommendation is that, so
far as it is safe to do so, a portion of the
reinforcements required in war should in
peace time be held in reserve instead ¢f on
the active list. A reference is inrvited to
paragraph 5, page 10, of the Retrenchment
Committee’s Report, in which a proposal of
the same character is advocated. The views
of the Government of India on this proposal
are now before the Secreiasy of State.

The Army Becretary stated in the Legislative
Assembly on the 6th March 1923 that, if the
recommendations of the Retrenchment (om-
mittce which proposed a reduction of 8,500
British troops and 6,000 Indian troops were
carried out in full, it would have the offect
of altering the ratio of British to Tndinn-
troops from 1 to 2 to 1 to 2.67. It has also
been announced that His Majesty’s Governs
ment have agreed in principle to a reduction
in the present strength of British troeps on
the Indian establishment. It %s hoped to
announce shortly the final decision on this
subject. B o
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Serml Recommendation . Action taken.
No.

14 That officers in the Indian Ag an interim arrangement it has been decided
Territorial Force should have o graut officers in the Ipdian Territorial
th'e rank of 2nd- :Llcutcnan* Force honorary commissions in His Majesty’s
Lieutenant, or higher rank  JIndian Land Forees which confer the titles
as the case may be. of rank used in the British Army.

15. That no distinction should be g questions have not yet beoen finaily
’;ad‘.’t bi‘;';"e;‘“ the Indian decided, for the reason that the form of com-
Todian  Auxilisrs and the  ,iggion to be granted to officers of the '
ndian - Auxiliary Foree i Apxiliary Forco as a permanent arranﬂ'ment

respeet of the authoriiy  )aq yot yet been settled. ’
which signs the commis--

sions, and that officers in “
these two Forces should

take rank inter se according

to date of appointment. °

ReTRENCHMENTS IN ArMy HospiTars axd MepicaL Skpvicss,

6. “8ir P. 8. Sivaswamy Aiyer : Will the Government b& pleased

to st.a.te whether they propose to make the inquiry recommended by the

" Incheape Committee on page 20 of their report with a view {p effecting a

retrenchment in the number of hospitals, beds, medical officers and staff

in the Army Hospitals and Medieal services 1

Mr. E. Burdon : These questions are replied to in the replies which

were to have been given to-day to the questions Nos. 3 and 5 asked by
Colonel Gidney, and copies of these replies will be laid on the table.

CariratioNy CHARGES PAYABLE TO WaR OFFiCR.

57. *8ir P. 8. Bivaswamy Aiyer : Will the Government be pleased
to state whether any steps have been taken to urge upon the Imperial Gov-
ernment the necessity for a more equitable, if not lenient, adjustment of .
the capitation charges payable to the War Office ¢ P

Mr, E. Burdon : The views of the Government of India on the subject
are now before the Secretary of State.

RELATIONS BETWEEN BRITISH AND INDIAN ADMINIETRATIVE SERVICES.

b8, *Bir P. 8. Sivaswamy Aiyer : Will the Government be pleased
to make a detailed statement whether any effect has been of is intended to
be given, and if so in what respects, to the recommendations of the Esher
Committee in Part IV of their report for amalgamating, or establishing,
closer relations between the British and Indian administrative or ancillary
services and for fusion of the British officers of the British and Indian
armies !

Mr. E. Burdon : So far it has not been found practicable in any
concrete instance to give effect to the recommendations of the Esher
Committee to which the Ilonouralble Member refers. Generally speaking,
the Government of India were in favour of the idea underlying the
Esher Committee’s proposal, viz,, that enhanced opportunities should
be given for interchange hetween officers of the British and Indian
services ; and it is intended to consider the possibility of adopting the
idea when the organization of each of the services—they are mainly

: e
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administrative services—to *which it can be made applicable is finally
settled.. A scheme is under coprideration at the present moment to
amalgamatg the Supply and Transport Corps with the Royal Army
Service Corps.

INniAN APrreNTICES IN ORUNANCE I'ACTORIES.

9. *Bir P. 8. Sivaswamy Aiyer : Will the Government be pleased
to state—
(a) whether in the Ordnance Factories there is any provision for
training Indian apprentices so as to qualify them for the
. rank of Foremen and if so, how many apprentices are enter-
« tained each year, the qualifications for admission, the terms
and conditions of apprenticeship and the prospects open to
s apprentices on completion of training ;
(b) whether the Ordnance Factories are used for training pur.
poses to the” fullest possible extent ?
éc) how many of the existing Foremen in the Ordnance Factories
are Indians and how many are imported from outside ?

MY. E Burdon : (¢) Arrangemenis have been made during the last
two or* three years on a temporary and informal basis for the training
of European, Anglo-Indian, znd Indian apprentices in the Ordinance
fagtories, with a view to their eventually being appointed foremen. A
permanent scheme to provide systemaltic training is under the considera-
tion of the Government of India. Under this scheme, apprentices would
undergo a training for five yecars, after which those who had completed
their course satisfactorily would be appointed to posts of supervisor,
chargeman, and foremawn 1s vacancies in these grades occurred.

(b) If the scheme Lo which I have just referred were sanctioned,
it is considered that the Ordunance factories would be utilised for techni-
cal training purposes to the fullest exient possible.

(¢) Of the present number of foremen and assistant foremen, one
is an Indian, and 146 have been recruited outside India. 25 foremen and
assistant foremen have heen redtuited in India.

MivLiTauY OPERATIONS IN WAZIRISTAN.

60. *Bir P. 8. Sivaswamy Aiyer : Will the Government be pleased
to make a statement as to the progress and result of the military operations
iI: Waziristan ?

Mr, E, Burdon : The attention of the Honourable Member is invited
;? the reply given on the 15th January last to part (a) cf starred question

0. 40.

Since the middle of February, no active operations of importance
have been carried out in Waziristan. The excellent effect produced
by the operations undertaken during ihe two months prior to that date
may be judged by the fact that &t the end of March a jirgah, representa-
tive of practleallv all'sections of the Mahsuds, accented the terms offered
by Government. These terms included the recognition of Government’s
right to build roads in Waziristan and an undertaking to pravide
Khassadars as required hy Government, for the mainten#nce of order
in tribal coldntry. The various sections have now furnished, or are in

* e
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process of furnishing, their quota of Khassadars, and the manner in
which these newly-raised levies have so far carried cut their duties
justifies the hope that the Khassadar scheme will prove a suceess in
Waziristan. . i

During May, the detachment of South Waziristan Scouts, which had
been in occupation vf Wana since May last year, was withdrawn, the
Fort being handed over to Khassadars. It was feared that the evacua-
tion of Wana by the Scouts might possibly give rise to. local disturbance,
and a column of regular troops was consequently despatehed from
Jandola towards Waua, to assist the Scouts in case of need. No opposi-
tion was, however, oftered by the tribesmen to the advance of the column,
or to the withdrawal of the Scouts, or to the establishment of Scout posts
at Sarwakai, Splitoi and Chagmalai, the whole operation being carried
out without any uwmioward incident. This again furnishe? evidence
of the improved statc of affairs in Waziristan. :

Satisfactory progress has been made with the construction of roads.

" Heavy mechanical transport can now run from the Tochi as far as Razani,

and work is in progress throughout the length of the uncompleted section
of the cireular road, i.e., from Rwzani to Sorarogha. The work is being
carried out partly by military labour and partly by civil labour under
tribal contractors. In this connexion, it is interesting to note tRat the
Abdullai, who until recently were one of the most hostile sections of
Mahsuds, are uow supplying labourers in considerable numbers for wurk
on the road within their area.

The construction of the Jandola-Sarwekai road has also begun. In
this case, the work is being carried out entirely under tribal contractors.

Although slight sniping and occasional raids by small gangs still occur,
these have no serious political or military significance, and it may safely
be said that the situation in Waziristan at the present time is better than
it has been for many years past. '

CoxsuLtaTion EE Provinciarn SuBjrcTs

61. *Bir P. 8. Bivaswamy Aiyer : Will the Government be pleased
to call for a report from the Local (Govermments as to :

(i) whether and how far the habit of free consultation between
both halves of the government in all matters of common.in-
terest which the Joint Select Committee on the Government
of India Bill in paragraph 5 of their report thought it of
the highest importance to foster has been adopted by the
Governors of the various provinces ¢ and '

(%) whether the Provincial Governors have made any rules on this
subject under section 49 of the Government of India Act ?

The Honourable 8ir Malcolm Hailey : The Honourable Member’s
attention is invited to the reply given by me on the 25th of January 1923
to Mr. Manmohandas Ramji. The Government of India do not propose
to call for a report as suugested by the Honourable Member as the matter
is not primarily a coneern of the Governor General in Counecil.

Concessions T2 THos, Coox AND Sow.. ' v

62. *Mr. Manmohandas Ramji: (1) Will the Government be
pleased_,l to staté whether any commission, concession or rebatepis allowed
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to Messrs. Thos. Cook & SonsShipping Agents, by the Railway companies
on railway tickets purchased by them for tourists in India ?

(2) If g0, how much ?

The Honourable Mr. C. A, Innes : (1) Messrs. Thos. Cook and Son
and other recognised Tourist Agents, are allowed a commission on tickets
sold by them to tourists.

2. The usual rate of commission is 10 per cent.

¢ UNSTARRED QUESTIONS AND ANSWERS,
Sysp NasIRUDDIN HYDER AND BaBU BIsHNATH Prersaap, TEBESILDARS,

1. Hyji Wajihuddin : Is it a fact that in the United Provinces (a)
Syed Nasiruddin Hyder began his service as a probationary Tehsildar and
Babu Bishnath Pershad as<Naib Tehsildar, (b) was the former promoted to
Deputy Collectorship in 1907 and the latter in 1911, (¢) whether the former
officiated as Collector and Magistrate on several occasions and the latter
rone, (¢) whether both of them were appointed as Income-tax Officers in
13920, while the former was getting Rs. 820 and on the top of the list and
the latfer getting only Rs. 670, and if the answers are in the affirmative,
will the Government be pleased to state the reason of promoting the latter
1o she post of Assistant Commissionership on a starting salary of Rs. 1,000
depriving the former seniormost officer who was on the top of the list and
whether under the circumstances, Government are prepared to consider
the advisability of amending Section 5 of the Income-tax Act so that the
power of appointment be entrusted direct to the local Government ?

The Honourable Sir Basil Blackett : The answers to (a), (b), (¢)
and (d) are in the affirmative. 1 would refer the llonourable Member,
however, to the reply given to Question No. 50 at a meeting of this
Assembly on the 16th January 1923 in which it was stated that the
posts of Assistant Commissioners carry great responsibility and are
not automatically fi'lled up on the basis of seniority. The appointments
to these posts are subje~t to the appreval of the Local Government and
the Government of India se¢ no reason to make any change in the ageney
rules in the manner suggested by the Honourable Member.

Caixr; 18spPROTOR, CIVIL AVIATION.
« 2. Lieut.-Colorel H. A. J. Gidney : (a) Is it a fact that in para-
graph 3 of their Report on page 213 under Civil Aviation, the Inchcape
Committec remarked that the amount of work in connection with Civil
Aviation does not justify the retention of a full time Chief Inspector and
they recommended that until aviation develops [urther, the duties hitherto
performed by the Chief Inspector should be entrusted to a qualified officer
of the Air Foree to whom a suitable inspection fee or allowance might be
.paid ¥ Will the Government be pleased to state what action they propose
to take on this recommendation {
{b) Was any effort made to reeruit in India for the appointment of
Chief Inspector ; if so, how ; if not, why not ¢
(¢) Do the (‘overnmcnt proposc to consider, before gifing effect to
the Commitfee’s recommendation, whether arrangements for carrying on
L]
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L]
the duties cannot be made otherwise tharf by employing an officer of
the Air Force. provided, candidates with the necessary qualifications are
available in the country ! .

The Honourable Mr. A. C. Chatterjee : (a) The reply to the
first part of the enqu:ry is u:t the affirmative. The Government of India
are retaining the services 6f {he Chief Inspector of Aireraft up to the
end of September, pending a final decision as to the best method of
disposing of the work attaching to his appointment.

(b) Yes ; from ex-officers of the Royal Air Faree.

(¢) If, as is hoped will Le the case, the Royal Air Force are sble
and w1l]1ng to undertake the principal duties now discharged by the
Chief Inspector of Aireraft in addition to their ordinary work, this
will be a more economical solution than the employment of any specml
officer recruited ad hoc.

ResoLuTions IN InpiaNy LEGISLATURES.

3. Beohar Raghubir 8inha : Will the Government be plgased to
furnish to the Honourable Members before the next Simla Session the
following :

(a) a combined list of all the non-official admitted Resolutions and
Bills which remain unmoved in the Lekislative Assembly a.nd
Council of State ;

(b) a combined statement showing the non-official Resolutions and
Bills moved in the Legislative Assembly and Council of
State, the results of the motions and action taken by the
Government on these motions and also Sshowing the Resolutions
that have not been admitted and the grounds for rejection 1

Mr. L. Graham : (a¢) In regard to pending Resolutions which
remained unmoved, I am to refer the Homnourable Member to Lists
No. 135-C., dated the 8th May 1923, and 198-A, dated the 23rd May 1923,
copies of which were duly circulated to all Members and were posted in
the Notiee Office. A statement showing non-official Bills of which notice
has been received and which have not been moved, is laid on the table.

(b) Statements showing Resolutions adopted by the Indian Legislature
and the action taken thereon by Government were from time to time laid on
the table in reply to previous questions and the Honourable Member’s
attention is drawn to the Assembly Debates, Volume II, pages 1603-1608,
1831, 2901-2906 and Volume III, pages 45-47, 108-109 and 991-993.
Similar information in regard to the Delhi Session, 1923, is being collected
and will be laid on the table in due course.

It is not the practice to publish Resolutions which have been disallowed
by the Honourable the President or by His Excellency the Governor
General, as the case may be, and the Honourable Member’s attention is
invited to the reply given to a similar question by Babu Ambica Prasad
Sinha on page 985 of the Legislative Assembly Decbates, Volume II,

-

As regards non-official Bills moved in the Legislative Assembly and the .

Council of State the Ilonourable Member is referred to Cireular
No. XXXIV, dated the 14th May, 1923, which contained a céonsolidated
statement of all pending Bills. Any other information which the Honour-
able Member requires regardmg Bills which. were actually taken up in both
the Chambers will be found in the Official Reports of the Deﬂates.
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Statement sﬁowing non-official Bjils of which notice has been given but which kave rnot

been moved.
No. * Name of the Member. BilL
1. Rao Bahadur T. Rangachariar  Legul Practitioners Bill
2. Rai Bahadur Bakhshi Bchan Code of Criminal Procelure (Amendment; ball
Lal.
Lala Girdharilal Agarwala .. Indian Criminal Law .Amendment (Repcaliug)
Bill

4. Mr. Abdul Qadi .. .. Interest (Amendment) Bill
5. Munshi Iswar Saran .. Code of Civil Procedure (Amendment) Bili.
6. Mr. Manmohandas Ramji .. Indian Merchandise (Amendment) Bill
*/, Dr. H. 8. Gour .. .. Indian Penal Code (Awendment) Bill.
8 Dr. H. 8. Gour .. .. JImmigration into India Bill

L ] ——————
CORRESPONDENCE BETWEEN CENTRAL PROVINOES AND GOVERNMENT OoF INDIA
. AND SKCRETARY OF STATE.

4. Beohar Raghubir, 8inha : Will the Government lay on the table
the correspondence that Las passed with the Central Provinces local Gov-
ernment on matters requiring a.reference to the Qovernment of India or
Secretary of State ?

~ The Honourable Sir Malcolm Hailey : If the Member will indicate
precidely the correspondence to which he refers, Government will consider
the propriety of placing copies on the table.

. .

Porice DuiiEs IN LEGISLATURXe.

5. 8ir Campbell Rhodes : (¢) With reference to the reply given to
Question No. 467 on Kth March, have the Government made the promised
enquiries and if so, with what result ¢

(b) What are the number and rank of poliee officers employed in and
about the Council of State and Legislative Assembly during the Session

(¢) Are these police officers on deputation and, if not, are the duties
of policing the city and controlling the traffic being adequately performed
during their absence on this special duty ?

(d) Do the Delhi sergeants employed in Simla during the summer
receive the same local and rent allowances as the sergeants permanently
posted to Simla and, if not, are Government prepared to grant them such
equal allowances ¥

The Honourable 8ir Malcolm Hailey : (a) Yes. It has been decided
to reduce the police staff required for the internal police arrangements
$or the Chambers of the Indian Legislature at Simla and Delbhi to—

2 Sub-Inspectors. .
2 Sergeants.
2 Head Constables.
3 Constables.
(b) The police foree cmployed for this purpose in the past was :

Delhi. Simla. .
1921-23. 1921. 1922
1 Inspector . . . . 1 -
. 3 Sergeants . . . . . 4 4
5 Sub-Inspectors . . . . - . 2
: ead Constables o w . 2 2
14 L-g.nstables . w " . 16 4

£l
- - ]
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(¢) The police officers are not on deputativon but are taken from other
duties ; the general arrangements for traffic, ete., naturally suffer to that
exteut during the period that they are detached on this specia] duty.
(d) Yes. The allowances have recently been equalised.

Post Orrices 1IN INDIA.

6. M. K. Reddi Garu : Will the Government be pleased to state :
(1) The number of post offices including the sub-post offices in
each of ihe Presidencies of India, (a) during the year 1914, (b) during
the year 1922, and (e¢) during the current year ? -
(2) Whethcr as the result of the recommendations of the IpcHcape
Committee any of these post offices have been or are intended to be
abolished ? P

Mr. G. R. Clarke : (1) and (2). For postal purposes India (includ-
ing Burma) is divided into 9 circles, and the" desired information is
accordingly given by Circles in the statement which is laid on the cable.

It is not possible to state yet what permanent post offices are likely
10 be closed in the near future. Many offices have to be retained; | Ven
though not remunerative according to Post Office standards. °
Statement showing ihe number of post cflices which erisled in the various circles

on the 31st March 1914, 1922 and 1923 and the number which hare heen elosed

or are propcsed lo bc c!osed as the result of the recommendalions of the

Incheape Commiltee.

l
No. of permanent post No. ofewerlmmhl No. of post offi
:ﬂoelexis‘linglm postolleu!elmt g on' - osed.n mE‘QE‘a

Name of Cirele. —— S . = -E Remangs,
31314 a:--m]sl-3-s; 314 31322 3182 p,f;{;" ‘f,fg:’l'l; ; §

______ - - : — —
Beogaland Assam | 26°3 | 96 30 | 60 | m o o | x| ma |
Biharand Orism | 1263 1306 1310 | 22 | 13 7] 18| 5 AN
Bombey .| W01 | s e | 4| 40 e | = | 8 %
Turma w| 438 | 48 45| 12 18, :m| 4| 3. m
Centnl o| 168 e e | 7. 10 16| s | s

irss w3 | w1 e | | 7| 4| Ww| M| M
Pupish snd Northe 2200 | 32 3243 88| % | | N 85 ] Fit

. | ! i

United Provinces | 2277 ~ 230 263 | 4 0 1 m . & | 4 N
Bind and Baluchte- ., | 0 | 889 | ., | 18 18 | 10 | N | Ml [verestedin
o U e

TeLRGRAPH STATIONS.

7. M. K. Reddi Garu: Will the Government- be pleased to state
the number of lelegraph stations in each of the Presidencies durmg the
current year ?

Mr, G. R. Olarke : A statement showing the number of Govertimént
Telegraph Offices in each of the Postal Circles is placed on fgbe_ table,
The circles do not coincide with the Presidencies.
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Statment showing the number of Government Telegraph Offices in each of the Postal
Circles during the current year.

Bengal and Assam Circle .. . . .- 682
Bihar and Orissa Cirele .. - .. 290
Bombay Circle .. .. .. . .. 433
Burma Circle .. - .e .. . 301
Central Cirele .. - . - .. . 368
Madras Gircle . .. . 655

. Punjab and North West Frontler Cu'cle - . 472
Sind and Baluchistan Circle . . . 81

® VUnited Provinées Circle .. p e . 353

Y VariaTions IN Leave RoLes oN RarLways.

& Mr. N. M. Joshi : (a) Wil Government be pleased to state

(#) whether different Leave Rules prevail on different Indian Railways,
both ¥nder State and Company management, and (1) whether there is a
wide distinetion between leave rules for (a) European and nofi-European
emplofee8 ; (b) Anglo-Indian and Indian employees F and (¢) Indian
labour» and Indian ministerial staff ¢

(b) If the answers to (i) and (i) in (a) be in the affirmative, will
Ggvernment be pleased to state the reason or reasons of such difference
in (1) and of wide*distinetion in (a), (D) and (¢) of (#) ¢

(¢) Will Government be pleased to state whether they are prepared
to issue orders to all Railway administrations in India, both under State
and Company management, to have uniform leave rules for all classes of
their staff without any distinetion of caste, colour or creed ? If not, why
not ¥

Mr. G. G. Bim : («), (b) and (¢). The leave rules on Railways under
direct State manacement are uniform. As regards Company Railways,
fundamental or skeleton rules have been sanctioned by the Seeretary of
State, but within these rules the Railway Administrations are at liberty
to frame their own rules.

On Railways managed by the State, there is no racial distinetion.
All men appointed in India to the subordinate grades come under one set
of rules, whether they be European, Anglo-Indian, or Indian. Those
appointed at home nunder covenant have the benefit of further rules, which
t_lo not apply to men appointed in India. The reason for this distinction
is that a man whose home is in Europe and who is 1mported into India
fer employfent in this country has a reasonable claim to special treatment
in regard tc long leave. On some of the Company lines, however, the
case is different, for a distinetion is made between Europeans and non-
Enropeans. Daily-rated workmen bhoth on State and on Company lines
usnally receive less liberal terms in regard to leave than the permanent
minisferial staff. The whole question of leave rules for Railway servants
is now under consideration.

Ranway WonrgMEN’s LEave RuLes.

9, Mr, N. M. Joshi : (a) Will Government be pleased to state
whether it*is a fact that the workmen serving on Indian Railways are
allowed only-l5 days’ privilege leave during a year as against 30 days’
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privilege leave, 30 days’ sick leave and 10 days’ casual leave allowed to
the ministerial staff on Indian Railways 1

(b) If the answer to (a) be in the affirmative, will Government be
pleased to give the reason of this difference in leave privileges between
workmen and ministerial staff ¢

(¢) Will Government be further pleased to state whether they intend
to recommend to the Railway authorities to remove, at an early date,
this difference and grant equal leave privileges to the workmen ! If not,
why not ¢

Mr. G. G. 8im : (a) Yes ; they also get public holidays and allowances
when absent from work in eonsequence of injuries sustained while on
duty.

(b) It is considered that 15 days’ leave with<pay a year plus the
privilegzes 1eferred to in (a) are sufficient for manual workers and more
in fact than they would ordinarily get in other industrial occupations.

. (¢) The question of revising leave rules for all railway empioyees
with a view to bringing them more into accord with conditions of employ-
ment in other industrial coneerns is under consideration, but the” Govern-
ment does not accept the ,view that the conditions of service or leave must
be the sarae for all classes of employees

ReTirEMENT LiRave Rrries oN Ratnwavg

10. Mr. N. M. Joshi : (¢) Will Government be pleased to state
whether they are aware that on some Indian Railways, 18 months’ retire-
ment leave is granted to ministerial staff, while on the Bombay, Baroda
and Central India Railway only 6 months’ retirement leave is allowed ?

(b) If the answer to (a) be in the affirmative, will they be pleased
to state whether they intend to recommend to the Bombay, Baroda and
Central India Railway Company to bring their retirement leave to 18
months * If not, why not ?

Mr. G. G. 8im : (a) and (b). The rules governing such cases are
entirely a matter for the Companies to decide so long as they fall within
tke I"'nndaniental Rules sanctioned by the Secretary of State and Govern-
ment do not therefore propose to interfere. The question of revising the
fundamental leave rules for railway employees is, however, under con-
sideration.

Leave Ruces oN Great INDian Pewinsuna Raroway,

11. Mr. N. M. Joshi : (a) Will Government be pleased~ to state
whether they are aware that under the existing Leave Rules on the Great
Indian Peninsula Railway, an Indian subordinate on Rs. 600 gets less
leave than a non-Indian subordinate on Rs. 60 ! If so, will they be
pleased-to state the grounds on which such difference has been maintained ?

(b) Will Government be pleased to state whether it is a fact that
while nothing has so far been done in the matter of revising the Leave
Rules for Indians, those for Europeans and Anglo-Indians have been
revised ¥ If so, why has this differential treatment been given ?

Mr. G. G. 8m : (a) and (b). It is true that in the leave rules of the
Great Tndian Peninsula Railway, a distinetion is made between Europeans
and non-Buropeans and that the leave ruyles for Eurbpeans ave consider-
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ably more liberal than those for non-Europeans. As has been mentioned
in reply to question No. 6 the whole question of Railway leave rules is-
now under censideration,

RiiLway Leave RuvEs.

12. Mr. N. M. Joshi : Will Government be pleased to lay on the
table, for the information of the Members of the Indian Legislature, the

= various Leave Rules prevailing on different Indian Railways, botk tinder

Stase and Company management ?

Mr, G. G. 8im : Copies of the Fundamental and Supplementary Rules
whieh apply to State Railway staff and of the Fundamental Rules
applicable to Company-worked Railways within which Companies ean’
frame their own rules have been placed in the Library.

Mooiricatios 1N Ramway Leave RuLes

13,°Mr. N. M. Joshi : Will Government be pleased to state
whether they are considering any modifications in leave rules at present
prevailirig ¢n Indian Railways ¢ If so, how long have they been consider-
ing them and when are they expected to come to a decision ? .

Mr. G. G. Bim : Revised draft Fundamental Rules have been prepared,
but duave not yet been issued. The whole question of the leave rules for
the Railways requires veeonsideration in view of the criticisms made. by
the Retrenchment Committee on Indian leave rules generally. It is pro-
posed to place an officer on special duty with the object of framing special
rules snitahle for application to the Railway service.

& CariTal ExPENDITURE oN RaILwavs,

14, Mr, N. M. Joshi : (a) Will Government be pleased to state
how much of the amount of Rs. 30 Crores sanctioned for Capital expendi-
ture is spent in India and how much is spent in England *

Mr. G. G. 8im : The approximate expenditure on railways during the
year 1922-23 against the grant of Rs. 30 crores has been Rs. 18,41,97,000,
distributed between India and England as under : — ’

Re.
India . . . . . 3,33,90,000
England . . . . . 9,86,81,000
. Exchange . . 5,21,26,000

The final aceounts for the year have not yet been peceived from all
the railway administrations.

Maxvracrure oF Rainway MATERIAL.

15. Mr. N. M. Joshi : (¢) Will Government be pleased to state
whether it is a fact that the Managers of the Railway Workshops, instead
of manufacturing the material required for railway purposes in their
workshops, give orders for the same to British importers of foreign goods ¢

(b) If the answer to (a) be in the affirmative, will Government be
pleased to state whether, owing to shortage of work, Indian Railway Com-
Panies wére =pquired to dispense with the services of some of the workmen
serving in Railyay Workshops ¢ And if so, how many of these workmen
Wwere dispensed with in the year 1922 {

LT i



4148 - - LEGISLATIVE ABSEMBLY. [2xp JULY 1098,

Mr, G. G. Bim : The question is couched in such wide terms that it is
almost impossible to answer it. The Honourable Member. presumably
wishes to know whether Railway Administrations import from abroad
material which they could manufacture in their own workshops and
whether as the result of this policy men were discharged in 1922 owing
to shortage of work. Railway workshops are intended for the erection,
maintenance and repair of railway plant and equipment. The extent to
avhich the material required for this purpose is manufactured in the work- -
shops is decided solely by consideration of economy and efficiency. There
has been no change of policy in this respect in recent years, and if warkmen
were discharged in 1922, a point on which the Government of Thdia have
no information, such discharge was in.no way due to any inereased
purchases from abroad.

RaiLway Posts oN Rs. 500 AND ABOVE.

16. Mr. N. M. Joshi : Will Government be pleased to give the
number of posts ecarrying salarics of Rs. 500 and above, on cach of the
different Indian le“av‘%, hoth under State and Company n.anafremont
and the number of such of them as are held by Indians ?

Mr. G. G. 8im : The Honourable Member is referred to the Classified’
List 6f State Railway Establishment and Distribution Return of Establish-
ment of all railways, a copy of which is in the Library.

Raiwway RELIEP Starr.

_ 17. Mr. N. M. Joshi: Will Government be pleased to state
whether they have heard of complaints among the Indian employees sexving
on different railways that they cannot take advantage of their leave
privileges owing to a stipulation in the leave rules that no staff for
relief shall be engaged ?

(b) If the complaints referred to in (a) are correct, do Government
propose to take steps to remove them by appointing some staff for relief or
by taking some such measures as Government think fit ?

Mr. G. G. 8im : (a) and (b). The Government have heard of no
such complaints. But, as has been mentioned in the reply to guestions 6
and 9 the whole question of revising these leave rules is now under con-
sideration.

INCREASED GALARIES ON GREAT InNDIAN PENT™sULA RatLway.

18. Mr. N. M. Joshi : (a) Will Government be pleased to state
whether it is a fact that since 1919, the Great Indian Peninsula Railway
Officers have received an increase of 25 per cent. in their salaries §

(b) If the answer to (a) be in the affirmative. will they be pleased
to state whether they are aware that under the Manmad Agreement.
according to Sliding Scale, only 20 per cent. increases were given to men
drawing Rs. 400 ? Tf so, how is the higher percenfage of increase in the
case of officers referred to in (@) justified ¢

Mr. @& G 8im : () Yes.

(b) Yes, the increase given under the Manmad Agrecment to men
drawing Rs. 400 was 20 per cent, j .

i
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While the increase to tHe men drawing Rs. 400 was 20 per cent. it
may be -uoted that the average increase for the staff under the me
Agreement ig over 27 per cent. and that a still further increase was given
in accordance with the Arbitration Award of the 29th October 1920.

Cost or Tiue Scate oN Grear IxpiaN Pexinsura Rariway.

19. Mr. N. M. Joshi : (¢) Will Government be pleased to give the
total cost that the Great Indian Peninsula Railway Company may have
incurred during the year 1921-22, owing to the introduction of time scale
for, its officers ¢ '

(b) Will Government be pleased to state whether it is a fact that
during’ the same year (1921-22) the Great Indian Peninsula Railway
Company suffered a loss of 2 crores and 40 lacs of rupees ?

Mr. G*G. 8im : (a) It is not possible to estimate with any degree
of accuracy what the difference between the expenditure incurred in
1921-22 and what it would have heen in that year had the previous scales
of pay wemained in force.

(b) The net earnings of the rattway were 101 lakhs but this fell
short of the charges, which are debitable to net earnings before there ean
be any . division of surplus profits by 2 crores and 40 lakhs.

AProINTMEN1S OF Twp1aNs 10 RalLways.

e 20, Mr. N. M. Joshi : With reference to the Honourable Professor
V. G. Kale's Resolution in the Council of State re Indianisation of higher
grades of Railway service passed last year, will Government be pleased to
state (a) how many vacancies occurred in higher grades since that Resolu-
tion was passed, (b) how many of these have been filled up and (¢) how
many of them that were filled up, were given to Indians—on each of the
State-managed and Company-managed Railways ?

Mr. G. G. 8im : A statement giving the information asked for is laid
on the table,

Statement showing (a* the number of vacancies sn the higher grades ; (b) the number o
vacancies filled up ; and (c) the number filled up by ']aadfaz.q - on each of the State aa{l
Company-worked railways in 1932,

Railways. {a) () (e)
State Railways.
North-Western Railway oo 20 20 6
Eastern Bengal Railway ... - 10 |{. 10 [
Oudh and Rohilkhand Ra lway . 8 7 4
Company worked Railways.

Assam Bengal Railway 3 8 ‘.
Rengal and North-Wostern Railway 4 4 1
Bengal Nagpur Railway 20 19 5
Romhay, Baroda and Central India Railway 7 7 8
East Indian Railway o 17 14 b
@reat Indian Peninsula Railway O 16 9 - b
Madras and Southern Mahratta Railway 22 18 3
Rohilknnd and Kumaon Railway " 1 1 1
South Indian Railway . e 12 B 4
-~ Total v 140 120 4
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Mz. Core’s RerorT OoN TraiNiNa oF IkpraNs vor RaiLwavs. °

21. Mr. N. M. Joshi : Will Government be pleased to state
whether the rcport of Mr. Cole regarding the training of Indians for
higher 1osts 0.1 Railways is published ? If not, why not ?

Mr. . G. 8im : Copies of Mr. Cole’s report have been placed in the
Library. His recommendations are under the consideration of Govern-
ment.

DirrerENTIAL TREATMENT ON GrEaT INDIAN Per1xsura Rainway.

99. Mr. N. M. Joshi : Will Government be pleased to state
whether the Indian staff of the Great Indian Peninsula Railway have
during the last five years sent any memorials to the Home Board of Rail-
ways with regard to the differential treatment given to Indians on the
Great Indian Peninsula Railway with regard to appointmetts, leave,
passes, educational facilities, etec. ¥ If so, what action has been taken
thereon { *

Mr. G G. 8im : Government are not aware whether anyg such
memorials have been sent in by the Indian staff. Such matters are
entirely within the power of the Board of Directors to deal with:

QuUARrTERS ALLOTTED TO INDIANS ON GREAT INDIAN PENINSULA Ramwar.

23, Mr, N. M. Joshi : (¢) Will Government be pleased to state
whether it is a fact that on the Great Indian Peninsula Railway, Indians
who are now appointed on some higher posts on which non-Indians were
working before, are not allowed to use the quarters used by their predeces-
sors ¥ If not, why not

(b) If the answer to the earlier part of (a) be in the affirmative, will
Government be pleased to state whether these Indians are provided with
some other sunitable quarters ?

(¢) Will Government be further pleased to state whether it is a fact
that rest houses meant for subordinates on the Great Indian Peninsula
Railway are not allowed to be used by Indian subordinates ¢ If so,
why 1 ;

Mr. G. G. 8im : (a), (b) and (¢). The necessary information is
being obtained from the Great Indiar: Peninsula Railway Administration
and will be supplied to the Honourable Member when it is received.

Mepicat ARRANGEMENTS oN GrEaT INDIAN PENINsULA RaILwary,

24, Mr. N. M. Joshi : Will Government be pleased to state
whether it is a fact that the Great Indian Peninsula Railway staff have
repeatedly pointed out that the medical arrangement on the railway is not
satisfactory ? If so, what means are adopted to improve them ¢

Mr. G. G. 8im : Government have received no complaints, The
Great Indian Peninsula Railway Company employ a large staff of medical
officers and subordinates for the purpose of attending their emplovees.
The total annual expenditure on this aeccount ineluding cost of mediéines,

contributions to hospitals, ete., exceeds Rs. 5 lakhs, and this should prove
adequate. ; . '

Exrennrrure o Epvcation oF GreaT INDIAN Peniwsuna Rarnway.

25. . !I’ M. Joshi : Will Government be pleased  to state
(a) the tqtal numbers of European, Anglo-Indian and Indiam’employoea
* o
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on the Great Indian Peninsula hailway and (b) the total amount that is
spent on the same railway for the education of the children of (i) Euro-
pean, (ii) Anglo-Indian, and (##) Indian employees ?

Mr. G. @. 8im : The figures for last year are :—

Rs.
(a) Europeans .. .. .. 1,367
Anglo-Indians . . . 1,399
g Indians . .. .. 111966
* Total .. 114732
- —
(b) (1) and (i) . . .. 86,982
(#4g .. .. .. 13,478

Grear InDIax PENINSULA RallwaYy GRADES UNDER MANMAD AGREEMENT.

26. Mr. N. M. Joshi : Will Government be pleased to state
whether it» is a fact that the maxima grades which the Great Indian
Peninsula Railway staff got under the Manmad Agreement are reduced ?
If so, why is she agreement broken ?

Mr. G G. 8im : Government have no information on the subjeet.
IurorTep Coar ox GREAT INDIAN PrniNsuLa Rarway.

2* Mr. N. M. Joshi : Will Government be pleased to state
whether their attention has been drawn to the statement on page 100 of
the report of the Indian Retrenchment Committee that the cost of coal
imported by the Great Indian Peninsula Railway, was Rs. 52.75 per tan
during 1921-22 whereas Indian coal was available at Rs. 14.47 per ton !
Will they be further pleased to state (¢{) the amount paid in excess on
account of this importation of coal, (ii) who is responsible for this importa-
tion, and (iii) why the coal was brought from outside India at such heavy
cost 1 : i }

Mr. G. G. 8im : The Government of India have of course seen
the statement referred to by the Honourable Member. Made as it was
without any comment in the Report, it undoubtedly needs explanation,
?nd the Government of India are olad of an opportunity of stating the
acts.

In 1920 the coal position throughout the East was very difficult, and
the drain on India for coal for export was very great. Apart from
this fact, consumers in India experierced great difficulty in obtaining the
supplies they required, owing to the creat pressure on the Railways.
Before the war much of the coal required for consumption in India had
heen carried bv coasting steamers. Tn 1920 freights had not yet come
down, and coal for distant places like Bombay and Karachi was still
rarried by Rail. The result was that there was great congestion on the
Railwavs, and at one time it looked as if many industries would have to
elose down for lack of coal.

Varions measures were taken to meet the situation. The export
of coal was first rectricted and then nrohibited altogether excent for a
Rm.a]l amount reauired for Cevlon, Efforts were made in varior‘q wavs to
drive a5 mueh Qf the coal trade as nossible back to the route which it had

 taken before the war, namelv. from the coalfields to the Kidderpore docks

. .. ®* s al
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and thence by coasting steamer. Dut the fmsition remained very dl‘iﬁcult,
and the progressive diminution of stocks on the three Western' Railways,
the Great Indian Peninsula, the Bombhay, Baroda and Cenéral Ingha and
the North-Western Railways as long as they were _depend__ent on rail-borne
supplies from the Bengal fields, caused great anxiety. Stocks of coal on
the Great Indian Peninsula Railway were at one time down to bet_ween 10
and 11 days supply, and on the Bombay, Baroda and Central India broad .
gauge to 6 days supply. The anxiery of the position was mcf'eased by -
unrest in the coalfields culminating in a number of short strikes in Dec_enI—
ber 1920 and by the fact that there was reason to believe that efforts fnight
be made to engineer a general strike in the coalfields in the spring of 1921.
If this strike had come on, or, if the ast Indian Railway strike had oceur-
red in 1921 instead of 1922, the Bombay, Baroda and Cent;al India and
Great Indian Peninsula Railwaysx would have had to stop ‘working in a
very short time, and it was for these reasons. that, with the full approval
of the Railway Board, the contract for English coal was placed. The Gov-
ernment of India do not admit that tiiere was any waste of moiey. Extra
expense was of course incurred, but the placing of the contracts was a
measure of ordinary prudence. It may be mentioned thaf many other
consumers in Bombay were forced to have recourse to imported coal. Tm-
ports of coal into India rose from 86,000 tons in 1920-21 to 1,878,000 tons
in 1921-22, of the latfer fizure 700,000 tons were imported on behalf of the
Railways. Tt is useless to atterupt {o calculaie what the extra expense
ineurred by the Great Indian Peninsnls Railway was, for, as has been men-

tioned, it was impossible for the Great Tndian Peninsula Railway to obtain
all the Indian coal it required.

RecoaxiTioNy oF GREAT INpIaN PEninsuLa Rarnway Starr Union.
» 98 Mr. N. M- Joshi : In view of the Government of India’s letter
No. F.-39 of 13th-20th October 1921, to Departments of Governments and
Railway Administrations re official recognition of Unions, will Govern-
ment be pleased to state the reason why the Great Indian Peninsula Rail-

way Administration have not yet recognised the Great Indian Peninsula
Railway Staff Union conducted by the Staff themselves ?

Mr. G. G. 8im : The letter referred to by the Honourable Member
does not bind a Company Railway, and the question of recognising the
Great Indian Peninsula Railway Staff Union is entirely one for the Agent
to~decide in' consultation with the Board of Directors. It has been ascer-
tained, however, that the Agent does not propose at present to frame any
rules for the recognition of the Railway Union. In order to set up
machinery for dealing with questions relating to the employment and
welfare of the staff and as a method of negotiation on issues arising between
the Railway administration and its servants, the Agent is préparing a
scheme for the establishment of Couneils on the lines of Whitley Councils.
He proposes to defer the question of the recognition of the Union until a
decision has been arrived at on the question of lezislation for the registra-

tl:on and protection of trades unions in Tndia, which is now under considera-
tion by the Government of India. ' :

. ReTRENCHMENTS OF RAILWAY STAFP,
29, lln N. M. Joshi : Will Government be pleased /o0 lay on the
table a detailed statement contmining the reductions mage, as a result of

. o
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the recommendations of the Indian Retrenchment Committee, in (i) the
European, Anglo-Indian and Indian officers, (#) the European, Anglo-
Indian and Iadian subordinates and (4#4) the menials on each of the
Indian Railways both under State and Company management ?

Mr. G. G. 8im : The Government are not in possession of the informa-
They propose to collect it in due course and will include
: it in next year’s budget memorandum. -
REVENUE ¥roM INCOME AND SUPER-TAX.

80. Dr. H. 8. Gour : Will the Government be pleased to state the

- progressive revenue made from Income-tax from 1886 up to date and
from Super:tax s‘nece its levy up to date ?
The Hoxnpurable 8ir Basil Biacketl : A statement is laid on the Table.
Statement showing the gross collections of income-tax and super-tax, refunds and net
revenue for the years 1886-87 to 1921-22 ( Revised).

tion asked for.

Y:u-. Gross Income-tax, Gross Super-tax. Refunds, Net Revenns.

. Re, Be, Re. Rs.
1886-87 ... 1.35,47,350 2.70,670 1,82,76,680
1887-88 ... . 1,43,14,360 1,990,400 1,41,14,870
1888-89 ... . 1,52,09,400 - 1,63,520 1,50,45,880
1889-90 ... . 1,69.52,740 1,26,090 1,68.18,650
1800-91 ... - 1,61,73,960 1,65,250 1,60,08,710
1891-92 ... 1,65,2+,220 . 1,47,260 1,63,80,970
186293 ., . 1,68,61,410 1,566,150 1,67,05,260
1593-94 ... " 1,78,91,710 . 9,15,440 1,71,76,290
1894-05 ... . 1,80,50,600 1,33,5620 1,79,47,080
1+9:-96 ... . 1,83 51.890 1.27 710 1 82,2!» 1£0
1898-97 ... 1,87 25,090 - 1.24,610 1,88,03,480
1897-98 ... 1,89,h4,651 1.42.320 1,84,12,330
189899 .. - 1,42,21,910 1,11,610 1,91,10,300
1899-1900 .- 1,95,04,416 1,13,484 1,93,0n,932
1900-01 ... ” 1 98 31,402 . 1,25,438 1,97,05,064
1901-02 ... 205 39,654 . 1,06,249 2,04,338,406
1902-08 ... 2]052.889 . 1,16,340 2,00,36,040
1903-04 ... 1,81,02,669 1,20,441 1,79,82,228
1904-05 ... 1.90.38.380 1,00,563 1,89,37,817
1005-06 ... - 1,98,20,800 | 1,00,721 | 1,97,20,178
1906-07 e T 2,‘ 3’561809 . l,ll‘ml 2,‘ .-
1907-08 ... 2,25,61,603 1,23,900 37,798
19@-09 [Tl e 2,33|01l287 ey 1'52,6*3 2,31.68;6“
19@'10 11 e 2'3834!463 e 1:9113 B 2.31:”:‘:35
1910'11 (1] e 2|3n,99'518 (11} 1’44 'y »
1911-12 ., 2,47,93,181 . 1,A2,403 2,46,80,778
191218 ... - 2,61,35,963 1,68,467 2,60,87,608
191314 ... 2,02,63,746 2,02,172 290,61,5?9
1014-15 ... 3,05,60,999 251,911 3,02,00,088
101516 vee 8,13,51,643 . 2,40,795 | 3.11,)0,848
1916-17 ... 5,656,04,408 5,038,012 F 86
1817-18 ... 9,46.21,665 2 21,506,460 8,903,964 | 11,68,87,861
1918-19 ... 8,44,95,308 3,18,81,632 12,62,954 11,81,18,087
1919-20 ... 11,34,44,879 2,68.53,070 77,17,263 13,20,80 686
1920-21 ... 13,95,22,837 6,35.90,2356 1,21,23,166 19,00,89,416
1821-22 ,,, 16,08,560,871 8,76,61,862 10,405 |5 21,98,01,818 __




4154° LEGISLATIVE ASSEMBLY. [2xp JeLy 1923
(
INcoME-TAX APPEALS.

31. Dr. H. 8. Gour : Will the Government be pleased to state the
number of appeals heard, (a) By the Income-tax Officers against assess-
ment since the operation of the new enactment and the result of such
appeals !

(b) The appeals heard by the High Courts with their result ?

The Honourable Sir Basil Blackett : (a) Appeals are not heard by
Income-tax Officers but by Assistant Commissioners and Commissioners
of Income-tax. The necessary information will be supplied to the.Honour-
able Member when available. '

(b) Seventeen references have been made to the HigheCourt under
the Indian Income-tax Act, 1922, of which five were rejected and 12 are
pending. .

IncoME-TAX INQUIRY INSPEZTORS. ¢

8$2. Dr. H. 8. Gour : (¢) Do the Income-tax Department employ
secret Inquiry Inspectors upon whose reports the survey bdoks are pre-
pared 1

(b) Is the Government aware that with a view to earn the good will
of their superiors and their own promotion these Inspeectors grossly
exaggerate the income of persons ?

(c) Is it aware that widespread discontent exists in the eountry on
the way the Income-tax Department assess incomes !

The Honourable Sir Basil Blackett : (a) Inspectors are employed in
certain provinees to make inquiries regarding assessees and their reports
are utilised by Income-tax Officers.

(b) and (c). The answer to the remaining parts of the question is
in the negative.

IncoMr-rax COMMISSIONERS,

83. Dr. H. 8. Gour : (2) Will the Government lay on the table the
academic qualifications, if any, of the Income-tax Commissioners and
Assistant Commissioners of the several Provinces ¢

(b) How many of them, if any, had legal training or possess judicial
experience ?

(c¢) What additional salaries do they draw by reason of theiy appoint-
ment to the Income-tax Department §

The Honourable 8ir Basil Blackett : (¢) and (b). A statement is
laid on the table giving the information available.

(¢) The members of the Indian Civil Service usually 'draw the pay
of their appointments in the regular line with special pay of Rs. 250 per
mensem. @ther Commissioners and ‘Assistant Commissioners draw the
sanctioned pay of their appointments. «
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Statement, showing the academic qualificationsof the Income-tax Commissioners and
Assistant Commissioners of the several Provinces.

L ]
L . 1 | Judicial
Name. Designation. Academic qualifications. | Lemal enndicial
Bengal. -~
E. N. Blandy, Esjr, | Commissioner of In- | B. A. (Oxon) No Yes.
I.C.] come-tax
T. T. Whliams, Esqr., | Assistant Commissioner | B. So. (Wales) ... | XNo | No.
late of L.LE.8. M. A. (Cantab.) |
W.B. Kirkwqgd, Esqr. " " we | Fellow of the New- . Yes No.
Zeland Society of
Accountaute.
Babu Rames Chandra w - erren No | Yes.
Sen. |
Khan Bahadar Athar » w e | B.A. (Calcutta, No | Yes
Rabman.
United Previnces.
Rai Bshadur Pandit | Offy. Commissioner of | B. A. (Allahabad) . No. Yes.
Hari *Har Nath | Income-tax.
Mut'n.
Pangit I]afhhmn Bita | Assistant Commissioner Disto - No Yes. -
er.
Rai Sahib B. Bishwa » ” . Ditlo No |  Yes.
Nath Prasal.
Maulvi Mohammad " » ee | B.A,LL. B. (Aila- Yes Yes.
Abdul Ghani Ansari. habad).
Punjab.
*". L. Dasling, Esgr., | UCommissioner of In- | B. A (Cantab.) No Yex.
IC.~. ~ come tax, Punjab and
North-West Frontier
Provirce .
TLala Arjan Dass | Assistant Commissioner | M. A. (Punjab) F.| Yes Yes
Vesudeva. of Income-tax, Punjab. .
Mr. W. R. Pearce .. ” ” sen High School Examin- No Yes.
ation.
Rai Sahib Mangat Rai | As«istant Commissioner | B, A. ... - No Yer
of Income-tax, Punjab
snd North-West Fron-
tier Provinee.
Burma. .
J. C. Mackenzie, Esqr.,| Commissiimer of In- | M. A. (Edicburgh)... No Yes.
«1.CS. cou o tax.
G. A. H. Alexander, | Deputy Commissioner s o - [
Esqr. of Income-tax. *
Bihar and Orissa.
A P. Middleton, Esq., | Commissioner of In- | B.A. (Oxon) e Yes.
1.C8. come-tax,
Rai Bihadur Surendra | Assistant Commissioner | B.A. (Calcuita) ... Yes.
Nath Mazumdar, of Income-tax.
Central Provinces, .
K. S. Jatar, Esq. ... | Commissioner of In- | Undergraduate of Yes.
" come-tax. the Bombay Univer- ¢
sity.
K. 8. Wali Mubammad | Assistant Commissioner | B.A. (Allahabad) ... |, ... Yeg
B&%erki:tnh wBhaskar | Assistant Commimioner | B.A. (Allahabad) ... .. Yes,
» »

*e
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Name. Designa ion. Academic qualifications. trms- u-:g:f;;;e
Bombay. :
L. W. Haitley, Esq, | Commissioner of In- | Matriculate Yo No.
C.L.E. cowe-tax . i
Khan Bahadur J. B. | Assis unt Commissioner.| B.A., B, Sc. (Bombay)] Mo Yes.
Vacha. of Income-tax, Bo:- '
bn)' City.
Rao Sahib D. P. Desai | Assistanc Commissioner No I No.
of Income-taz, Sind. '
Madras. i
D. N. Strathie, E=q., | Commissioter of Income-| M.A, (Glasgow) ... Co Yes
I.CS. tax.
Two_Assistant Cum- | Not known Not krzown . e
mis.ioners of In-
come tax.
ASBESSMENT OF INCOME-TAX. ¢
34. Dr. H. 8. Gour : (1) Will the Government be pleased to state

what percentage of assessees during the last 3 years were assessed upon
their own statement of their income ¢

(2) 1s it a fact that in the generality of cases the assessment is made
without reference to the statement called for 1

(3) What per cent. of assessees have been assessed at a gradually
progressive rate of income {

(4) Will the Government be pleased to state whether it is a fact that
in some cases upon the assessee appealing against his assessment, the

appellate Court has ordered realization of a larger sum from the
appellant ¢

(5) Is there any limitation as to time for the realization of income-
tax of any given year ?

(6) Is the Govermment aware that the appellate Court has in some
cases ordercd realization of a tax for the period long barred by time ?

(7) Ts it a fact that the assessing officer and the appellate Courts are
both members of the same department ?

The Honourable Sir Basil Blackett : (1) and (3). The information
is not available and its complieation would require an amount of time and
labour quite disproporvionate to the result.

(2), (4), (6) and (7). The answer to the second and sixth parts is in
the negative and to the fourth and seventh in the affirmative.

. (5) No limitation has been preseribed in the Indian Income-tax Act,
1922, provided that with one exception, no proceedings for the recovery of
_.any sum pawable under the Act can be commenced after the expiration of

one year from the last day of the year in which any demand if'made under
the Act.
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ASSESSEES OF INCOME-TAX.

36. D, H. 8. Gour : (1) Will the Government be pleased to state
the number of zssessees of income-tax and super-tax during the last 20
years 1

(2) What was the number of European assessees in 1880 and what
is their number now 1

(3) What is the total amount of assessment recovered from European
and Indian assessces, respectively, apart from registered companies ?
-

The ‘Honourable Sir Basil Blackett : A statement giving the informa-
tion askedgfor in the first part of the quéstion is laid on the table. The other
information asked for is not available and its compliation, where possible,
would require an amount of time and labour disproportionate to the result.

v
No. of assessevs No. of Assessocs,
Year.

hd Income-tax. Baper-tax,
16Q1-02 ... F,13,640 e
1902-03 ... - 5,31,800 vee
]m“]“ e aes i .‘5,39,993 e
1904-05 ... '+ 2,483,172 .-
1905-06 ... 2,49 444
1906-07 ... N %55.702
1907-08 ... 2,62,088
190t -9 ., 2,67,619 oo
1809-10 ... e %,75,623 aes
1910-11 ... 207,722
1911-12 ... veo s 2,88,988 vee
191213 ... 38,690
1913-14 .., 1,22,393 e
1914 16 ... 3.32.954 o
1916-16 ... - 3,42,541 -
1916-17 ... e a 3,57,021 ves
1017-18 ... s - 3,82,632 vas
1918-19 ... e 3,66,431 1,968
1919-20 ... . 1,85,791 1,600
192021 ... 2,:9,988 1910
1921-22 ... - . 2,41,774 2,676

Excaaxage COMPENSATION ALLOWANCE.

36. Dr. H. 8. Gour : (1) When did the Government commenoce to
pay exchange compensation allowance to its European employees 1 ‘What
class of employees are paid such compensation and at what rate ?

(2) Is it a fact that the assessment of income-tax upon the European
employees is more than counterbalanced by the payment of exchange com-

pensation allowance, whereas no such relief is given to the Indian em-
ployees ? . -—

‘The “Honourable 8ir Basil Blackett: (1) Exchange compensation
allowance wes made admissible for the first time in 1893. The allowance
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has been withdrawn from time to time from practically all the services and
only two limited .classes of officers are now eligible for it, namely :
(1) Officers of the Indian Police Service recruited Lefore 1906 ;
and
(2) Officers serving on contract in which exchange compensation
allowance forms part of the terms of the contract.

The amount of exchange compensation allowance admissible to a Govern-

ment servant is the number of rupees by which one half of his pay falls ,

short of the sum which, when converted at the eurrent rate of exchange,
will yield the sterling equivalent of one half of his pay converted at the
rate of 1s. 6d.; provided that the total amount of exchange compensation
allowance drawn in any quarter shall not exceed the number of rupees by
which a sum of £250, converted into rupees at the rate of 1s. 6d. falls short
of the rupee equivalent of the same sum when converted at the current rate
of exchange. ) ¢

(2) As the Honourable Member will have gathered from the, answer
to the first part of his question the answer to the second part is in the
negative. ,

SaLary, PensioN aND ExcHaNGE COMPENSATION ALIOWANCE,

37. Dr. H. 8. Gour : (1) Was the salary of Government servants re-
duced when thc exchange rose to 2s. 11d. and is the salary of European
officials of the Government of India varied with the rise of exchange ?

(2) Isit a fact that all Government pensioners receive their pensions
in England at 1s. 9d. in the rupec ? If not at what rate of exchange are
their pensions calculated ?

The Honourable 8ir Basil Blackett : The answer to both portions of
the first part of the question is in the negative. In reply {o the second
part, rupee pensions paid in England are converted at the rate of exchange
on the day the payment is due subject to a minimum of 1s. 9d.

OrrosiTioN To INDIaN Axksy OrpEr No. 805 or 1922,

38, Mir Asad Ali, Khan Bahadur : 1. Are Government aware of
the opposition of some of the Trades Association to the Indian Army
Order No. 805, Paragraph 4, dated 26th September 1922 ?

2. Do the Government propose taking some action to annul the
Order ¢ ,

Mr. E. Burdon : (¢) Representations on the subject have been
received from certain Trades Associations.

(b) The matter is under consideration.

Repral. oF WorgMEN’S BrEACHE oF CoNTRacT Act.

39. Mr. N. M. Joshi : Will Government be pleased to state
the time when they propose to introduce legislation for the repeal of the
Workmen’s Breach of Contract Act of 1859 ¢

The Honourable 8ir Malcolm Hailey : The Government of India have
decided to repeal the present Act with effect from the 1st April 1926. It
is pot preposed to introduce the Bill until sometime in the next Session.

Trave Usion Lraisuarion.
_. 40. Mr. N. M. Joshi: Will Government be pleased to state
the time when they propose to introdiuce Trade Union legislation as per
resolution passed by the Legislative Assembly on tke 1st March 1921 ¢

L

-
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The Honourable Mr. 'A. C. Chatterjee : The Government of India
hope to be in a position to introduce a Bill early next year.

INDIAR SEAMEN Unnindil’onxmn’s CoMPENBATION ACT,

4] Mr. N. M. Joshi : (¢) Will Government be pleased to state
whether they have addressed the Secretary of State for India regarding
the steps to be taken to include Indian Seamen, serving on ships registered
in Great Britain, under the Workmen’s Compensation Act of the Indian
Legislature 1
* (b) If the answer to (a¢) be in the affirmative, will Government be
pleased to state whether they have received a reply from the Secretary
of Staté for India ¢ If so, will they be further pleased to state what that
reply is ;

The Honourable Mr. A. C. Chatterjee : A despatch to the Secretary
of State is under issue. «

» PostTal EMrprLorses UNDER WORKMEN’S COMPENSATION ACT.

42. Mr., N. M. Joshi : Will Government be pleased to state
whether they have consulted the advisability of giving the benefit of the
Workmen’s Compensation Act to Postal runners and some other classes
of Postal employees § If so, will they be further pleased to announce the
exact terms of their decision 1

The Honourable Mr. A. C. Chatterjee : The matter will be con-
sidered, but the Government of India are not, as at present advised,
inclined to inelude any fresh classes of workers by notification under
section 2 (3) of the Act until the Aect has itself been in force for some
time and experience of its working has been gained. I would remind
the Honourable Member that a proposal to include postal runners was
rejected by the Work:aen’s Compensation Committee which sat in
June 1922, when the principles of the Bill were under examination.

TRigp Crass RaiLway TraveirriNe FacivLitiss.

43. Mr. N. M. Joshi : (a) Will Government be pleased to state
what steps have been taken by them to give effect to the Resolution passed
by the Legislative Assembly on the 17th September 1922 regarding
travelling facilitics for the third class railway passengers ?

(b) Will they be further pleased to place on the tabie or make avail-
.able to the Members of the Indian Legislature the whoie correspondence
‘that may have passed between the Government of India and the various
Railway Administrations with regard to the resolution-referred to in (a) !

° Mr. G. G 8im: (¢) and (b). The Honourable Member is referred to
the answer given in the Assembly on the 29th January last to Question
No. 289 asked by him on the same subject. The reports referred to therein
have since been received, but in view of the fact that they will probably
require revision in the light of the modifications which have been made in
the Railway Programmes owing to the Inchcape Committee’s Report, the
Railway Administrations have been asked to revise the reports, so far as
may be necessary, and to place the revised reports before their local Advisory
Councils for discussion. When the final reports together with the remaies

of the local Advmory Councils are received, Government will consider the
L
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question of publishing them. But the reports are very volummous and
I must warn the }lonoarable Member that, if publication is decided upon,
it will be very expensive.
IxpiaN ELEMENT 1N IMPERIAL SERVICES,

44. Mr. N. M. Joshi : Will Government be pleased to lay on the
table a statement showing the progress made in the direction of introdue-
inz the Indian element into the various Imperial Services in India from
the time, when the last statement on the same subject was prepared for the
purposes of the Legislative Assembly, to the end of June 1923 ¢

- L

*The Honourable 8ir Malcolm Hailey : A statement contammg the
information required by the Honourable Member is laid on the tabl
Statement skowing the percentage of Indians in certain Public Services,
L
Ratio at which the | Number of years
appointments are that will be neces-
Bervice Percentage of Maximom pervent- | st t being sary Indi
or Indians to the age of 8 intend- | filled by Indians to | to attain the maxi- | Rxwanxs,
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illed. them.
1 ] 8 4 5 | -8
-
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]
PriMary EpucaTioNn.

45, Mr. N, M. Joshi : Will Government be pleased to lay on the
table a staterfient containing the following information :

(a) (1) The total number of (a) trained and (b) untrained teachers
and (2) the percentage of the former to the total number of
teachers serving in Primary Schools—Government, municipal,
aided and those belonging to the Local Boards—in the years
1920-21 and 1921-22 in (a) India ; (5) all the Governor’s Pro-
vinces (figures for each Province to be given separately) ;
and (¢) North-West Frontier Provinee, Coorg, Delhi, Ajmer-

. Merwara, Baluchistan and Bangalore (figures to be given
both separately and collectively for all these territories ) ;

(b) Bxpenditure—Imperial, Provineial, municipal, local or other-
wise, as the case may be,—incurred during the years 1920-21
and 1921-22 od Primary Eduecation in (a) India ; (b) all the

+ Governors’ Provinces (figures to be given separately for each
Provinee) ; and (¢) North-West Frontier Provinee, Coorg,
o Delhi, Ajmer-Merwara, Baluchistan and Bangalore (figures
*to be given both separately and collectively for all these
territories) ; and

(¢) The average annual cost of educating each pupil in Primary

. Schools in (a) India ; (b) all the Governors’ Provineces
(figures to be given sepaftately for each Provinee) ; and (¢)
North-West Frontier Provinece, Coorg, Delhi, Ajmer-Merwara,
Baluchistan and Bangalore (figures to be given both separate-
ly and collectively for all these territories) ¥

Mr. M. 8. D. Butler: (a), (b) and (c). A statement giving the
information asked for will be Supplied to the Honourable Member.

Axrts CoLLEGES AnD SrcoNDaRrY ScrooLs.
46. Mr. N. M. Joshi : Will Government be pleased to give the follow-
ing information :

(a) The total number of Arts Colleges and the Scholars studying
in them during the years 1920-21 and 1921-22 ; (b) the
total number of Secondary Schools and the Scholars study-
ing in them during the same period ; and (c¢) the expenditure
incurred during the same years on (a) and (b)—in (1)
India ; (2) all the Governors’ Provinces (figures to be given
separately for each Province) ; and (3) North-West Frontier
Province, Coorg, Delhi, Ajmer-Merwara, Baluchistan and
Bangalore (figures to be given both separately and collect-
ively for all these territories) ¢

) Mr. 'M. 8. D. Butler : (a), () and (¢). A statement giving the
information asked for will be supplied to the Honourable Member.

INDIARISATIOR IN INDIAN ARMY.

47. Mr. N. M. Joshi : Will Government be pleased to state
what steps they have taken in the direction of Indianising the eight regi-
ments of the Indian Army which was promised by His Exgellency the-. .
Commander-in-Chief during the last Delhi term of the Legislative
Assembly 1 o .

L]

. ? ¢
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Mr. E. Burdon : The attenticu ¢f the Honourable Member is invited
to parts (a) and (b) of the reply given to the starred question ‘asked by
Sir D. P. Sarvadhikary. 3

AwENDNENT OF PRriNcRS (PROTECTION AGAINST DisarrecrioN) AcT.

48, Mr, N. M. Joshi : Will Government be pleased to state
whether they intend to introduee, in the Indian Legislature, a Bill to amend
the Princes (Protection against Disaffection) Act of 1922 as promised by
the then Home Member of the Governinent of India-when the said Act was
being debated in the Council of State ¢

Mr. Denys Bray : Tie attention of the Honourable Member i; invit-
ed to the reply given by me on the 20th February 1923 to a similar question
asked by Sardar Gulamjilani Bijlikhan. The Honourable _?ir William
Vincent gave an undertaking that, if the Act proved to be defective in its
operation, or there were any amendments fonnd to be necessary, they
would be considered by the Government of India in the most careful
manner. No action has yet been taken under the provisions of the Aet,
and it cannot, therefore, be said that it has proved to be defective in its
operation. It is, therefore, not proposed at present to introduce a Bill to
amend it.

IuporT DuTies oN MEDICINES,

49. Dr. H. 8. Gour : (1) Will the Government be pleased to state
the income it makes from the 15 per cent. ad valorem duty it has imposed
on the import of all medicines under the Indian Finance Act, 1922 ¢

(2) Will the Government be pleased to consider the advisability of
admitting all medicines free on the ground that a tax on medicine is a
tax upon the sick and the infirm and upon the charitable hospitals main-
tained to treat them ? . r

The Honourable Mr. C. A. Innes : (1) The duly collected on drugs
and medicines in 1922-23 was 211 lakhs of rupees. The duty ecollected
on chemicals was 24% lakhs. Tt ix not possible to distinguish hetween
chemicals imported for medicinal purposes and chemicals imported for
industrial purposes.

(2) The Government regrel. that they are unable to adopt the Honour-
able Member’s suggestion.

MARRIAGE ALLOWANCE TO INDIAY MEDIOAL DEPARTMENT.

50. Lieut.-Colonel H. A. J. Gidney : (1) Wil the Government be
pleased to state what progres< has been made in the consideration
of the question of grantine Marriage Allowance to members of the
Indian Medical Department ¢ Is it a fact that six months have elapsed
ssince my last inquiry in this Assembly, and that so far no orders have
heen published on the sabject ¢

(2) If and when saretioned, de the Government propose to make this
allowance applicable from the same date as in the case of other Indian
Departments, i.e., from 1st Jannary, 1922 ¢

Mr. E. Burdon : (1) and /2). The matter is still under consideration.
The views of the Government of India on the subjeet have vet to be
_placed before the Secretary of State and this will shortly be done. The

Honourable Member's last question on the subject was putron the 2Tth
March 1923,

s
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Norincarion of Promorions 1IN InpiaN MepicaL DErARTMENT,

51. Lieut.-Oolonel H. A. J. Qidney : (1)Will the Government please
state why the promotions to commissicned rank, which fall due in the
ordinary course of events in the Indian Medical Department, are not
gazetted within a reasonable time, as done in all other Army Depart.
ments ! Is it a fact that the last coramission which fell due, was dated
23rd August, 1922, and Gazette notification was made on 26th May,
1923, nine months and three days later ¢

(2) Is the Government aware that if these promotions were gazetted
in due time, it would confer certain privileges and monetary allowances
at a hizher scale, which are lost through delay in publication, thereby
causing a certain amount of hardship ¢ i '

Mr, EYBardon : (1; It is recognised that promotions to ecommis-
sioned rank in the Indian Medical Department should like other promo-
tions be gazetted within a feasonablc time but it is not always praectieable
to avcid delay. Such promotions are made by selection and in the
specific case mentioned, it was necessary, befere coming to a final decision,
to call for §wo special reports. Further inquiry will however be made
regarding the extent of the delay which the Honourable Member has
brought to notice, .

(2) Yes,

Exvowep Toxes.

52. Colonel 8ir Henry Stanyon : (1) What was the capital sum
held by Government on the 1st April, 1923, on account of endowed tombs
in Christian Cemeteries in India

(2) What was the amount of the unspent interest on this sum ?

(3) Ts this fund-earmarked for application only to the maintenanes
and repair of endowed tombs, or is it inecorporated in the general
accounts of the Public Works Department ?

(4) What iz Government’s reason for not handing over to Chaplains
the repairs of endowed tombs along with other cemetery repairs 1

() Is Government aware that there exists among the communities
concerned considerable dissatisfaction with the manner in which the
maintenance and repairs of endowed tombs are carried out ? _

(6) Does Government contemplate any and, if so, what reform in
-this matter ? '

Mr. M. 8. D. Butler : The information asked for by the Honourable
Member is being collected and will be furnished to him in dua course.

CiviL Servics Royar Coumission. .

58. Lala QGirdharilal Agarwala : (1) When is the Civil Serviece
Royal Commission expected to arrive in India and what is the programme
of ;h?it Commission and how long is the Commission expected to remain
in India ¢

(2) Will the Government be pleased to lay on the table a budget of
‘tihe c{::t., of the Civil Service Royal Commission with conveniently possible

etai .
. (3) What places is the Royal Commission going to visit and what
w:tm(az?es “%’sﬂ? ghningo to examine ¢ . -
the Government be pleased to lay on thé table the exset
ferms of reference fo the Royal Commissign .
v ' - 'R
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. The Honourabl: Sir Malcolm Hailey : (1) and (3). The Commission
35 expected to arrive in India early next cold weather. The programme
of the Commission is not yet known,

12) A lump sum of Rs. 3.00,000 has been provided in the Budget
Estimates for 192324 on account of the cost of the Commission. Further
detailed estimates cannol be given at this stage.

"+ (4) A copy of the terms of referchee is laid on the table.

! TERMS OF REFERENCE.

His Ma,]eat_v s Government have decided to appoint a Royal l"om.mss-)n on the
services in India. The terms of reference are :

Having regard to the neeessity for maintaining a standard of adminpisiretion in
eonformity with the responsibilitics of the Crown for the Government of Imdia and
to the declared policy of Parliament in respect of the inereasing ussociatjpn of Indinns
in every Lranch of the administration and in view of the experienee now gmincd of
the operation of the system of Government cstablished by the Government of Imlin Act
in respect of the superior Civil Bervices in India, to intjuire into (1) The organisation
snd general eonditions of service, financial and otherwise of thuse Bervices ; (:) Ths
nossibility of transferring lmmedmtely or gradually any of their present Jutics and
Funetions to Hervices constituted on a Provincial basis ; ¢3) The recruitnent of
Eurcprans and Indians, respectively, for which provision shuild be made umder the
eonstilution established by the said Act and the best methods of emsuring and main-
tainirg such recruitment and to make recommendation.

IntErNaL Porrrics 1v Ixpra,

t4. Lala Girdharilal Agarwala : (1) Will the Government' be
pleased to lay on the table papers showing the official version.of the situ-
ation of internal polities in India

(2) Is it the dnty of any officia’ of the Government to watch tha
‘‘ Internal Politics '” of India t If so, what is the name and desig-
nation of that official and what are the nature of his duties !

The Honourable 8ir Malcolm Hailey : (1) The Government are not
aware of the existence of any such papers.
' (2) There is no one official whese duty it is to undertake the duty
referred to in the question.

Avrow.Nck or DisiLLowaNce oF QUESTIONS,

55.. Lala Girdharilal Agarwala : (1) Is it the practice that some
questions are allowed or disallowed after consulting some official of the
Government ? .

(2) (e). What i# the procedure leading up to allowanee cr disallow-
anﬁe of questions of whieh notice is given by any Member of the Assembly,
m i

(b) How many questions have been disalowed during the last three
years in the Legislative Assembly and how many in the Council of State 1

Mr. L. Graham : {1) The answer is in the negative.

(2) (a). All questions of ivhich notice is received are examined by
the Secretary of the Assembly or Ly one of the assistants of the Secretary
and then submitted direst to the President for his orders as to admis-
sion or otherwise. A list of the questions is at the same’ time sent to
111 Departments of Governmeri tn cnable each Department to extract
from the list the question or questions with which it is concerned.
The admission or disallowanee cf (uestions is a matter enfirely within
the competence of the President subject to the* prowsmm of the rules

L Y

L]
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and standing orders. I in order to emable him to come to a decision,
he requires any information cither from the Member who gave notice
of the quedtion 'or from the Departmenti of Government concerned, such
information is obtnined for him by the Secretary of the Assembly.
Before coming to a decision as to the admissibility or otherwise of a
question, the President considevs apy representaticn, on a question of
fact, that may have heen made by the Department of Government eon-
cerned, e.g., that it relates to & matter which is not primarily the con-
cern of the Governor General in Council (see rule 7), or that it is the
subject of controversy between the Government of India and the Secretary
of Sthte, (see rule 9), or that it affects the relations of the British Govern-
ment with any Prince ¢r Chief or foreign state (see rule 8).

(b) ¥o list is kept of questions which have been disallowed by the
President of the Legislative Assembly and it is not considered that any
useful purpose would be-served by imposing on the staff of the Assembly
the labour of collecting the figures asked for by the Honourable Member,

DisaLLowED QuEsT1oNs, RESOLUTIONS AND BiLLs.
56. Bala Girdharilal Agarwala : Will the Government be
pleased to lay on the table for the information of the House a list of dis-
allowed questions, resolutions and bills of which notice was given by any

Member of the Legislative Assembly or Council of State, briefly mention-
ing the subject of each ¢

Mr, L. Graham : The attention of the Honourable Member is invited
to the reply given by Dr. Sir T. B. Sapru on the 26th September, 1921,
to a similar question by Babu Ambica Prasad Sinha and printed at page
985 of the Official Reports of the Legislative Assembly Debates, Volnme
1L

Rarease or Povriticat Prisonkms,

87. Lala Girdharilal Agarwala : Have the Government considered
the advisability of releasing the political prisoners in view of the present
oondition of internal polities in the Country 1 If so, what decision has
been reached ¢

The Honourable 8ir Malcolm Hailey : The answer to the first part

of_ the question ia in the negative, and the second does not therefore
arise, :

. GovERNMENT ProOPELTY.

58. Lala Girdharilal Agarwala : (1) Will the Government please to
state the.value and income of property acquired by the Government :
(a) by escheat and
(b) by reason of its owners dying without heirs or intestate ?
(2) Will the Government be pleased to lay on the table a statement
detailing such property with names of last owners, value and income of

such property which has been acquired by the Government within the last
12 years

The Honourable 8ir Malcolm Hailey : The proceeds of escheats and
the property of persons dying without heirs or intestate are credited te
I‘a‘ocg.l ‘Governmenty. The Henoura!le Member shonld therefore obtain
the jnformatjon he wants from the latter,

, » b: 9 |
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Ja11s, BRroRMATORY SCHOOLS AND PENAL SETTLKMENTS.

'59. Lala Girdharilal Agarwala : (¢) What is the number of :
(1) Jails, (2) reformatory schools and *
(3) Penal Settlements in India and where are the last two
situated ?

(b) What is the number of persons admitted into reformatory schools
within the last 12 years, and how many of them were reported to have
committed crimes after eoming out of the schools !

The Honourable Sir Malcolm Hailey : (a) (1). 42 Central Jails,

179 Distriet Jails.
552 Subordinate Jails. .

(2) 6 sitnated at :

1. Chigelptt in the Madras Presidency. e
2. Yeravada in the Bombay Presidency.
3. Chunar in the United Provinees.*
4. Delhi.
5. Insein in Burma.
_ 6. Hazaribagh in Bihar. c

(3) One in the Andamans. 3

(b) The information is not available and I suggest that the Honour-
able Member should himself endeavour to obtain it from Loecal Govern-
ments. .

o

CrassiFicATION oF PoriTicaL Prisexkss.
6 Lala Girdharilal Agarwala : How are political prisoners classed
and treated in India and on what prineiple ! Are the Government aware

of the nature of treatment accorded to similar prisoners in Europe 1 I
so what ?

The Honourable 8ir Malcolm Hailey : The Ionourable Member’s
attention is invited to the Ilomourable Mr. O’Donnell’s speech im the
Council of State on the 20th September 1922 in connection with a Re-
solution moved by the Honourable Mr. Lalubhai Samaldas on this subject.

Porice 1n InpiA.

Lala Girdharital Agarwala :"1. What control do the Government
exercise on the Police ¥ What is the information of the (Government as
to integrity of Indian Police as compared with the Police in England ¢

2. What steps: do the Government propose to take to improve the,
Police of India ?

The Honourable 8ir Malcolm Hailey : 1. The direct control of the
police establishinent is in the hands of the Local Governments ; the con-
trol of the Government cf India is linited to such powers as they enjoy
under section 45, Government ¢f Tudia Aet.

Government have ne information regarding the integrity of the poliee
in England. .

2. The question does not give any precise indieation of the nature
of the improvement which the Honourable Member considers necessary ;
in any case this is primarily a matier for Local Governments and the
Government of Indin are nct in possession of any proposals by them
for any special meusures of itaprovement, o '
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RerorT oN INpiAN Caxpipatks ror Inpian Mepican Sgrvick.

62. Mr. Ahmad Baksh : 1. Is it a fact that a secret report of the
.Criminal Investightion Departizent is called for on all Indian candidates
for Permanent Commissions it the Indian Medical Service ?

9. Is a similar report required in the case of the British candidate
for the Indian Medical Service * If not, will the Government state the
reason of this distinction ?

Mr. E. Burdon : (1) The present practice is that the Central In-
telligence Buresu is asked to report confidentially whether anything is
known about a candidate which would render him unfit to be an officer.

(2) British candidates are selected in the United Kingdom by the
Secretary of State who makes such inquiries as he thinks fit,

AeMY GRaTOITY ON DEMOBILILATION.

63. Mr. Abmad Baksh : 1. Is it a fact that a gratuity varying from
500 tg 3,000 pounds is paid te all surplus Army (British) Officers on
demobilization ?
2. Is it also a fact that free passages to demobilized officers and their
families are also granted to England #nd the Colonies t
3. Is it a fact that Government renders all help to demebilized officers
to find employment or land for settlement in the Colonies ?
*., 4. Is it a fact that these surplus army ofticers were employed
temporarily for the period of war for Imperial purposes ¢
5. Will the Government be pleased to state the total amount of
expenditure incurred nnder (1) and (2) ¢
6. Will the Government please state the total amount of expenditure
. incurred by the Military Works Department in the year 1914.20 towards
extending and putting up temporary huildings such as barracks, godowns,
- factories, and offices for Imperial purposes of the great war !

7. Will the Government state the excess amount of expenditure
over the normal which was incurred during the years 1914-23 towards
pensions and military rewards vecasioned by the great war ?

8. Will the Government state if the expenditure under (5), (6) and
(7) was debited wholly or 1¢ what extent, if partially, to the Home
Government !

Mr. E. Burdon : (1) A gratuity which varies in aniount from £900 to
£2.350 accordiny to an officer’s length of service, rank, ete., is admissible
o surplus officers of the Indian Army retired under the surplus officers
scheme. .
(2) The answer is in the affirmative,

(3) The att>ntion of the Honourable Member is invited to the re-
plies given on the 6th September 1922 to question No, 63 and on the 15th
January 1923 ‘» unstarred question No. 41.

(4) No. -

(3) The experditure involved awounts approximately to £4,000,000.

(6) Up to “he end of March 1920, a sum of Rs. 2,97,52,033 was ex-
pended on ‘prov:ding temporary accommodation for the additional troops
raised in India during the war and on erecting temporary hospitals and
officers’ quarters. This expenditure was borne by His Majesty’s Govern-
ment. Informatiion regarding the amount expended on building factor-
ies, offices, esc., is not available. To collect this information, it would be

» »
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necessary to exumine all the schedules of expenditure from 1914 to 1920
and thus to incur an expenditure of time and labour which, in the
opinion of the Government of India, could not be justified.

(7) A statement showing the expenditure incurred during the years
1914 to 1923 in the grant of pensions and military rewards occasioned by
the Great War is laid on the table.

(8) The qusestion of the incidence of the cost incurred in demobilising
surplus officers is at present being examined by the Secretary of State
and the War Office, in order to determine the proportion to be bome by
each Governm-~ni.

The whole of the expenditure referred to in the reply to Iiart 7 of
the question is met from Indian revenues, as part of the argangement
connected with {he payment of the further contribution from Indian
revenues towarids the expenses of the Great War which was offered by
the Indian Legislature in September 1918 and was confirmed, subject to
certain modifications, in March 1920. '

€
Statement showing the amount of ezpenditure, incurred during 1914-23 towards pensions,

etc., and military rewards occasioned by the Great War.
Mhe figures are as follows :

Fes. .
1914-15 .. .. 18,401
1915-16 . .. 448,264
1916-17 e .. 18,25,630
1917-18 .. .. 51,8956
191819 . .. 4589888
1919-20 . ‘s 57,71.892
1920-21 .. .o 71,209,173
1921-22 . .. "86,49,283 * (including Rs. 6,37,482 on account

of Joss by exchange on tue slerling
expenditure in England).
1922-23 (to end of February  180,50,0502 +{ (excludiaz loss by oxclinnge on
1923). sterling expenditure in kugnmd)
In addition, certain payments were made on this account in Englund.
The following are the approximate figures :

£ Rs.
191415 ., 15,020 = 2,25,300
101516 .. . SL183 = 767,820
191617 .. 35,50F = 852560
1917-18 .. .. i .. BTHLT = 808,755
1918-19 .. . .. . 35,710 = 835650
1919-20 .. .. . .. 89574 =13,43,610 .
192021 .. .. .. .. 113,783 = 11,37,820
1921-22  ..* e .. 123048 = 230,480

Losnuuln Stores axo Equiruest,

64. Mr. Ahmad Baksh : Will the Government please state the total
value of stores and equipment which were condemned or lost, and the
value of which was written ofi and borne by the State during the years
192223 ¢ -

Mr. E. Burdon : The information asked for by the Honourable
Member, in so far as army stores and equipment are Loneerned cannot
be given until the accounts for 1922-23 have been completed, which will
e“some time in November next,

The total value of marine stores and equipment written olI durmg the
Year 192223 is Rs. 1,17,446. -
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Infarmation regarding the value of medical stores written off during
the period ip question will be furnished to the Honourable Member
separately. -

DEnODILIZATION IN IXDIAN MepicaL Skrvice.

¢5. Mr. Ahmad Beksh : Will the Government please state (a) the
total number of temporary Indian Medical Service officers who have been
* demobilised up to the cnd of March 1923 ¢ .
* (b) The total amount of gratuities paid to them on demobilisation
simila? to those paid to the surplus British officers ?
(¢) The number of temporary Indian Medical Service officers for
whom Gowernment has found cuaployment after demobilisation ?

Mr. E. Burdon: (¢) The tasial number of temporary ILM.S.
officers demobilised up to the end of March 1923 is 829. (This number i8
exclusive of 103 temporary officers who were granted permanent com-
missions.) .

(b) Temporary officers of the 1. M. S., recruited for general service,
were entitled under the terms of theii contracts, to a gratuity of Rs. 900
per annum for each year of service. Under the terms of the new contract
introduced in September 1921, however, no gratuity is now admissible
to ‘this class of officer on his services being dispensed with. The gratuity
formerly payable was entirely different in character from the compen-
satory payments made to the surplus British officers mentioned by the
Honourable Member. The latter had permanent commissions in the Army
and on being removed from the service had to be paid compensation for
the loss of permanent employment and prospects, including pensionary
rights.

(¢) Tt is understood that Liocal Governments have employed a certain
number of these demobilised officers. The Government of India, however,
have no detailed information on the subject.

Srrynatra cr 1. M. 8.

66. Mr. Ahmad Baksh : 1. Will the Government be pleased to state
(a) the ratio per mille ot the sirengtl of the army, of the Indian Medical
Service officers who were employed in the military departmert during
the years 1914-1921, () the ratic per mille of strength of sick and
iortality for the years 1914 and 1921 ¢ >
2. Will tike Government he pleased to state . .
(a) the ratio of Tndian Medical Scrviee officers per mille of popula.
tion employed in the civil department ?
(b) The ratic of sick and mortulity per mille of population for the
years 1914 and 1921 %

Mr. E. Burdon : 1. (a) The ratic of officers of the I. M. S. employed
on the military side per mille of Indian troops employed in India for the
years 1920" and 1921 was 3'4 and 2'7 respectively. The fizures for the
years 1914—1919 are not on record and an attempt (which might or
might . not be successful) 1o compile the information desired by <he
Honourable Member in respect of these vears would it is regretted involve
&n expenditare of tihe and lahour which could not be justified:

s ! »
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(d) The information asked for in this part of the question 4s as
Tollows :

Sick rate per mille Death rate per mille
of Tndian of Indian

troops. troope.
1914 w200 . 417
1921 - o - 344 1016

2. (a) The ratio of 1. M. 8. cfficers employed on eivil duties in Iudm
per mille of the population is .01.

() The ratio of sick and mortality per mille of population ew:lusive
of Indian States, for the years 1914 and 1921 is as follows :

Ratio of patients
per mille of population Total duth rate por

(Bri stbnd mille of population
hoapi (British India).
nnu
1914 e e e 1657 8o-co
1921 e 136 8 to 29

Q.mmncu:om or Mn.rraur AssIsTANT SURGEONS.*

67. Mr. Ahmad Baksh : Will the Government state the number of
military assistant surgeoiis Who are in possession of :
(a) Registrable medical qualiﬁcations, (b) who do not possess
them ?
Mr. E. Burdon : All military aa-swtant surgeons possess registrable
medical qualifications.

Pay oF AssisTANT SURGEONS.

68. Mr. Ahmad Baksh : What is the average rate of pay of a civil
assistant surgeon in Governnient employ as compared to that of a
military assistant surgeon ?

Mr. E. Burdon : A statement gmng the rates of pay reccived by
military and civil assistant surgeons is laid on the table.

Btatement showing the rates of pay drawn by (i) mililary assistenl surgeons, and
(ii) civil assistant surgeons.
(i) Military Assistant Surgcons.

Rs.
4th eluss (for 7 years) . . . 200 per menccimn.
57d class (for 5 years) . . . 275 "
2nd cluss (fur 3 years) . . . 5o, "
Ist class . . . . . 400 , ,
19 per cent. of Lieutenant (by ﬂelu:l.ion) . 500 ,, »
total military { Captain (for 3 years) . .. 650 ,
appointments. ( Major 700 , ”
(ii) Civil Assiatant Surgeom (Pmuab)
Time-scale . Rs. 225—15—4359.

"Civil Surgeon g'rade
Ba. 600—40—800—50—900.
Beleetion grade.
Rs. 1,000 (25 per cent. of number of civil surgeoucies).

MiviTary AssteTaNT SURGRON CLass.

9. Mr. Ahmad Baksh : Is it a fact that statutory Indmns are not
eligible for admission to the militury assistant surgeon cjass !

- + Mr. E Burdon : Candidates for the military assistant surgeon

branch of the Indian Medical Department must be Europeans or members

of the domiciled community.
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. Quariricanions or Eurorean 1. M. 8. Orricess.

70. Mx, Ahmed Beksh : \Will the Government be pleased to lay on
the table a statement showing the number of European Indian Medical
Service officers holding permanent commissions who are in possession
of :

(a) University degree ¢f United Kingdom (Medical).

(b) Diploms of Conjoint Board f England and London.

(¢) Diploma of Triple qualification of Edinburgh and Glasgow.

* (d) Diploma of Collcge of Surgeons and Physicians of Dublin,
- Ireland.
(¢) Colonial qualifications ?

Mr. 2 Burdon : The number of European officers of the I. M, 8.,
holding permanent commissions, who arc in possession of University
degrees (Medieal) of the United Kingdom is 361.

Thg Government of India regret they are unable to say how many
officers possess the particular degrees and qualifications mentioned in parts
(b) to (e) pf the Honourable Member’s question. To obtain this informa-
tion, it wotld be necessary to examine exhaustively the records of service
of all I. M. 5. officers, and the expenditure of time and labour involved in
such an examination could not, in the opinion of Government, be justified.

Lire IxsusaNcE TrANSACTIONS.

71. Lala Girdharila! Agarwala : Will the Government be pleased
to state the names of companies, firos or other public bodies doing Life
Insurance business in India with the amount of profits carned by them
during the last 3 years !

The Honourable Mr. C. A, Innes : The Honourable Member is refer-
red to pages 2, 3, 40 to 46, 32 to 38 and 48 to 53 of the [last issuc of the
Indian Life Assurance Year Book for the year ending 1921-22, a copy of
‘which has been placed in the Library.

]

SurprY aND Traxsport Cores.

72. Mr. Muhainmad Yamin Khan : Will the Government of India
he pleased to state :

(a) When were the present rates of pay of the clerks cf the Supply
and Transport Corps fixed, giving the percentage by which
the present cost of living has increased over and above the
cost of living prevalent at the time when the pay of the said
clerks was fixed 1

(h) Whether the Government of India is aware that the grant
of *‘ temporary Increase ’’ to the extent of 20, 25 and 30
per cent. to the Clerks of the Supply and Transport Corps
in the year 1920, adversely affected the Lower Grade Clerks
in some Provinces 1 1If so, what action was taken or has been

+ taken {0 undo this adverse effect ¢

Mr. E, Burdon : (a) The present rates of pay proper were introduced
on the 15t June 1916. It is impossible to state the exact percentage, appli- *
cable to the whole of Jndia, by which the cost of living has risen since that
“date. > '
» »
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(b) Yes, and for this reason clerks of the Indian Army Serviee Corps
(formerly kunown as the ‘“ Supply and Transport Corps ’’) were allowed
“to draw the special allowances sanctioned by Local Governments and Ad-
ministrations for their own employes on account of the increased cost of
living, if these allowances were more favourable than the temporary

increases of pay referred to by the Honourable Member.
Pay aNo SteenctH or S. aNv T. Cores. :

73. Mr. Muhammad Yamin Klan : Will the Government of Indla'
be pleased to place on the table a statement showing :

(a) Pay, and allowances if any, granted to Supply and Trmsport
Corps clerks in the years 1905, 1914 and 1922 1 °

(b) Pay, and allowances if any, drawn by British Ogher Ranks
of the I. U. L. (Supply and Transport Corps) including
Departmental Officers in the years 1905, 1914 and 1922 ¢

(¢) Total Complements of Clerks, Agents or Storekeepers, British
Other Ranks (including Departmental Officers) and ®Officers,
separately by categorics. of the Supply and Transport Corps,
in the years 1906, 1916 and 1922, giving recasons for increase
or decrease in the complement of each category affected ?

Mr. E. Burdon : I will furnish the Honourable Member, separately,
with the information for which he has asked. .

Discoxtext 1¥ S. aNp T. Cores.

74. Mr. Muhammad Yamin Khan : Will the Government of India
be pleased to state :

(a) Whether it is aware that the attitude of the authorities in not
acceding to the demands of the Supply and Transport Corps
clerks by way of revising the pay and prospects of the said
clerks is creating great discontentment amongst them 1

(b) If the reply tv (@) is in the negative, will the Government
of India be pleased to state whether they have read the two
‘‘ open letters ’" published in certain papers in India and
England, addressed by the Supply and Transport Corps
Civilian Employees’ Association to His Royal Highness the
Duke of Connaught and His Royal Highness the Prirce of
Wales on their visits to India ¢ If so, what action has been
taken by the authoritier to ameliorate the sufferings of the
said clerks, especially of the Lower Grades 1

(¢) Is it a fact that the minimum pay at present allowed to Supply
and Transport Corps clerks is Rs. 39 per month ¥ (it) Has
any representation been made that this salary is too much
below the standard of living expected of clerks as a category
and (iit) is the Government of India going to take any action
to enhance the minimum pay of the Supply and Transport
Corps clerks ?

Mr. E. Burdon : (a) and (1). Government are aware that a certain
amount of discontent prevails amongst the clerks owing to their pay not
“having been revised. y

« () (i)aYes.
(i1) Yes
(14i) The question is under considerationeand it u hoped that g
decision will shortly be arrived at.



" * UNSTARRED QUESTIONS AND ANSWERS. 4116

, Revision or Pay or 8. axp T, Cosps.

75. Mr. Mohammad Yamin Khan : Will the Government of India
be pleased to state : . _
(«) Whether any action is being taken by the authorities to revise
the pay of the Supply and Transport Corps clerks ? )
(b) If the answer to (aj is in the affirmative, how long will it
take to he effected ?
+ (¢) Whether any amount was budgetted for for this purpose in the
¢ Budget Estimate of the year 1922-23 7 If so, how it is
» _ proposed to utilise the budgetted amount ?

Mr. E. Burdon : (¢) The question is at present under consideration.

(b) 1t%s not possible to give a definite answer to this part of the
Honourable Member's question. Every endeavour ix being made to arrive
at an early decision. ' .

(¢) Yes. The amount lapsed at the close of the financial year.

ExmrroyMENT IN S, axp T. Corrs.

76. MrsMuhammad Yamin Khan : Is it a fact that British Other
Ranks of the Supply and Transport Corps are being employed as Superin-
tendents and Clerks in various Supply and Transport Offices ¥ If so,
will*the Government of India be pleased to state :

(a¢) Whether this procedure is in accordance with Regulations ?
(b) Whether Head Assistants and Indian Clerks were tried for
such duties ¥ If so when, where and with what result ?

Mr. E. Burdon : {«) and (I'. Dritish other ranks are not employed as
Superintendents or clerks in replacement of members of the regular elerical
establishment, but their work, which is of a varied character, necessarily
embraces some duties of a clerical nature.

Under the organisation for war, two British other ranks, belonging to
the establishment of the Indian Army Service Corps, are authorised for
the office of cach Assistant Director of Supplies and Transport, and, for
the purposes of training in time of peace, British other ranks up to this
number may be attached to these offices at the discretion of the General
Officer Commanding. No orders, however, have been issued from Army
Headquarters that these British other ranks should be placed in charge of
offices, and their employment in no way intereferes with the rights, claims
‘orspay of the Indian clerks.

Kita’s ComuissicNkp Ixpisn Orvicers 1N S. axo T. Coses.

77. Mr. Muhammad Yamin Khan : Will the Government of India
be pleased to state : '

Whether King’s Commissioned Indian Officers are eligible for
employment with the Supply and Transport Corps t If so, how
many such Indian Officers are at present serving with the
Sypply and Transport Corps (i) in Supply Braneh (i) in
Transport Branch,

Mr. E. Burdon : The answer to the first part of the question is in the
affirmative. Up to the present, however, no Indian officers’ holding the
King’s commission are s¢rving with or have applied for employment in the
Supply aud Tnlufport Corps (now called the Indian Army Servige Corps).
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Hairpixge Mepioal CoOLLEGE.

78. Mr. K. B, L. Agnihotri : (1) (a¢). Will the Governigent be pleased
to state the number of students in the Hardinge Medical College, Delhi 1

(b) Is it a fact that the Coliege is affiliated to the University of
Punjab, and that medicine is a iransferred subject §

(¢) What is the total cost, capital and recurring, of the Hardinge
Medical College, and how is ii mret ¥ :

(d) Will the Government be pleased to state why it diver%l it
central funds to the maintenance of the Lady Hardinge Medical Colege,
the cost of which is chargeable te Provincial Revenue 1t

(2) Has the Government considered the advxsahlhty of debltmg
the cost to the Punjab Government ? If not, why not

(3) What is the incidence of cost per student in this bo]lege, and
how does it compare with tie incidence of cost in the other Medieal
Colleges of India wherc lady student® are admitted 1

(4) (a). Is it a fact that out of about 85 students abowt 40 are
studying for the intermediate course in secience and that only about 45
are really studymg medicine ¢

(b) What is the total accommodation in the College a'na:lable for
female students ?

(5) (a). Is it a fact that the Ulll\'emlt} of Delhi recently mvlted
the College authorities to afflliate their science course to the Umvers:ty of
Delhi, and thus reduce cost ¢

(b) Did the College refuse to Le so affiliated ¢

(6) How many Tndian Professors and how many Indian nurses are
there in this College ?

(7) (a). Will the Gevernment be pleased to state what changes
have taken place in the,professorial and teaching staff during the last
3 years ?

(b) What are ali these frequent changes due to !

(c) Does the Government think that the efficiency of the College
is not affected by these frequent changes !

Mr. M. 8. D. Butler : (1) (a). 94 women students.

(b) The answer to the first part of the question is in the affirmative.
With regard to the second part the Ilonourable Member is referred to
the Devolution Rules and the Schedules attached to the same.

(c) The eapital cost is Rs. 30 lakhs met entirely from public sub-
seriptions. The recurring eost for 1922-23 was Rs. 2,91 600 met " as
follows : .

Rs.
Jjovernment of India grant . .. 2,00,000
Grants from Provinciul Governments .. 28,000
Donation from Lady Reading Fund .. 12,000
Donaticn from Indian States .. .. 5,000
Students’ fees - . 14,500
Payments by hosplfal patlents . - .. 16,400
Miscellaneous . .. . 15,700

- L]

Total .. 291,600
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" The Government of India also provide certain staff through the
Countess of Dufferin Fund.

* (d) The eost oi the Cnllege is not debitable to provineial revenues.
This being 80, no answer is needed to the first part of the question.

(2) The answer is in the negative,

(3) The total cost per student is Rs, 1,735 per annum. The Govern-
ment of India have no information of the incidence of cost in other
medical colleges,

* (4) (a). About 36 students are in the intermediate science depart-
ment.

(b)»About one hundred.

(5) (a) and (b). The Government of India understand that the
suggestion i§ under discussion between the University and the College
authorities.

(6) There is no Indian Professor on the staff at present. There are
44 Indian Nurses in the Crliege Hospital.

(7) ¢a) and (b). The Government of India are informed that two
medieal professors resigned on account of ill-health largely due to over-
work, and ope resivned on the o~casion of her marriage. Two members
of! the science staff resigned on olnaining better-paid posts elsewhere,
and two did not sesk re-appointment chiefly on adeount of the smallness
of the salaries offered.

(¢) The Governmmrent of India have no reason to suppose that the
efficiency of the Colleze has beun impaired.

CanTtoxueyts (Houvse Accovwuopariox) Acrt.

79. Mr. Pyari Lal : (a) Will the Government be pleased to state
if the Cantonments (House Accommodation) Aet of 1923 has been en-
forced 7 If so, from which date and in which cantonments ?

(b} Will the Government be pleased to lay on the table the list of
houses taken by the Government on 5 years’ repairing lezse in Peshawar
and Meernt Cantonments ¢

(e) Ts-+here any proposal under contemplation to extend the Aet to
Su(i]ar Bazar, Peshawar ? If so, for what military purposes is it intended
to doso ?

(d) Is the Government aware that there is a great commotion among
the people of Sadar Bazar of Peshawar on account of this proposal {

(¢) Is the Government awure that the new House Aecommodation
Act is not intended to be applied to the buildings and houses in the
Civil areas of cantorments ?

Mr. B, Burdon: (1) The Cantonments (1louse Accommodation)
Act, 1923, came into force on the 1st April 1923, and under the proviso
to Section 1 (3) of the Aect, it beeame operative frem that date in all
cantonments to which the Cantonments (House Accommodation) Aect,
1902, was applicable. ''he new Act has not so far become operative
in any cantonments other then these just referred to.

() The information is being obtained and will be furnished to the
Honourable Member when received.

(¢) The Act already applies to the Peshawar Cantonment, which
includes the sadar bazar. * *

(d) Government have received no information to this effect,
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(e) Government do not contemplate imposing any restrictions in this
matter apart from those which are provided in the Act itself. * The sub--
stantive provision is that in cantonment areas to which the Act applies,
every house is liable to appropriation if it is suitable for occupation by a
military officer or a military mess and if there are not a sufficient number
of houses already available and suitable for occupation by military officers
or military messes whose accommodation in the Cantonment is necessary
or expedient.

.
AprricaTioxs uxper Cantonment Cupz 1x MEEguT, .

€0. Mr. Pyari Lal : (a) Is the Government aware that prior tohe sub-
mission of a notice with a plan under Seetion 92 (1) of the Cantonment
Code, residents in Meerut Cantonment are required to submit a_preliminary
application for permission to send such a notice ¢

(b)) Is it a fact that such an application was submitted by H.M.

Shaffiq Ellahi for permission to submit a plan of a new room he desired.
to. construet on the first floor of his houses Nos. 110-113 ? . )

(¢) Will the Government be pleased to state under what law is the
submission of this preliminary application demanded ? .

(d) If the practice he not according to any law, do the Government
propose to issue immediate instraetions to stop it ¢

ArpLiciTIoN UNDER Canrowuent Cope By Me. Swarriq Evtaurn

81. Mr. Pyari Lal: (a) Is the Government aware that Mr. Shaffiq
Ellahi, a respectable Motor Merehant of Meerut Cantonment, applied
for the construction of an Upper Storey room on his houses Nos. 110-113 ¢

(b) Is it a faet that on his preliminary application the Cantonment
Magistrate after visiting the sites required him to submit formal plans
and recorded an order that there was nc¢ valid objection to the construc-
tion ¢

(¢) It it a fact that on the submission of formal plan, the application
was rejeeted by the Building Sub-Committee ?

(d) Is the Government aware that under Q.M.6@&. Circular
No. 4203-1V-3, dated ard August 1920. the erection of Upper Storeys ecan
be rejected only by the G. O. C. the Districet ¢

(e) Ts it a fact that the rejection of this application by the Building
Sub-Committee has been influenced by the Magistrate’s suggestion, that.
the construction of the new room should be preceded by the demolition of
two other rooms ? .

(f) Do the Government proprse to enquire into the matter ?

Mr. E. Burdon : The Government nf India have no information on
the subjects mentioned in these two questions, but are enquiring. The
result of the enguiry will be communicated to the Honourable Member
as soon as possible.

Grouxp Tax v MrerUT.

#32. Mr. Pyari Lal : (a) Ts it a fact that the Cantonment Authority
of Mecrut has recently enhanced Ground Tax in certain ‘cases from 50
to 100 per cent. and has also imposed Ground Tax where it did not exmt
‘hefore ¢ °

* For answer to this questiop—see Answer above Questiqn No. 85,

-7
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( b) Is it a fact that Ground Tax is now dema.nded for approaches -
to houses built scores of years ago ?
(¢) Will the Government be pleased to say under what Cantonment
Law and for what public purposes has the enhaneement and fresh imposi-
tion*of Ground Tax been effected ?
(d) Was any notice thereof givem to the residents of Meerut bef.ore
: the new seale was sanctioned !

. . Tax oN Turgas.

*83. Mr. Pyari Lal : (a) Is it « fact that the Cantoument Authority
of Meerut has recently imposed a tax on privately owned Thelas, not
ased for hire !

(b) Is the Government aware that these Thelas are kept in the private
premiseq of their owners*?

(e» Will the Government be pleased to state on what ground a:nd
anthority this tax has been imposed ?

»
. Grazize Tax 1x MErruT.

*84, Mr. Pyari Lal : (a¢) Is it a fact thdt jn Meerut Cantonment
Qrazing Tax is demanded even in case of cattle that are not sent out to
the Cantonment Land for grazing ?

(b) If so, will the Government be pleased to state in how many cases
such demand has been made since the posting of Major Knowles as the
Magistrate of that Cantonment ¢

(¢) Is the Government aware that the Cantonment Magistrate,
Meerut, requires every animal for which grazing tax has been paid, to
wear a certain Badge ?

(d) Is it a fact that failure to wear this badge is punished by a fresh
exaction of grazing charge ?

(¢) Will the Government be pleased to state under what law this
wearing of badge is enforeced and penalised ?

Taxes 1N MeEruT.

*85. Mr. Pyari Lal : (a) Is the Government aware that in Meerut
(antonment, Tax is demanded even in case of Thelas which come from the
neighbouring villages for delivering or taking delivery of some goods ?

(b) If so, will the Government be pleased to state- under what Law

can such Tax be demanded for such Thelas
(¢) Is it a fact that on 24th May 1923 two Thelas belonging to
the village of Moha:uddmpore, came to Meerut loaded with lime deliverable

to Mr. Shaffiq Ellahi ¢
(d) Tsit a fact that after the Thelas were unloaded they were forcibly

tnken to the Court of Cantonment Magistrate where they had to pay

Rs. 22 ar Tax ¢
(e) If the facts be as statcd abuve, do the Government propose to

take steps to stop this practice ? . .
* For gnawer to .this question—sec Answer above Question No. 83,
L ]
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SLEEPING OUT 1IN MEBERUT, '

#36. Mr. Pyari Lal : (a) Is the Gevernment aware that poor people
in Meerut Cantonment use to sleep cutside in the open gropnd in front
of their houses in summer ?

(b) Is it a fact that since the recent imposition of Ground Tax they
have been prohibited Irom doing sc without payment of the Gréund
Tax ?

(¢) Is the Government aware that these people have been using the
open ground in front of their houses for this purpose ever since the
establishment of the cantonment ¢

(d) Is it a fact that as a result of this hardship many peoplg. luwe
been compelled to leave the cantonment ?

(e¢) Will the Government be pleased to enquire into the matter and
restore this old right to the poor people ¢

Mousmap Svrrax, ConNservaxcy Ixsyecron, Mzrnm‘

87. Mr, Pyari Lal : (a) ls the Government aware that one Mohamad
Sultan has been recently appointed Conservancy Inspector in *Meerut
Cantonment ?

(b) Is it a fact that this man has already worked umler Major
Knowles in some otker cantonment ¢

(¢) Is it a fact thal this man is the chief agent of realising Ground
Tax ?

(d) Will the Government be pleased to state on what ground hlﬂ
predecessor in office was removed ¥

Mr. E. Burdon : The Government cof India have no infermation on

the subject but are engniring. 1 will let the Honourable Member know
the result as soon as possible.
Coxpucr or MiwiTary Orpricras 1xn MERRUT.

88. Mr. Pyari Lal : (a) With reference to Government reply to my
question No. 125 in D. 0. No. 414-S,, dated 18th May 1923 of Army Depart-
ment, Government of Tudia, vill the Government be pleased to state to
whom the word ‘¢ Jackais ’’ was intended to apply by Major Dockrell ¢

(b) Is the Government aware that immediately after the interview,
Rai Bahadur Benarsi Dass wrote a letter to Major Dockrell protesting
against his treatment and the use of the word ‘‘ Jackals *’ ?

(¢) Is the Government aware that much of the agitation in eanton-
ment is due to such provoking conduet of the local military officials ¢

(d) Do the Government in the lizht of these new facts propose to
take effective action to stop such domineering on the part of the officials *

Mr. E. Burdon : (a)—(d). The Government of India are enquiring
into the matter, and I will let the Honourable Member know the result
in due course.

Orrice oF Comumissionzr or INcome 'Tax, Patwa.

189. Khan Bahadur Sarfaraz Hussain Khan : (1) Will the Govern-

ment be pleased to state :
(a) if it was formerly decided to have the headqual‘ters of the
Commissioner of Income-Tax at Patna ?
* For anster to this question—scoc Answer above Question No, 88, .
t For answer to this question—see -Answer below Question No; 92,
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.(b) if it is now proposed to shift the office to Ranchi ?
(¢).if so, why ?
(2) Did Government have any covrespondence with the Government
of Bihar and Orissa on the subject ?
(3) If so, what view is held by them, and
(4) Will they be pleased to lay on the table the papers to the publi-
eation of which they have no' objection ?

Income-TAx ArrEALs, B. & O.

#90. Khan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to state :

(a) the number of appeals filed before the Commissioner and
Assistant Commissioner of Income-tax during the last
financial year, from the three divisions of Bihar proper,
Orissa and Chhota Neagpur, respeetively 1

°(b) Are the Qovernment aware that it will greatly be ineon-

veniencing the people of Bihar if the ofﬁce, which has
¢ already been for over a year in Patna, is transferred to

Ranchi, which is not accessible to them as easily and con-

veniently as Patna is ?

(e) Are the Governmeni prepared to conmder the desirability of
maintainine the office in question at Patna instead of at

Ranchi ?

Non-pouici.ep Persons 1v B. anp O.

*91. Khan Bahadur Sarfraz Hussain Khan : Will the Government be
pleased to state :

(a) If the Gevernment of Bihar and Orissa have framed rules
relatine to appointment in the public services of persons
not domiciled in the-Province.

(b) If it is equally applicable to the appointments made in the
Income-tax Department, if not, why not ?

INcOoME-TAX DEPARTMENT.

92, Khan Bahadur Sarfaraz Hussain Khan : Will the Government be
pleased to state the number of Income-tax Officers, Inspectors, Clerks
in the combined oftice of the Commissioner and Assistant Commissioner
of Income-tax ?

The Honourable Sir Basil Blackett : T propose to take these questions
together. The answers to (1) (e¢) and (b) and (2) are in the affirmative
and (4) in the negative. The transfer possesses considerable advantages
and the Local Government has no objection to it.

A statement is laid on the table. No inconvenience is likely to be
experienced by assessees on account of the transfer as all appeals are
heard locally.

Rules liave been framed by the Loecal Government and are being
followed by the Commissioner of Income-tax as far as possible.

There are one Inspector and 11 Clerks in the combined office of the
Commissioner and Assistant Commissioner of Income-tax.

p—

~

* For ~nswer to this question—see Answer below Question No. 82,
. 'l
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Stda.ent showing the wumber of appeals, ete., led during 1989-23 in the Prooiuu o
Bikar and Orissa,

’

] .
Appeals under unde Onses of review
pdthal T. miw om ‘Ppen.(hthel rla::l;m b &:mmﬂdm of I
Assistant C i of under seotion 33 of the
of L. Tax. I. Tux. I. T. Act,
Province. Number _ Number Number | Rewanes,
disposed a c
Number | of Number:Number| of |Number |Number| of (Number
filled | (inclnd-| encosss | filed |(igitud- { sucesss-| fled nolpd- |  of
during | ing | fol. | during | Ing | fol. |during | g | ordem e
Yoar. | arrears | Year, | arrears year, |arrears modified.
of last | of lsst of last
yoar.) year.) your) ™
Thar . [ 88| 800 | 184 83| 53| C1!lo9] 1
Orissa ... 86 9% | 26 5 5 1]°..
Chota 213 | 194 k) T N 1 1 a8 30 9
N"F'“ — .
.Total. | 1,157 | 1,089 | 250 i 58 61 11 53 39 10

Dismissar or KHarasis oy B. N. Ranwar.

98. Rai Bahadur Pandit J. L. Bhargava : Will the Government be

pleased to state how many Khalasis working in the Engines have heen
dismissed sinece November last on the Bengal-Nagpur Railway 1

Mr, G.-G. 8im : Government have no information on the subject.

RarLway APerERTICES.

. 94. Rai Bahadur Pandit J. L. Bhargava : Will the Government be
vleased to lay on the table a statement showing the total number of
apprentices, Indian and European nr Anglo-Indian separately, admitted
in the years 1921, 1922 and 1923 in the Mechanical Engineering Depart-
ment on the Bengal-Nagpur Railway, North Western Railway, and East
Indian Railway ¢

Mr. G. G. 8im : The full information desired is not available but at
the end of 192 ithere were the following literate apprentices on the lmes

in question :— .
Bengal Nagpur Railway—

European and Anglo-Indian .. .. 52
Indian .. .. ..o o

Neorth Western lewax— L
European and A.nglo Indian . .. 95°
Indian . .. .. 34

East Indian Railway—

. Europesn and Anglo-Indian ‘er .. 104

Indian .. .. .. B0
Under the new arangements bkeing made between the Punjab
Government and the North Western Railway it is hoped to introduce next
October a scheme for the training of 225 apprentices at Lahore. Simi-
larly when the arrangement come to between the East Indian Railway and
the Government of Bihar and Orissa is in full swing 210 apprentices will
be trained at Jamalpur, The necessary bulldmrvs are bemg erected and
staff entertained, e

i
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QuarniricaTioNs OF RAILWAY APPRENTICES.

95. Kai Bahadur Pandit J. L. Bhargava : Will the Government be
pleased to state the prescribed qualifications, rates of stipends and wages
of apprentices for Indians as well as Europeans or Angle-Indians for
Mechanical Engineership on Railways ?

Mr. G. G. 8im : 1 would refer the Honourable Member tu the reply
given in this Assembly to a somewhat similar question asked by Mr. K. B.
. Agnihotri on the 7th September 1922. Much information on the points
mentioned by the Honourable Member will be found in Mr. Cole’s report,
copies of W hlcll have been placed in the Library.

INcoNVENIENCES OF PENSIONERS,
96. Rai*Bahadur Pandit J. L. Bhargava :(a) Are the Government

aware that great inconvenience is felt by the pensioners for over 20 Rs.
per month who have to come out to the head quarters to receive their
pensions !

(b) Are the Government prepared to consider the advisability of
extending the rule of sending pension money of Rs. 20 or less by poltal
woney order to Rupees fifty or less !

The Honourable 8ir Basil Blackett : The Government of India have
not go far received any representations in the matter, but are prepared to
consult the Provineial Governments as to the advisability of extending
the rule as proposed.

SETTLEMENT OF KENYA QUESTION.
MotioN FOR ADJOURNMENT OF ASSEMBLY.
Mr. T. V. Beshagiri Ayyar (Madras : Nominated Non-Official) : T

ask for leave to move the adjournment of the House of which T have
already given notice. The notice is ir these terms :
¢ to call attention to a matter of urgent public importanee in connection with

the recent ansouncement that the Duke of Devonshire is going to disclisc - in the
House of Commons, before the middle of July, settlement regarding Kenya.question ’’

I am aware that a number of Resolutions have been sent.up on
.this subject and it may be said that under the rules my motion cannot
be regarded as one of urgency. At the same time, Sir, I may. ch;a.:v
_attention to the fact that the earliest of these Resoluticns cannot come
np for discussion before the 10th or 12th of J uly, and if the announcement
made by the Duke of Devonrhire that he is going todisclose to the
House of Commons his decision on the subject at about that time is
correct, then the discussion that will take place lrere at about the 10th
or 12th -July will have no .effect upon the opinion that has to-be fermed
by the Home Government on this important question. A large number
of Members of this House feel that this matter should be considered
very fully by this House and a report of our discussion should be cabled
Home before the Secretary of State for India and the Secretary of
State for the Colonies come to a decisien on this subject. That 1is the
reason, Sir, why I say that this is a matter of urgency. I may also men-
tion that on the 5th of July which has been allotted by the Prisne Minister
of England for the discussion of matters rglating to India this question

. 11



4184 LEGISLATIVE ASSEMBLY. . [2wp Jury 1928,

may be discussed, and if we put off cur diseussion till the 10th or 12th
July, that discussion wounld serve no purpose. For these reasons, Sir,
I ask for your leave to move the adjournment of the House to call
attention to the matter of which I have already given nogice.

Mr, President : The Honourable Member asks for leave to move the
adjournment of the husiness of the Assembly :

‘“to call attention to a matter of urgent public importance, namely, the recent;
announeement that the Duke of Devonshire is going to disclose in the House of Commens,
before the middle of July, a settlement of the Eenya question.’’

I am afraid T must rule that an announcement which is gomg to ,
be made cannot be a matter of recent occurrence, and theréfore the

Honourable Member's request is not in order.
(s ]

POSTTION OF INDTANS OVERSEAS.
MorioN For LEAVE To ADpJOURN BUSINESS OF ASSEMBLY.

Mr. K. B. I. Agnihotri (Central Provineces Hindi Divisions : Non-
Muhammadan) : T also have given notice of movineg an adjournment of
the business of the Assembly for the purpose of discussing a definite
matter of urgent public importance, namely, the position of Indians
overseas, the negotiations now proceeding in London in respect thereof
and to define a policy. Sir, I think wmy motion pertains to the specific
matter of recent occurrence inasmuch as it desires a discussion en nego-
tiations proeeeding in London and as the matter is to be decided soon.
Therefore T think T am in order and I pray that T may be given leave to
move an adjournment of the House.

Mr, President : The Honourable Member asks leave to move the
adjournment of the business of the Assembly in order to discuss the
position of Indians overseas. I am afraid I cannot regard that either
as urgent or as definite and therefore it does not ecome within the rule.

BRESIGNATIONS OF RAO BAHADUR T. RANGACHARIAR AND SIR
CAMPBELL RHODES FROM THE PANEL OF CHATRMEN.

Mr, President : I have to announece that I have received the resigna-
tions of Rao Bahadur Tiruvenkata Rangachariar and Sir "Campbell
Rhodes of their positions as Memhers of the Panel of Chairmen. To
the vacancies thus created I appoint Mr. Samarth and Colonel Sir Heary
Stanyon. .

THE ABOLITION OF TRANSPORTATION BILI.

The Honourable Bir Malcolm Hailey (Home Member) : T beg to
move :

‘“ That Mr. Abul Easem be nominated to serve on the Beleet Committee to
congider and report on the Bill to provide for the abolition of t‘he punishrhent of
transportation in respect of eriminal offences.’’

As my colleagues on the Select Committee are aware, the reason
for my seeking this addition to our numbers is the temporary ahsenee of
a Chairman.

The motion was adopted,



THE IDIAN STAMP (AMENDMENT) BILL. ‘

The Honoursble Sir Basil Blackett (Finance Member) : Sir, I beg
to move :

o urther to amend the Indian Stamp Act, 1899, be referr=d to a
Beleet g‘ﬁh&% of the Honourable Mr. Innes, Sir Jamsetjee Jejoebhoy.
8ir P. B. Sivaswamy Aiyer, Mr. A. O. Jamall, Colonel 8ir Henry Stanyon, Rao Bahadur
C. B. Bubrahmanayam, Mr. Manmohandas Ramji, Baba Ujargar Bingh Bedi, and
myself.’’ )

. This motion is, as the House will remember, in accordance with the
"decision taken by it in March last when it decided to have the Bill
further to amend the Indian Stamp Aect circulated for opinion. The
. opinions have now been received and the motion which I now make is
that the Bilk be referred to a Select Committee for the consideration of
those opiniong.
Mr. President : The question is :

“¢ That the Bill further to amend the Indian Stamp Act, 1899, bomfmd to a
Select Committee consisting of the Honourable Mr. Innes, Bir Jamsetjee Jejeebhoy,
Sir P. 8. Sivaswamy Aiyer, Mr. A. O. Jamall, Colonel Sir Henry Stanyon, Rao Bahadar
C. 8. Subrahmanayam, Mr. Manmohandas Ramji, Baba Ujagar Bingh Bedi, and the
Honotruble Bir Baail Blackett.’’

The Assembly divided :

AYES—38,

Abdul Hamid Khan, Khudadad Kban,
Mr.

Aiyer, Bir P. 8. Sivaswamy.
Akram Hussain, Prince A. M. M.
Asad Ali; Mir.
Ayyangar, Mr. R. Narasimha.
Bardswell, Mr. H. R.
garnﬂ, Mr. H. C.
arua, Mr, D, C.
Blackett, Bir Basil
Bray, Mr. Denys.
Burdon, Mr. E.
Butler, Mr. M. 8. D.
Calvert, Mr. H.
Chatterjee, Mr. A. O.
Clarke, Mr. G. R.
Gujjan Bingh, Sardar Babadur.
Gaskell, Mr, W,
Ghulam Sarwar Khan, Chaudhuri
Granham, Mr. L.

e

Gwynne, Mr. C. W.
Haigh, Mr. P. B.
Hailey, the Honourable 8ir Ma.cotm.
Holme, Mr. H. E.
lkramulish Khan, Raja Mohd.
Innes, the Honourable Mr, . A.
Jamall, Mr. Ashruff O,
Mitter, Mr. K. N.
Mukherjee, Mr. J. N.
Nabi Hadi, Mr. 8. M,
Percival, Mr, P. E.
aRiehoy, Mﬁ} JiwAiL
umarth, Mr. N.
Bassoon, Captain E. V.,
Bim, Mr. G. G.
Bingh, Mr. 8. N.
Stanyon, Colonel Sir Henry,
Ujagar Bingh, Baba Bedi.
Yumin Khan, Mr, M,

NOES-—27.

bdul Majid, Sheikh.

bdulla, Mr. 8. M.
Agarwala, Lala Girdharilal,
Agnihotri, Mr. K. B. L.
Ahmed, Mr. K.
ﬁhsa:ll Khan, LMr. M. o
Asjad-nl-lah, Maulvi Miyan.
Ayyar, Mr. T, V. Beshagirl.
Bagde, Mr. K. G. .
Basu, Mr. J. N. -
Bhargava, Pandit J. L.
Da}.ﬂl, sarda.l'. B, A,
Dus, Babu B. 5.
Dass, Pandit R. K.

The motion was adopted.

. .
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Gulab Bingh, Bardar.
Joshi, Mr. N. M.
Majumdar, Mr. J. N.*
Man Singh, Bhai.
Nand Lal, Dr.

Shahani, Mr. 8. Q.
Sinha, Babu L. P,
Soban Lal, Mr. Bakshi.
Venkatapatiraju, Mr, B,
Vishindas, Mr. H.
Wajihuddin, Haji.



THE CANTONMENTS BILL. * .

My, K Burddn: (Army Secvetary} : Sir, I beg to move :

¢¢ That the Bill to consolidate and amend the law relating to the adminmtration
of: eaptonments be referred to a Sele¢t Committee copsisting of Mr.®N. M. Bamarth,
Mr P. B. Haigh, Mis. J. P. Cotelingam, Mr. W. M. Hussanully, Sir Deva Prasad
Rarvadhikary, Mr. Pyari Lal, Chaudhuri Shahab-ud-Din and myself."’

Mr. Presidént : The question is :

¢/ That the Bill to consolidate and amend the.law relating to the administration
of eartoriments be referred to a Beleet Committec consisting of Mr, N. M. Bumarth, :
Mr. P. B. Haigh, Mr. J. P. Cotelingam, Mr, W. M. Ilussanally, Sir Deva Prasad
Sarvadhikary, Mr. Pyari Lal, Chaudhuri Shahab-ud-Din and Mr. E. Burdon.”’

Dz. Nand Lal:(West Punjab : Non-Mwhammadan) : I beg fo move. .
that-Baba Ujagar Singh Bedi’s name be added. :

Mr, President : Does the Honourahle Member move that a8 an amend-
ment !

Dr. Nand-Lal : T move that as an amendment. )

MY, President : The (iueﬂicm is that that amendment be wade.

The motion wasr adopted.

Haji Wajihuddin (Cities of the United Provinees : Fluhammadan
Urban) : I move that Mr. Seshagiri Avyar be added 1o this Committee.

Mr. President : Has the Honourable Member got Mr. Seshagiri
Ayyar’s permission ? .

H‘ﬁjf‘ﬁ‘aljﬂiﬁﬂdin: 1 have got his permission.

Mr. President : The question is that Mr. Seshagiri Ayyar’s name
ve added to the Select Committee.

The motion was adopted.

Mr. President : The question is that the Bill be referred to_that
Select Committee, as amended.

The motion was adopted.

THE MAHENDRA ‘PARTAB SINGII ESTATES BILL.

The Honburable 8ir Malcolm Hailey (Home Member) : I beg to
move :

‘¢ That the Bill to provide for the forfciture of the estates and other property of
Mahendra Partab Bingh and for their grant to his son subject to certain cenditions,
as passed by the Couneil of Btate, be tuken into consideration.’’ .

The measure for which I ask consideration is of a novel and perhaps
almost unique nature. Indeed, I think there are some of my friends here
who might start with an initial prejudice against it on the ground that
it partakes in appedrance of the character of the old and obsolete Bill of
Attainder. But it is of course in its essentials and in its substance, some-
thing entirely different. The Bill of Attainder not only attacked the pro-
perty of the offender but attacked it in perpetunity. Here we are attempt-
ing to meet the problem of applying more modern methods and ideas in
regard to the State’s claim on the property of a fugitive rebel, accused of
-what would once have been described of treason and felony. That my
description of him is accurate I hope that no one here will harbour any

(4186 ) °



MAHKNDRA PARTAB SINGH ESTATES BILL, ) 4187
doubt. In the other House my friend Mr. Crerar gave a complete history,
of the career of this misguided and mischievous man ; I do not wish to re-
peat its defails here; they make sorry reading. Here is a man descended
from ancestors who served the State well and were remunerated by the
State for their loyalty and devotion in difficult times. What has been his
own effort to maintain those traditions ? Visits to Berlin during the war,
with offers of assistance to the German Government ; attempts to persuade
the Russian Government (then our ally), to attack us ; a visit to Kabul in
order to seduce a valued ally from the attitude of neutrality which he
was then preserving ; attempts to induce Frontier tribes to cut our rail-
wayg and to destroy our telegraph wires ; lastly and worst of all, attempts
whose ¢riminality was not the less because they were from the first ridi-
culous, tg make the Princes of India untrue to their allegiance to the
Crown. As I say, it is a sorry tale. But do ot let any one here have any
doubt as to the truth of our charges we bring against this man. If any one
here has any such doubt, I merely ask him to do his best to persuade
Mahendra Partab to come back to India. 1 will undertake that the minute
he puts his foot on our shores and comes within the seope of our laws, he
shall be given instant opportunity to contest the truth of these charges
before a Uriminal Court. In the meanwhile, failing the ordinary course of
law, we have been obliged to attach his estates under Regulation III of 1818.
We have done s not by way of punishment of the fugitive or with any
desire to penalis€ his family, but with cne purpose only, to prevent any
of the proceeds of those estates being sent to him in his place of exile,
and to prevent their being utilized in the attempts in which he is still
engaged to arouse elements which are hostile to the British Empire.
That was our sole purpose. But we found that Regulation III did not
give us sufficient powers to manage and develop the estates, that is to say,
we could only collect revenues, pay Government dues and accumulate
capital. What we seek to do, in the interest of the family, is to get com-
plete control orer the estates, or rather over such portion of them as is
not the share of the minor son (for over the latter portion we could under
our Court of Wards law assume management), and in virtue of that con-
trol to develop them before we hand them over to the minor son on his
attaining the age of majority. That is our modern method of treating
an ancient problem. Itis a humane and it is a beneficent one. We are,
paradoxically almost it might appear to some of our friends, binding
ourselves to hand over these estates, of course under suitable terms, to the
son of a fugitive rebel as soon as that son attains years of discretion. The
BiHl has beenu commented on by former friends of Mahendra Partab in
another place; and commented on in terms of compliment (not I think
undeserved) to the Government which has devised it.

Mr. President : The question is :

¢ That the Bill to provide for the forfeiture of the sstates and other property of
Mahendra Pratab Bingh and for their grant to his son, subject to certain conditions,
as passed by the Council of State, be taken into comsideration.’’

Mr. T. V. Seshagiri Ayyar (Madras : Nominated Non-Official) : Sir,
may I ask the Honourable the Home Member one question § I am not
going into the merits of the matter at all, but I should like to know whether
the income of iite property from the time when it was attached till the
time of regtoration.will be handed over to the minor son ! I should

-
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[Mr. T. V. Seshagiri Ayyar.] )
like to know whether it is the intention of the Government that the minor
son should have the full benetit of the management: of the .estate or
whether the Government intend to appropriate any portion of the income
because Mahendra Partab has been behaving badly towards the Govern-
ment ? I should like to have an explanation.

The Honowrable S8ir Malcolm Hailey : Whatever our strict rights
iu the case und whatever tile ueeds of we Deparunent over wnich my
iriend Sir isasil Blackett presides may be, we do not iniend to take
auy portion oL the revenues of the estate. Lne wnoie ox it, arter payment
ol costs of management and deveiopment, will be given to the mraor
son, and the dependents on the estate. )

Lala Q@irdharilal Agarwala (Agra Division : Non-Mubammadan
Rural) : Sir, 1 nave very great pleasurc i strongiy supporting the il
which has been put before the House just now. 1.have known tne family
- of Kunwar Mahendra Yartab Singh. lie was the son of Raja Ghanshyam

singh, a very good Kais of the suttra bustriet. lle was adopted by
Raja Harnaram Singh, known as the Raja of llathras. Kaja ligruaram
sSmgn served the Government. well and was rewarded for it. 4 knew
Mahendra Partab as a boy at school. He was a lover of education and he
endowed a portion of his property for educational purposes. He has vne
son, Prem Partab Singh, a daughter and a wife. 'l'hes family is well
known and respected. He was married to one of the sisters of Raja
Ranbir Singh of Jind. So far as 1 know, the estate gives an anuual
profit of over Rs. 10,000 and in the year 1919 I think there was a surplus
of about Rs. 22,500 to the credit of the estate. Now, according to Hindu
law, the estate belongs jointly to the father and his minor son. The Bill
as framed clearly brings this point out and 1 am sure the Government
will make proper provision for extinguishing the rights of Mahendra
Partab, whatever they are, in the property and transferring them to the
minor. With these few words 1 support this motion.

Baba Ujagar 8ingh Bedi (Punjab : Landholders) : Sir, I also rise to
support the Bill which has been proposed by the Honourable the Home
Member. There is no doubt that it is a great proof of the magnanimity,
generosity and forbearance of the Government. I am quite staggered
to hear the mischievous actions and doings of Mahendra Partab Singh,
and there is no doubt that in handing over the property to his son Govern-
ment is showing great generosity. With these few words, I support the
Bill. . .
Mr. Denys Bray (Foreign Secretary) : Sir, after this chorus of
approval no further words on behalf of the Government case are really
required. But, like my friend Mr. Agarwala, I too have had soine acquain-
tance with Mahendra Partab, though my acquaintance has been of a very
different kind. Ever since the day he embarked on his career of high
treason it has been part of my duty to follow hiin very closely. (The
Honourable Sir Malcolm Hailey :‘‘ On along journey.’’) As the Honour-
able the Home Member says, on a very long and a very laborious journey—
which s not yet over. I propose simply to take one episode in his career,
and to bring it into somewhat sharper relief by means of certain documents
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in the atchives of the Foreign Office. Mahendra Partab was sent by the
German_(Government as one of the members of its Mission under Von
Hentig to Kakul. At the time it struck me as a somewhat incongruous
membership ; indeed 1 think it was not until I was able to peruse this
booklet now in my hand that 1 realized what great store the German
Government set by his presence on that Mission. It is a German diary
kept up by one of the German members of the Mission, depicting the
tlong journey from Berlin through south-east Europe, across Asia Minor,
déwn the Euphrates to Baghdad, and from Baghdad right across the
breadth of Persia into Afghanistan. And the many references in it to
* ““ our Indian Prince —for as such Mahendra Partab appears to have
imposed on the German Government—and the great solicitude set up
throughout tke whole of the Mission whenever ‘‘ our Indian Prince ’’ went
down with a touch of fever on the way make it quite clear that the German
Government attached the utmost importance to Mahendra Partab’s
presence on that Mission and expected great things from it.
L ]

Now one of the chief duties with wiieh the German Government
charged Mahgudra Partab was the ‘delivery of letters from the (German
Chancellor to®*the rulers of forewrn States on our borders, to the Indian
Princes, and evén to leading Zamindars of British India. I think I am
right in saying—but my memory after this lapse of time may be playing
me a triek---that two only of those letters reached their destination. Of
these two one reached us as svon as postal arrangements between Katmandu
and Simla could bring it. 1 am not able to display to the House the original,
for 1if llighness the Prime Minister of Nepal in sending us the letter and
the two covering letters of Mahendra Partab requested that they might
be returned to him as an interesting, if somewhat amusing, solvenir of the
Great War. But 1 have in my hands photographic copies. There are
first, two letters from Mahendra Partab, both signed ‘‘ M. Pratap, for the
time being President of the Irovisional Government of Hind.”
(Laughter.) One is addressed to His Excellency (as he calls him) the
Prime Minister. In it he says : ~

‘‘ The English and their party is totully hollowed from within. Now oaly a
e ot i, S o S, S o, S
its situation is like the crown of India * * * }and shoyuld not side with th:pI:lloody
sucking English, * * * I request Your Excellency therefore fo so act in eo-
operation with other Maharajabs and peoples of India that Your Excellency may

* to-morrow be the Prime Minister of & great empire.’’

The German Government’s letter is addressed to Hi§ Majesty the
Maharaja Dhiraj of Nepal. But neither Mahendra Partab nor the German
Government were quite up to date, for it was addressed not to his present
Majesty but to the late Maharajah Dhiraj, who departed this life some six
years before the letter was written. (Laughter.)

'But, Sir, though the photographic copy is a literal facsimile, it does
keant justice to,the general character, the appearance, of the letter as it
actually issued. And this I am going to illustrate to the House by means
of a letter identieally the same, except for some of the wording, Jaddressed
by the German Government to one of our Zamindars of British India.
I have taken the trouble to blogk out the name of the addressee, partly

.
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hewnbe 1 thought he might think the notoricty mudmus, pygr tl_\, blcause,
1 confess, 1 was rather “afraid that he might endeavour to wheedle out
of us one of our last remaining specimens of this most interesting letter.

Observe, Sir, the elaborate binding. Pigskin, I am told (Laughter)
not an altogether happy selection perhaps for the covering of letters
addressed to the fastidious princes and peoples of the East. Observe the
arms of Imperial Germany embossed on it. It is bound round by a cord,
with a tassel of black, white and red, the colours of the German empire.
Observe the silken liniig ; no doubt brought into use before the Germans
felt the shortage of even common cloth. Observe the typical German
crpamentation and illumination. Admire, Sir, with me the beuut\ of the
German fount and the calligraphy of the vernacular translation. And as
another example of German extravagance in the early days of the war,
note the office copies, equally elaborate. Observe the seal of Imperial
Germany. And now, Sir, mark the autograph of the German (‘hancellor.
But here T feel that I should let my voiee drop, for we are in the pre-
sence of one of the Tmmortals. So long as the English langumge endures,
it will not willingly let die the name of von Bethman Hollweg,—the
author of that immortal scrap of paper !

‘When one of these letters first came into my hands, 1 was struck by
‘‘ German thoroughness again ’’. It was a very foolish thought. 1 ask the
House to observe the bulk and the weight of this single letter. How the
German Government thought that poor Mahendra Partab was goimg to
deliver them to the princes, the many princes of India, passes my under-
standing. 1 can only imagine that they thought that the British intelli-
gence system was guife so childlike and bland as it so often, to serve its own
ends, professes itself to be. I ean only say this. Had Mahendra Partab
been able to deliver all the letters entrusted to him to the Princes and
Zamindars of India, everyone of them would have come back to us with
the same alacrity as it ecame back from Nepal—another striking and stimu-
lating demcnstration of the solidarity and loyalty of India and its Princes.
(Hear, hear.)

When I first heard that this Bill was afoot, 1 imagined to myself some
devastating, annihilating instrument such as my mind in my boyhood days
conjured up and,at the word ‘ high treason.” When I read the Bill, I was
greatly surprmed As Honourable Members before me have said, it is a
generous and heneficient Bill. There is no straining of the quahty of
mercy here, no visiting of the sins of the fathers upon the children unto the
third and fourth generation. It is a Bill of merciful generosity such as
only a powerful Government could afford to display. (Hear, hear.) With
all my heart, Sir, I support it.

The motion was adopted.

Clauses 1, 2 and 3, the Schedule, the Tltle and the Preamble were
added to the Blll

The Honourable 8ir Malcolm Hailey : Sir, 1 move that the Bill, as
passed by the Conncil of State, be passed.

Thie motion was adopted. .
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Mr. Denys Bray (Foreign Secretary) : Sir, I move for leave to intro-
duce :
¢« A Bill to modify certain provisious of the ludenturc confirmed by the Moorshed-
abad Act 189L"’
The Moorshedabad Act of 1891 confirmed an Indenture between the See-
retary of State for India and the son of the last Nawab Nazim of Bengal,
Bihar and Orissa. Under that Indenture certain properties were assigned
in perpetuity for the maintenance of the position and dignity of the Nawab
Bahadur for the time being. In other words, those properties became
attaghed to the estate and the Nawab Bahadur for the time being had only
a life interest in them. It was, therefore, necessary to restrict his powers
over the property ; and in particular he was restricted from entering into
any leasé for a term exceeding 21 years. Now, this restriction has worked
well enough in ordinary cases, but it has been found in certain cases to
operate against the interests of the estate by militating against its proper
develgpment. Hence the present Bill, which proposes to do away with
specific restrictions and to safeguard the development of the estate in the
interestsgof the heirs by cnacting simply that no lease shall be entered into
by the Xawab Bahadur unless the terms and conditions of it have been
previously approved by the Governor of Bengal in Council, the Loeal
Government beine obviously the proper authority to see that there is
Nothing in the lease which would in any way be detrimental to the estate
itself.

The motion was adopted.

Mr. Denys Bray : Sir, 1 introduce the Bill.

THE INDIAN NATURALIZATION BILL.

The Honourable Sir Malcolm Hajley (Ilome Member) : 1 Leg to move
for leave to introduce :
_ _** A Bill to conanlidate and amend the law relating to the naturalization in Brtish
andiu of aliens resident therein.’’
The object of the Bill is perhaps sufficiently explained in the State-
ment of Objects and Reasons, but there are one or two facts in addition that
I may give to the House. The House is no doubt aware that as far back
as 1852 India had its own Naturalization Law, by which it granted ecerti-
ficates of naturalization of local force and validity, that is to say, that the
recipient of such a certificate while eounting as a British subject in India
was téchnically an alien outside India. I do not find, that any very great
use was made of this law. Thus in Bombay, for instanee, in the years 1904
to 1921, the Local Government issued 166 eertificates, of which 46 were to
Eyropeans and the rest to Asiatics ; and though I do not possess complete-
figures, such as I have shown that the use of the law elsewhere and especially .
in the inland provinces was far less than in Bombay. Nevertheless, it must
at the same time have been a very great convenience to a number or people
who wished to gain British nationality. Shortly before the war the whole
question of naturalization was taken up in England and the law overhauled,
with the result that it was decided to pass an Aet which would provide
for the grant of certificates of all-Empire validity, thereby discouryging

o . ( 4101 )
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the issue of local certificates, to which of eourse there are a great many
ineonveniences attached. That law was passed in 1914. Under section 8
of the English Act all Dominions and Possessions are entitled to issue
certificates of Empire validity. But though the Dominions were enabled
to utilise the British Aet to tiie full, and have practically ceased to issue
certificates of local validity, we in India were confronted with an obstacle
not met by them. The British law, as intended to apply to the whole
British Empire, very naturally provided- that one condition which an alien?®
must fulfil was a competent knowledge of English. It is true that it pro-
vided also that any Possession might issue a certificate to persons who had a
competent knowledge of a language which in that Possession was the
equivalent of English. But our difficulty was to find any one language in |
India which we could regard as equivalent to English. I see that the
eyes of some of my Honourable fricnds here light up with a recollection of
well known contest between the claims of Hindi and Hindustani and ether
languages of India. I do not desire to revive that here ; it is enough to
say that we were unable to find any one vernacular in India which we could
say was equivalent to English. As a eonsequence, we decided to put for-
ward a Naturalization Bill which would enable Local Governmeuts to give
to alien applicants certificates of naturalization of all-India validity if they
possess a competent knowledge of a vernacular which the Ioeal Govern-
ment recognise as being the prevalent vernacular in their province. Qur
Bill of course will not in any way be contrary to the British Act ; it will
be supplementary to it, and it will enable certain Asiaties to avail themselves
of a privilege which they would not otherwise have been able to obtain.
The details will remain for future consideration ; I do not enter into them
here, because if leave to introduce the- Bill is granted, I propose subse-
quently to refer it to a Select Committee.

The motion was adopted.
The Honourable 8ir Malcolm Hailey : Sir, I introduce the Bill.

THE CODE OF CIVIL PRUCKDURE (AMENDMENT) BILL.

The Honourable 8ir Malcolm Hailey (Home Member) : I move for
leave to introduce :

‘¢ A Bill further to amend the Code of Civil Procedure, 1908, for certain purposes.’’

This Fill provides for an increase in the standards which we apply
to the reservation of certain salaries from attachment. The principle of
saving certain portions of the salaries of (Government officers from
attachment has long been recognised in India, though the law in its
present form only dates from 1908, Now the intention of the
Legislature in this respect was not to create a special privilege for
Government servants ; it was rather to safeguard the interests
of the State. If the whole of a Government servant’s salary is
attached particularly if he is a low-paid Government servamt, then
he is put to hardships which would make his services useless to the State,
or he may be put to temptation to gain a means of subsistence, and if he
giave way to such temptation it would be greatly against the interests
of the State. It may be said that a Government servant rhould not
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get into debt, or indulge in a style of living which renders his salary
liable tq, attachment. I can only say on this point that, by the mere
fact that we preserve from attachment a certain portion of the officer’s
salary, we do thereby reduce to some extent his credit and thereby his
power of incurring deht. Iowever that may be, I do not think that
anybody at this time of day would desire to go back on the general
principle. But the exact standards we have taken for the Civil Proece-
dure Code are now out of date. That is to say, if formerly we preserved
sfrom attachment a sum of Rs. 20, that would be now insufficient, for
although at one time Rs. 20 might have been sufficient to keep the Govern-
ment servant from temptation ~r want, the cost of living has gone up
so much, that this amount would be no longer adequate. We have
therefore proposed in this Bill to raise those standards. T am not wedded
to the particular firures ; and they are not under discussion at the
moment. The figures have heen accepted by the Loecal Governments,
but éhey are open to criticism and to comment at a later stage. At
present I only move for leave to introduce.

Tha motion was adopted. . -
Thé Honourable 8ir Malcolm Hailey : Sir, T introduce the Bill.

THE CODE OF CRTMINAL PROCEDURE (SECOND AMENDMENT)
BILL.

The Honourable Sir Malcolm Hailey (Home Member) : Sir, T move
for leave to introduce :
‘“ A Bill further to amend the Code of Criminal Procedure, 1908, for eertuin
purposes.’’ ' ¥
There are three purposes for which this Bill has been introduced.
The first, to which we propose to give effect in clause 2, is really a rectifi-
cation of a small error into which we fell in the course of the recent
revision of the Criminal Procedure Code. The matter is somewhat com-
plicated ; but I can explain it to the House in a few words. In our
recent revision we made it nacessary for a Presideney Magistrate to
make a memorandum of the substance of the examination when a ecase
is appealable. That memorandur was of comrse required for the
purposes of the appellant court. Where the case is not appealable, the
Magistrate had neither to record the ev idence, nor to frame a charge.
* Now our revision of section 364, if it stands in its present form, will have
,th:e effect of applying the somewhat. elaborate procedtire of section 364,
with which no doubt the House is well acquainted, to cases in which
there is no appeal. So that the result will be that while in appealable
cases the Magistrate makes a memorandum and signs that memorandum,
In non-appealable cases he will have to comply with the elaborate pro-
cedure of section 364 although no evidence is recorded, no charge is
f'ran:led and no appeal is possible. All we seek to do therefore is to
reetify thie inconsisteney and to provide that where there is no appeal,
there shall be no record made of the examination of the accused. We
s?ek to make this change now because we are engaged in the consolida.
tion of 1_;he Criminal Proecedure Code. and it is well that we should take
the earhes_t epportunity of asking the assistance of the House in rectify-
ng or ad.'.mhti{lg any minor point whicl may come to our notice,
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The second matter for which it is intended to provule, see clause 3,
is of course no question of rectification or justification. It is n at.tempt
to make a substantive improvement in our criminal procedure. We
propose to give effect to a suggestion put forward by the Jails Commit-
tee which we were unable to take up in time when we were amending the
Code in March lest. We suggest that where a fine is inflicted, with
imprisonment in default of fine, the Court may pass an order that the
fine may be payable either in full on or before a date not more than 30
days from the date of the order, or in two or three instalinents, of which
the first shall be payalle on o1 before a date not more than J30 days
from the date of the urder, or may suspend the execution of the sentence
of imprisonment and release the offender on the execution of a4 bond to
appear on the date or dates on which the payment of a fine or the instal-
ments of a fine is to be made. I may say that we not only had in view
a liberalisation of our procedure, but we also-had in view other pyrposes
of our own. We have always been desirous to dv anything in our power
to prevent the Ccurts from passing short terms of imprisonment.
Perhaps the House hardly realises that in the five years ending 1918 the
average number of people wio passed into our jails or sub-jails every
vear on sentences of less than a month was over 41,000. This section
is therefore intended, if posible, to prevent men from being sent to
prison on short terms of imprisonment.

The third point is not one of equal importance, but also one to which
our attention was directed by the Jails Committce. When a Magistrate
is dealing with a case of a trivial nature for which a very light sentence is
justified, he can of course sentence the accused to imprisonment until
the rising of the Court. The Jails Committee suggested that it wonld be
advisable to place formally on the Code a section cnabling the Magistrate
to conviet and to discharge with a warning. That would call his atten-
tion to the fact that it was not neccssary in every case to impcse a
sentence of imprisonment or a fine, and the new provision would perhaps
in itself .to that extent also tend tc the reduetion of the short sentences of
imprisonment to which T have. made previous allusion.

These are the three points involved ; the exact terms will ecome under
consideration subsequently, and at present I only ask for leave to intro-
dace.

The motion was adopted. .

The Honourable Sir Malcolm Hafley : T introduce the Bill.

THE INDIAN TERRITORIAL AND AUXILIARY FORCES (AMEND-
MENT) BILIL. .

Mr. E. Burdon (Army Secretary) : 8ir, I move for leave to intro-
duce : :

‘¢ A Bill to amend the Indian Territorial Foree Act, 1920, and the Aunxiliary
Foree Act, 1020, for eertain purposes.’’

- Sir, the purpose of this Bill is very simple and obvious and I need not
trouble the House with -more than a very few words of explanation in
amplification of what has already been said in the. Statemept of Ohjeets
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and Reagons. The necessity for the Bill arises essentially from the fact
that the period dnring which a person may be a member of the Territorial
Foree or the Auxiliary Force does not coincide with the time that he is
subjeet to military law. Under the Auxiliary Force Act, a commissioned
officer. of the Aunxiliary Force when doing duty as a Commissioned Officer
and every non-commissioned officer and man of the said foree is only
sabject to the provisions of the Army Act when attached to or otherwise
acting as part of or with any regular forces or when called out by an
order or embodied by a notification under section 18 of the Act.
Putting the matter in its simplest form a member of the force is not
gubject tq military law outside the period of training or outside the
period of his embodiment. The situation as regards members of the
TerritorialsForce is almost precisely the same. Consequently, as pointed
out in the Statement of Objects and Reasons, if a person belonging to
either Force commits a serious military offence, not cognisable by an
ordinary criminal court, towards the end of the period during which he
is subjedt to military law and owing to the shortness of the time remain-
ing cannot be tried by court-martial, then as the law stands at present,
he would &cape punishment. I think it is clear that such a result is
certainly not intended and in the interests of military discipline wonld be
most undesirahble.
« The motion was adopted.

Mr. E. Burdon : Sir, T introduce the Bill.

THE INDTAN ARMY (AMENDMENT) BILL.

Mr. E. Burdon (Army Secretary) : Sir. I move for leave to intro-
duce :

¢« A Bill further to amend the Indian Army Aet, 1911, and the Indian Lumacy
Act, 1912, for certain purposes.’’

In this case also the purposes for which it is sought to amend the
Indian: Army Act and the Indian Lunacy Act are very obvious ; and the
matter has been very fully and clearly explaiued in the Statement of
Objects and Reasons. It is sought to amend the Indian Army Aet in
three respects ; the seeond and third of these require, I think, no further
explanation. Their object is merely to repair certain omissions which
are clearly accidental, and it is not only desirable but necessary to repair
these deficiencies, There remains the first amendment as showm in the
-Stn.t:ement of Objeets and Reasons, whereby it is propoged to amend the
-Ipdmn "‘Army Act in order that officers, warrant officers and non-commis-
sioned officers of the Royal Air Force may stand in the same relation to
Indian 'sold_lers a8 do officers of the land forces. Here the necessity for
the legislation uvises directly out of the establishment of the Royni Air
Force as part of the armed forces of India. Tt will be vbserved that the
proposal is that the definition of officer in the Indian Army Aet should
only 1qcl1'1de, in relation to a person subject to this Act. a person holding a
Commission in ITis Majesty’s Air Force, when serving under such con-
ditions as may be prescribed. '

The conditions to be prescribed. I may, explain_will only cover certain ~
gpecial circnigstances in which it is necessary that Air Force Officers

* L
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should be subject to the Indian Army Act. The provision which it is here
proposed to make corresponds very closely to the provifion which for
similar reasons had to be made in the Army and Air Forge Act in the
United Kingdom. I will give one or two examples of the conditions when
the provision proposed would be enforced. One of the situations would be
when bodies of the two forces were acting together in an expeditionary
force beyond the seas. Again, a similar provision is required when bodies
of the two forces are conveyed together on a transport or on a troopship.
I do not think it is necessary for me to elaborate the argument any fur-
ther. As I have explained the necessity for the legislation arises“entirely
out of the addition of the Royal Air Force to the armed forcea of India,

The motion was adopted.
Mr. E. Burdon : Sir, I introduce the Bill.

[ ]
THE INDIAN INCOME-TAX (FURTHER AMENDMENT) BILL.

The Honourable 8ir Basil Blackett (Finance Member)s: Sir, I beg
to move for leave to introduce :

¢¢ A Bill further to amend the Indian Income-tax Aect, 1922, and for ‘cerlvin
purposes.’’ .

This Bill has the objeet stated in the explanation which is printed
with the Bill. The first object is to ccrrect a possible mistake in the exist-
ing law. There has been some doubt expressed as to whether it is at
-present possible to assess to income-tax the profits or gains of a business
which aeerue or arise outside British India to a person residing in British
India. It was clearly the intention of the Act when it was passed that
such profits or gains should be taxed, but some doubt has been expressed
as to whether the Act as passed earries that into effect. At a certain stage
in the proceedings a few words dropped out of the Bill as printed in the
first instance, and those words are believed to be necessary to secure the
objeet in view. The second purpose of this Bill is to render liable to
income-tax the profits of oceasional shipping, tramp steamers which belong
to or are chartered by people or ecompanies whose place of business is not
in British India. Under clause 3 of the Bill it is proposed to make such
profits liable, and in order to seeure the actual payment by the people
liable, it is proposed that before the departure of the ship from the port
an assessment shall be made of 1-20th, that is 5 per cent. of the preliminary
fipnres of profit® subject to the possibility at a later stage of more correct
and accurate assessment bemg made and a further payment being made
by the tramp steamers, or in the other €vent, a sum being repaid to the
shippers.

The motion was adopted.

The Honourable 8ir Basil Blackett : Sir, I introduce the Bill.
THE INDIGO (REPEALING) BILL.
Mr. M. 8. D. Butler (Seerotary, Department of Education, Health
and Lands) : Sir, T move for leave to introduce :

‘¢ A Bill to repeal the Acts which provide far the levy of a cess n indigo exported
from British India.’’ 8 .
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Sir, this Bill is a very little one and efiit is inllly etrlg:‘une;lhl;: tﬁhf S:ﬁ
; jectPand Reasons. Put briefly, the is e y
;a]g?)ni ﬁ&ﬁ% to promate resear{h in gg:go The research has
now been completed with a very small exception and there is enough money
in hand to complete such investigation as is left. We, therefore, think
that it is undesirable to keep on the cess any more and we propose to repeal
the Act.

The motion was adopted.

® Mr. M. 8. D. Butler : Sir, I introduce the Bill.

THE INDIAN PAPER CURRENCY (AMENDMENT) BILL.

The Honourabie Sir Basii Blackett (Finance Member) : 8ir, I move
for leave to introduce :

¢¢ Ay Bill furthor to amend the Indian Paper Currency Aet, 1923.77

A full Statement of Objects and Reasons with an explanation of the
Governmemt’s intentions, should the Bill be passed into law, has been
printed with the Bill. It is a technical subject on which I should like
to make a three hours’ speech, but, as it is nearly lunch time, I will confine
myself merely to moving it.

The motion was adopted.

The Honourable 8ir Basil Blackett : Sir, I imtroduce the Bill

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 3rd July, 1923.
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